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To

The Registrar,

Hon'ble National Green Tribunal,
Faridkot House, Copemicus Marg,
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Mew Delhi- 110001

No.CMC/2021/39e
Dated: 13.10.2021

Subject: Interim report of the eight members Joint Committee, constituted by

Hon'ble National Green Tribunal, under the Chairmanship of Justice
Pritam Pal, former Judge of Punjab and Haryana High Court and now as
Chairman of the Monitoring Committee regarding verification of the
facts with regard to illegal mining in forest- area and unscientific
mining outside forest area by M/s Govardhan Mines and Minerals, Hisar
at Dadam Hills, Tosham District Bhiwani in compliance to order dated
20.07.2021 in OA No. 169 of 2020 in the matter of Kuldeep Singh V/s
State of Haryana & others.

It is submitted that the Hon'ble National Green Tribunal vide its order dated 20.7.2021 in OA
no. in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana & Qrs has
considered the action taken report submitted by Haryana State Pollution Control Board,
Regional Office, Bhiwani vide no. 538 dated 16.7.2021 and directed in para no. 1, 3 and 12,
which are mentioned as under:

Paral.

Grievance in this application is against illegal mining in forest area by M/s
Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, District
Bhiwani and also unscientific mining outside forest area in violation of EC
conditions. It is stated that there are FIRs, complaints and letters pointing
out such illegalities.

Para 3.

Accordingly, the joint Committee has filed its report dated 16.07.2021 inter
alia stating that another application on the same subject being OA MNo.
132/2020, Rakesh Dalal v. State of Haryana, has been dealt with by this
Tribunal vide order dated 02.06.2021, therein, 2™ report was similar to the
report now furnished that damage was found but the present project
proponent (PP) was not responsible but it was the predecessor of this PP who
had caused the damage. The report now filed states that inspection was first
conducted by the Committee on 06.10.2020 finding violations by the PP,




Based thereon, show cause notice dated 08.10.2020 was issued by the State
PCB under Section 5 of the Environment (Protection) Act, 1986 and after
considering the reply, the Regional Officer, State PCB recommended closure
on 06.11.2020. However, the scenario underwent change after the meeting
convened by the Deputy Commissioner, Bhiwani on 01,12,2020. Therein
differing stands were presented by the mining, forest and ground water
departments at variance with the findings in the site inspection report of the
joint Committee. Such differing stands were noted by the Deputy
Commissioner, Bhiwani, who directed the stakeholder Departments to
examine the presentation of the project proponent for sending a report to the
Chairman, State PCB. Accordingly, the Forest Department vide report dated
21.12.2020 and the Mining Department vide report dated 31.12.2020 sent
their observations to the Deputy Commissioner, contrary to the findings in
the site inspection report dated 6.10.2020. Based on later reports, the
present report has been filed to the effect that no illegal mining has been
done by the present PP. Illegal mining had been done by the predecessor of
the project proponent.

Para 13,

Accordingly, while issuing notice to the PP - M/s. Govardhan Mines and
Minerals, Hisar, we direct further inspection by eight-member joint
Committee to be headed by Justice Pritam Pal*, former Judge of Punjab and
Haryana High Court and comprising Ms. Urvashi Gulati,* 1former Chief
Secretary, Haryana, Regional Officer, MoEF&CC, Chandigarh, nominees of
CPCB, Indian Institute of Soil and Water Conservation, Research Centre,
Chandigarh, Haryana State PCB, SEIAA Haryana and District Magistrate,
Bhiwani. The CPCB and State PCE will act as nodal agency for coordination
and compliance. The first meeting of the Committee may be convened within
two weeks. The Committee may peruse the record, undertake visit to the site
(by such of the members as may be decided by the Chairman) and conduct
other proceadings online. The Committee may interact with the stakeholders
and take assistance from any other individual/finstitution. The Committee
may also study the satellite imagery maps, in coordination with the
concerned authorities. The report of the Committee may be furnished within
two months by email at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF with a
copy to the Chief Secretary, Haryana for remedial action in the light of the
said report following due process of law.

In compliance to order dated 20.7.2021 of Hon'ble Natlonal Green Trbunal in OA no. 169 of
2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors as mentioned in para no. 12 of
the said order, eight member joint committee held its 1% meeting on 3.8.2021 through Video
conferencing, wherein subcommittee was constituted to wisit the stone mining site at Dadam
Hill, Tehsil Tosham, District Bhiwani. The subcommittee held its 1¥ meeting an 16.8.2021 and
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thereafter, Dadam mining site, village Dadam, Tehsil Tosham, District Bhiwani was visited by
the subcommittee on 20.8.2021. The subcommittee held its 2™ meeting on 4.9.2021. Alsg, the
eight member joint committee held its 2™ meeting on 17.9.2021 and visited the Dadam mining
site on 1.10.2021.

Therefore, based on the data, record, reports of various departments viz,, Department of
Mining and Geology, Department of forest, Jul Water Services and Department of Ground
Water Cell, District Bhiwani, detalled discussions held with the officers of concemed
departments on 16.8.2021, 4.9.2021, 17.9.2021 by the subcommittes and Joint Committee and
field Inspection carred out by the subcommittee on 20.8.2021 and Joint Committee on
1.10.2021, eight member joint committee has prepared its an interim report, which Is enclosed
herewith and is sent through email at judidal-ngt@gov.in for kind consideration of Hon'ble
National Green Tribunal,

It is further submitted that the above said report is also belng sent through email at jrdicia!-

NFERGov.IT .
DA/As above - ———-EL“ ‘Le-s‘“
Justice Pritam Pal
Former Judge,
Punjab & Haryana High Court and
now as Chairman of the
Monitaring Committee

Endst. No. CEC/2021/ 29 Dated; 13.10.2021

A copy of the above Is forwarded to the Chief Secretary, Haryana for information and necessary
action please.

DA/ -as above _/\)u lvp :

Justice Pritam Pal
Former Judge,
Pumjab & Haryana High Court and
now as Chairman of the
Moniktoring Committes
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Interim report of the eight member Joint Committee, constituted by Hon'ble
National Green Tribunal, under the Chairmanship of Justice Pritam Pal, former
Judge of Punjab and Haryana High Court and now as Chairman of the Monitoring
Committee regarding verification of the facts with regard to iflegal mining in forest-
area and unscientific mining outside forest area by M/s Govardhan Mines and
Minerals, Hisar at Dadam Hills, Tosham District Bhiwani in compliance to order
dated 20.07.2021 in OA No. 169 of 2020 in the matter of Kuldeep Singh V/s State of
Haryana & others.

1.0 Background

Mining area of 55.50 hectares of village Dadam, Tehsil Tosham, District Bhiwani was earlier
allotted by the Mining and Geclogy Department, State of Haryana vide letter No. 161 dated
03.01.2014 to M/s KISL Sunder (V) and the Environmental Clearance (EC) was granted by
MOEF & CC vide letter dated 3.7.2015 for an area of 55.50 Hectares to the sald firm, Further,
mining lease was transferred from KISL Sunder (V) to M/s Sunder Marketing Associate by
Mining & Geology Department, State of Haryana vide letter No. 3864 dated 17.6.2015. Consent
to Establish (CTE) under the provisions of Water Act, 1974 and Air Act, 1981 was granted by
Haryana State Pollution Control Board (HSPCE) ta M/s Sunder Marketing Associate vide letter
MNo. 2811915BHICTE2179882 dated 24.7.2015 and consent to operate (CTD) under the
provisions of Water Act, 1974 and Air Act, 1981 was granted to the said firm vide letter Mo,
313100417 BHI CTO 4578505 & dated 28.11,2017 for the period 01.10.2017 to 30.11.2017.

M/S Sunder Marketing Associates filed a petition before the Hon'ble Supreme Court of India as
special leave to appeal (C) No.19166 of 2017 with an appeal to the Hon'ble Apex Court for
allowing it to surrender the mining lease at Dadam mine site granted to it. The Hon'ble
supreme Court of India vide order dated 11.8.2017 permitted the petitioner to continue tg
mining operation till 30.11.2017 and on and before that date, it shall ensure the implementation
of mine closure plan to the satisfaction of the concerned authorities in the State of Haryana
including clearing of all the dues. Accordingly, the mining activity by M/s Sunder Marketing
project had been closed on 1.12.2017 in compliance of order dated 11.8.2017 of the Hon'hle
Supreme Court of India.

The Hon'ble Punjab & Haryana High Court vide order dated 4.12.2018 permitted M/s Govardhan
Mines and Minerals, 51, Urban Estate-11, Hisar for mining on the same environmentz| clearance
P& (EC) previously granted to M/s KJSL- Sunder (V) M{s Sunder Marketing Associate subject to
final appraisal by the State Environment Impact Assessment Autharity (SELAA) in this regard.
\ffhereaﬁen in compliance of Hon'ble Punjab and Haryana High Court order dated 4.12.2018,
_ the Director General, Mines & Geology Department, Haryana vide their letter No. 6009 dated
21.12.2018 allowed the said firm (Govardhan Mines and Minerals) to operate mining activity at
‘r}] fadam mining site having an area of 48.87 hectares falling in khasra No. 132 on the basis of

)

environmental dearance already granted to M/s KISL Sunder (V) by MoEF & CC vide letter
dated 3.7.2015.

% The consent to establish and consent to operate under the provisions of the Water Act, 1974
‘ and Air Act, 1581 was granted to M/s Govardhan Mines & Minerals by HSPCB vide letter No.
313100419BHICTES267995 dated 10.2.2019 and letter No. 313100415BHICTOS356744 dated
25.2.2019. M/s Govardhan Mines & Minerals started mining operation at Dadam mine hill,
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Dadam, Tehsil Tosham on 25.2.2019. The SELAA, Haryana was constituted by MoEF&RCC on
30.1.2019. The public hearing for the said mining project was held on 28.7.2020 and
Environment Clearance was granted to the said project by SEIAA vide letter No. 638 dated
21.12.2020.

2.0 Filing application by Sh. Kuldeep Singh, village Dadam, Tehsil Tosham before
the Hon'ble National Green Tribunal and taking into record by Hon'ble
Tribunal in terms of OA No. 169 of 2020

The application, regarding illegal mining in forest area, unscientific mining in minable area, deep
mining done in mining area and withdrawal of ground water in mining area without permission
by M/S M/s Govardhan Mines & Minerals, was submitted by Sh. Kuldeep Singh before the
Hon'ble National Green Tribunal and the same was taken into record in terms of OA No. 169 of
2020 and the issue was considered by the Hon'ble Tribunal on 20.8.2020 and observed as
under,

"The Grievance in this application is against alleged illegal mining in forest area by
M/s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, District Bhiwani,
The applicant has relied upon FIR, complaints and letters in support of the
allegation. Before considering the matter, we find it necessary to require a factual
and action taken report from a joint committee comprising the State PCB, Divisional
Forast Officer, Bhiwani and the Additional District Magistrate, Bhiwani within two
months by e-mail at judicialngt@gov.in preferable in the form of searchable
PDF/OCR support PDF and not in the form of image PDF.

2.1 Compliance of order dated 20.8.2020 of Hon'ble National Green Tribunal

In compliance to order dated 20.8.2020, in OA No. 169 of 2020 in the matter of Kuldeep Singh
Vis State of Haryana & others, a Joint Committee was constituted by DM, Bhiwani. The
Committee was headed by Additional Deputy Commissioner, Bhiwani as representative of
District Magistrate, Bhiwan| including Mining Officer, Bhiwani, Associate Geologist, Ground
Water Cell, Bhiwani, Addl. District Forect Officer, Bhiwani, Regional Office HSFCB, Bhiwani and
sDO, Nigana Water Service Sub Div., Bhiwani. The Committee members visited the site of
mining project on 6.10.2020 and made the following observations.

i) Ways in the forest area created illegally without having any valid
permission. The mining equipment’s/machines were found standing in the
non-minable area.

The "Dadam hills minor’ is a projected forest area under IFA, 1927 and
same was found illegally mined.

The mining is done at the site about 200 feet depth, but actual depth of the
mining pits will be assured by the inspection of the mining surveyor from
Mining Department, Head Officer, Panchkula.,

G{}{ i} The concerned Mining Officer stated that an approved mining plan as well
as a progressive closure plan of same are already submitted by the said
mining project proponent. The mining project is still in progress and
closure plan will be implemented after closure of the mining.
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iv) In the progressive closure plan, the depth is shown to be up to 42 meters.

v} During the inspection, the concerned Mining Officer stated that the said
mining project has given following dimensions of mining pit as per
approved mining plan:

(i) Length: 536 meter (ii) Width : 528 meter (iii}) Depth: 78 meter (from
the ground level). But no record provided at the site during inspection
in this regard.

vi) The mining is not done in sclentific manner,

vii) The concerned Assistant Geologist, Ground Water Cell reported that no
bore well found in the lease mining area. The project is meeting water
requirement for plantation, dust suppression & domestic purpose etc.
through tankers from outside the mining area and also using the water
stored within mining pits and water stored in pits cannot be identified at
spot whether it is ground water or rain water and same will be identified
within 7 days as assured by the concerned Assistant Geologist, Ground
Water Cell.

Due to above non compliances, a show cause notice for the dosure under section 5 of EP Act,
1986 was issued by Haryana State Pollution Control Board, Bhiwan| to the said unit i.e M/s
Govardhan mines & Mineral, village Dadam, Bhiwani vide letter na, 2633 dated B.10.2020. The
said project poponent submitted reply of show cause notice vide letter dated 22.10,2020,

The Regional Officer, Haryana State Pollution Control Board, Bhiwan| vide |etter nao. 5235 dated
6.11.2020 recommended the closure action against the said firm undor section 5 of
Environment (Protection) Act, 1986 to the Chairman, Haryana State Pollution Control Board,
Panchkula,

M/s Govardhan mines & Mineral made representation to the Chairman, Haryana State Pollution
Control Board, Panchkula. Accordingly, the Regional Office, Haryana State Pollution Cantrol
Board, Bhiwani was asked to get the representation of M/s Govardhan mines & Mineral
examined from all the departments who inspected the site and submit comprehensive report.,

Mining Department, Forest Department and Assistant Geologist, Ground Water Cell examined
the issues concerming to them thoroughly and submit their reports. These reports were
considered in meeting dated 1.12.2020 convened by the Deputy Commissioner, Bhiwani with all

ncemed departments and in the said mesting, the reports submitted by the concerned
departments are mentioned as under:

4.¥.1 Mining Department
Joint Committee conslsting of Sr. Geologist Head Office Panchkula, Mining Officer
Bhiwani, 5r. Surveyor and officials of HARSAC inspected the area on date 3.11.2020.

%\ The detailed survey of the mine area was carried out with the help of DGPS instrument

in the presence of concerned revenue officials fe Halka Girdaver and Patwari. The
detailed survey was carried out with the help of DGPS for confirming the boundary
coordinates of the mining lease area. The committes observed as under:



1. Boundary pillars around the mining lease area were found in order with GPS
coordinate. Total 32 numbers of pillars were found to be ectablished as per
approved mining plan.

2. The maximum depth of the mining pits was found to be 108 meters from surface
level at the time of inspection.

3. Some seepage water was seen in this pit during the inspection.

4. Systematic and scientific mining Is regulated by the office of Director Mines Safety
Ghazlabad and in case any violation is found in method of mining, they take the
action accordingly and inform to the office of concerned Mining Officer, District
Collector, Director General Mines and Geology, Haryana. But ne such type of
Information is received from the Director Mines Safety Ghaziabad as reported by
Minirg Officer, Bhiwani.

5. Out of lease area in khatauni No. 67//62min, Khasra no. 16//20/1 min, 211 min,
17//1 min, 9min, 10min, 12min, 13min, 14min, 16min, 17min, 18//6min, 7min,
14min haul road is being created and used by the contractor having approximate
length 460 meters width 20 mtr and depth 0-15 mir and DGPS reading of the haul
road |s N 28" 53" 12.46" E 75" 51' 24.053", N 28" 53’ 14.350%, E 75° 51’ 28.133" N
28" 53' 10.851", E 75" 51’ 34.937". But, no stone has been extracted from these
Khasra numbers because the said area is consisting of ordinary clay/earth. Rest of
the alleged area 5 found to be virgin area. It was also confirmed by the local
revenua department too.

6. During the inspection, it was also found that no illegal mining was noticed in the
forest area of Aravali plantation.

2.1.2 Forest Department

Additional Deputy Commissioner, Bhiwani submitted a letter bearing no, 1860 dated
17.11.2020 of DFO, Bhiwani. In the said letter, DFO has clarified that the illzgal mining
was done in Dadam hills area by M/s Sunder Marketing Associated. Tllegal mining
noticed on 24.12.20219, an FIR Mo. 587 dated 23.12.2019 was lodged at Police Station,
Tosham against Sandeep etc, In the letter dated 17.11.7020 of DFO, Bhiwani, it has
been stated that the said project proponent is now not using any Aravall plantation area
far ways and not made any illzgal mining and the same is also examined with the help
of Google images obtained from HARSAC, Hisar. It appears that the illegal mining and
ilegal ways are created by previous project proponent and not by present mining
project i.e. M/s Govardhan Mines & Minerals, Village Dadam, Bhiwani.

The Deputy Conservator of Forests, Bhiwani vide letter dated 21,12.2020 stated that
ilegal mining and illegal ways are created by previous project proponent M/s Sunder
Marketing, Dadam and not by M/s Govardhan Mines & Minerals, Village Dadam, Bhiwani,

%@g

2.1.3 Asstt. Geologist, Ground Water Cell

CV\ According to report dated 3.11.2020 of Asstt. Geologist, Ground Water Cell, the water

table data of selected wells available in surrounding alluvial formation is varying from
941 m to 18.52 m, whereas, the depth of mining pit Is approx. 109 mtrs. as measurad
by the officials of mining department. This shows that presently, the surrounding water
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2.1.4

2.1.5

level is having no Interconnectivity with mining pits as the water table has not been
encountered upto the depth of 109 m. So it is concluded that the water accumulated in
mining pits is seepage from the cracks and fissures of the guartzite rock of Aravali
sysiem,

Department of Irrigation

The Executive Engineer, Jui Water Services, Bhiwani submitted a report dated
£0.11.2020 stating that as per available records in the case of Omparkash & others Vs
Raman & others in the Hon'ble Court of Sh. Sunil Kumar Dewan, AC) (SD) Tosham, the
Tehsildar, Tosham was appointed as Local Commissioner who had mentioned in his
report dated 6.1.2016 that from RD 21100 to RD 22800 of Dadam distributary in a
length of 1700 ft., the channel was damaged/ not existing for the last 10 years. Tt was
further stated that the channel was mostly damaged by earfier mining operations.

Director, Mines Safety, Ghaziabad

The Deputy Commissioner, Bhiwanl requested the Director, Mines Safety Ghaziabad to
verify whether said project i.e. M/s Govardhan Mines and Minerals, Dadam Stong Mine is
doing scienfific mining or not. Subsequently, the Mining Officer, Bhiwani vide letter
memo no, 1201 dated 18,12.2020 also requested the Director Mines Safety Ghaziabad
to verify the facts. The Director Mines Safety Ghaziabad vide its letter dated 28.12.2020
submitted the observations and conclusions as under:

2.1.5.1 Observations

Tk

%fx

s¥

=

§ There were 25-30 number of pits dug within the lease hold area, The pit name
was locally numbered for identification and convenience. The size of this pit was
about 80-200m % 100m-200m.

i) The size of pit no. 38 was about 80m x 60m x 18m, The height of benches were
5-9m and width was about 5-7m. A haul road leading to benches was provided,
The Aravall forest land was located on the westermn part of excavation. Men and
machinery were deployed by contractor. The size of pit no. 35 was about 60-
6m(L)x40-45m{W)x8-9m(D). The height of bench was about 8-8m. Adjoining to
this pit, forest land of Aravali was located on western side. The size of pit no. 31
was about 100-110m{L)x80-90m{W)x16-18m(D). The height of bench was about
8-10m. Adjoining to this pit, forest land of Aravali was located on southern side.
Loading of stone was being carried on in these pits.

i) The size of pits no. 22 was about 200m x 200m x 200m({D). The height of

benches were about 9-10m. Drilling of holes were being carried on the bottom

bench. The drill machine was provided with wet drilling arrangement.

Management informed that the drill machine are provided with wet drilling

arrangement. Some of the drill machines whose wet drilling mechanism was out

of order were under repalr,

iv) There were three portable fogger machines installed near the pit where loading
operation was being carried out to settle the dust being generated during
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loading. It was informed that these foggers are moved to different pits where
loading operations are carried on two to three dedicated tractor mounted water
tanker was available for supplying water to these fogger machine.

Three water tankers with water spraying arrangement on the top (whirling type)
were provided for wetting the haul reads and benches. Water spraying was being
done on the haul roads and benches.

The danger zone was demarcated by means of red flag. The lease boundary was
fenced by barbed wire. During inspection, it was observed that all staffs and
work persons were found with safely gadgets like helmet and shoes,

An order under section 22(3) of the Mines (Development and Regulation) Act,
1952 was imposed in pit No. 12 vide directorate’s letter No. 2169 dated
28.6.2019. No work was being carried out at in this pit. Men and machinery were
not found deployed in this pit.

The records of attendance in form D were kept maintained. The employment
register in Form B was kept maintained.

The deep hole driling and blasting was carried out under the personnel
supervision of assistant manager and foreman. The blasting time was reported
between 1-4 PM. A signage of blasting time was displayed on board at several
places. Transport of explosive In licensed van for blasting in the mine was done
by the explosive supplier that was in agreement with owner of mine. The records
of explosive used and return in RE 13 were being maintained by the explosive
supplier and firing or shot were done by statutory persons appointed by the

awner of mine,

An efficient means of signaling by siren within the radius of 300 m from the place
of firing was provided and in use,

High mast tower consisting of cluster of bulb was found installed in the haul
roads around the guarry of the mines for lighting arrangements towards beyond
day light hours.

There were crushers not belonging to owner of mine within the danger zone in
Morth Eastern and North Western side. However, the crushers were located
outside the danger zone from active working face. The fly rocks generated
during the blasting was towards free face. It was informed by the management
that in the adjoining fields, the leases were acquired by the lessee on rental
basis. Mo signs of fly rocks were seen near the adjoining fields to the lease.

Conclusions

Govardhan Mines & Minerals was granted by department of Mines & Geology,

1\T.:C}(-[i] It is to be noted that Mining lease for Dadam stone mines, Khasra No. 132, M/s

Government of Haryana. Consent to operate, consant to establish and environment
clearance was granted by the State Authority.

b




(it} Inspection of Dadam mines, M/s Govardhan Mines & Minerals was carried out in
accordance with Mines, Act, 1952,

{iii)  Under constitution of India, safety welfare and health of workers employved in the
minas is regulated by the Minas Act, 1952 and subordinate legislations framed under
it. The Directorate a subordinate office under Ministry of Labour & Employment,
Government of India and oversees the compliance of the provisions of the Mine Act,
1952 & the Rules under certain regulations for specific mining operations like
depioyment of heavy earth moving machinery & deep hole blasting.

(v} Inspections are camried out in accordance with Mines Act, 1952 to overses
compliance.

{v) Scientific study is not carried out by the Directorate, However, Department of Mines
& Geology may engage recognized sclentific organization or institutions to carry out
scientific study of the mine.

Action taken report based on report of Joint Committee dated 6.10.2020 and further reports
submitted by the wvarious departments in the meeting of Deputy Commissioner, Bhiwani in his
meeting held on 1.12.2020 as mentioned above, was submitted by HSPCB, Regional Office,
Bhiwani to the Hon'ble Nationa! Green Tribunal vide No. 538 dated 16.7.2021.

2.2 Consideration of report submitted by HSPCBE vide No. 538 dated 16.7.2021 by
the Hon'ble National Green Tribunal.

Action Taken Report submitted by HSPCB, Regional Office, Bhiwani vide Mo. 538 dated

16.7.2021 was considered by the Hon'ble Mational Green Tribunal vide its order dated

20.7.2021 in OA No. 16972020 In the matter of Kuldeep Singh /s State of Haryana and others,

wherain, Hon'ble MNational Green Tribunal in Para nos. 1, 3, 10 and 12 has directed as under,

Paral.

Grievance in this application is against illegal mining in forest area by M/s
Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, District Bhiwani and
also unscientific mining outside forest area in violation of EC conditions. It is stated
that there are FIRs, complaints and letters pointing out such illegalities.

Para 3.

Accordingly, the joint Committee has filed its report dated 16.07.2021 inter alia

H_.— stating that another application on the same subject being OA No. 132/2020,
kesh Dalal v. State of Haryana, has been dealt with by this Tribunal vide order
0%:!511 02.06.2021, therein, 2™ report was similar to the report now furnished that
- damage was found but the present project proponent (PP) was not responsible but
A\ it was the predecessor of this PP who had caused the damage. The report now filed
states that inspection was first conducted by the Committee on 06.10.2020 finding
(‘\u«vinlaﬁuns by the PP. Based thereon, show cause notice dated 08.10.2020 was
issued by the State PCB under Section 5 of the Environment (Protection) Act, 1986

and after considering the reply, the Regional Officer, State PCE recommended
closure on 06.11.2020. However, the scenario underwent change after the meeting



convened by the Deputy Commissioner, Bhiwani on 01.12.2020. Therein differing
stands were presented by the mining, forest and ground water departments at
variance with the findings in the site inspection report of the joint Committee. Such
differing stands were noted by the Deputy Commissioner, Bhiwani, who directed the
stakeholder Departments to examine the presentation of the project proponent for
sending a report to the Chairman, State PCB. Accordingly, the Forest Department
vide report dated 21.12.2020 and the Mining Department vide report dated
31.12.2020 sent their observations to the Deputy Commissioner, contrary to the
findings in the site inspection report dated 6.10.2020. Based on later reports, the
present report has been filed to the effect that no illegal mining has been done by
the present PP. Illegal mining had been done by the predecessor of the project

proponent.
Para no. 10

After referring to the above, it is pointed out on behalf of the applicant that the
conclusion in the report that no illegal mining has been done by the PP is perverse
for the following reasons: i. On inspection of the site on 06.01.2020 by a six-
member Committee, encroachment of the protected forest area has been found.
Further, mining has been found to have been done even beyond depth of 150
meters. Closure plan has not been given by the predecessor of the PP which was the
responsibility of the Chief Secretary of the State. If mining closure plan has not
been filed, the Chief Secretary of the State must explain or the successor i.e the PP
must be held responsible in terms of the EC conditions and as required in terms of
order of the Hon'ble Supreme Court in order dated 11.08.2017 in SLP (C) No.
19166,/2017, M/s. Sunder Marketing Associates v. State of Haryana & Ors. inter alia
directing:

"33. Keeping in view the prayer made:

(i) We permit the petitioner to continue its mining operations till
30th November, 2017 in accordance with the Mining Plan. On or
before that date, it shall ensure implemantation of the mining
closure plan to the satisfaction of the concerned authorities in

P{r the State of Haryana.

xnaullllill'|llllhllbllllhr.lillmbllIHIIIHIIIlFIlFle“l‘IlI‘I'I‘""

,;.V {iv) All the laws applicable to the petitioner shall be strictly enforced

\ by the State Government regardless of its apparent influence in

4 high places. We make it clear that we will hold the Chief

/ Secretary of the State of Haryana responsible for any lapse in
‘%K this regard.”

if. il. Mining was not being done in scientific manner. Ground water was
being illegally extracted. Mining equipments were found in the non-
mineable forest area. In IA No. 76/2021, which has been allowed by a




separate order today, the applicant has inter alia filed 12 a copy of order
of Mining Department dated 05.08.2020 directing the project proponent to
close deep mining pits along the Eastern Boundary of the Mine, which also
contradicts the report that the PP is not responsible for the violations.
Further, report of the Assistant Geologist, Ground Water Cell, Bhiwani is to
the effect that water table data of selected wells available on record in
surrounding alluvial formation is from 9.41 mtrs to 1B.52 mirs., whereas
the depth of mining pits is approx. 60 mtrs, as told by mining officer at the
site. (iii) The report of the investigating officer in the FIR, exonerating the
PP is unacceptable as equipments were seized on the spot in tha mining
area during the currency of the mining operations by the presant project
proponent.

Para 12.

Accordingly, while issuing notice to the PP - M/s. Govardhan Mines and Minerals,
Hisar, we direct further inspection by eight-member joint Committe2 to be headaed
by Justice Pritam Pal*, former Judge of Punjab and Haryana High Court and
comprising Ms. Urvashi Gulati,* 1former Chief Secretary, Haryana, Regional Officer,
MoEF&CC, Chandigarh, nominees of CPCB, Indian Institute of Soil and Water
Conservation, Research Centre, Chandigarh, Haryana State PCB, SEIAA Haryana and
District Magistrate, Bhiwani. The CPCB and State PCB will act as nodal agency for
coordination and compliance. The first meeting of the Committee may be convenad
within two weeks, The Committee may peruse the record, undertake visit to the site
(by such of the members as may be decided by the Chairman) and conduct other
proceedings online. The Committee may interact with the stakeholders and take
assistance from any other individual/institution. The Committee may also study the
satellite imagery maps, in coordination with the concerned authorities. The report of
the Committea may be furnished within two months by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF with a copy to the Chief Secretary, Haryana for remedial action in the
light of the said report following due process of law.

E{_ A copy of the order dated 20.7.2021 of the Honble National Green Tribunal Is annexad as per
Annexure-A

v% Compliance of order dated 20.7.2021 of Hon'ble National Green Tribunal as

| mentionad in para No.12 by the sight membar committea.
o m

e eight member Joint Committee under the Chairman of the Justice Pritam Pal, former Judge,
Punjab and Haryana High Court and now as Chairman of the Monitoring Committee,,

constituted by Hon'ble National Green Tribunal, perused the order dated 20.7.2021 of Hon'ble
CTX Mational Green Tribunal and decided to hold its first meeting on 2.8.2021 through VC.




2.3.1 First meeting of the eight member Joint Committee on 3.8.2021 through VC

In compliance of order dated 20.7.2021 of the Hon'ble Mational Green Tribunal, as mentioned In

Para Mo, 12, the eight member Joint Committee under the Chairmanship of the Justice Pritam

Pal, former Judge, Punjab and Haryana High Court and now as Chairman of the Monitoring

Committee, held its first meating on 3.8.2021, wherein, the Chairman of the Joint Committee

directed as under,

1. Dr. Babu Ram, who has already been appointed as technical expert, Monitoring
Committee by the Hon'ble National Green Tribunal, is taken as technical expert
in eight members joint committee, He will also act as Member Secretary of the
Joint Committee.

2) A sub-committee, consisting of following officers, is constituted to visit the
stone mining site at Dadam Hill, Tosham, District Bhiwani on 20.08.2021.

i} Sh. Bharat Bhushan, IAS, Chairman, SEIAA.

ii) Senior Scientist, Indian Institute of Soil and Water Conservation, Research
centre, Chandigarh.

iii) Sh. K.K Garg, Scientist C/Deputy Director, MOEF.

iv) Dr. Narender Sharma, Additional Director, CPCB.

v) Dr. Babu Ram, former Member Secretary, PPCB.

3) The sub-committee may meet within 10 days at Chandigarh to identify all the
issues involved in the case, the record in the case may be perused, satellite
imagery maps may be studied and strategy to be adopted to resolve the issues
in the matter may be chalked out.

4) During the site visit to be made to the stone mining site at Vill. Dadam Hill,
Tosham, District Bhiwani on 20.08.2021, the stakeholders and other
investigation officers who had jointly inspected the site on 06.10.2020, may
also be asked to accompany the sub-Committee during site inspection. HSPCB,
Regional Office, Bhiwani shall issue letter to the all the stakeholders to join the
Sub-committee for site inspection on 20.08.2021.

5) After the receipt of the report of the sub-committes, eight members joint
committee shall decide further course of action to be taken in the matter
alongwith planning to visit the site in due course of time.

The minutes of first meeting of eight member Joint Committee held undar the Chalrmanship of

Justice Pritam Pal, Former Judge, Punjab & Haryana High Court and now as Chairman of the

?.i_ Monitoring Committee on 3.8.2021 is Annexed as per Annexure-B
2.3.2 First meeting of subcommittee, constituted by the Chairman of the Joint

- Committee, held on 16.8.2021.
WA

T}/} The subcommittee held its first meeting on 16.8.2021, wherein, it was mutually agreed
upon to ask the following departments to submit the record/reports in the matter as

under.
(%K 1. Department of Forest
I.  Demarcation of Aravalll forest area with coloured google earth images and GPS

coordinates of the pillars.
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3.

Identification of two sites with coloured google earth images having an area of 0.8
hectares and 300 m® in the forest land, where illegal mining was observed.
Investigation report w.r.t FIR no. 587 dated 23.12.2019.

Status of action taken on the illegal mining done in above said areas.

Status of damage caused to the plantation area in Dadam distributary.

Status of illegal mining, if any, done in the Dadam distributary covered under forest

department.

Department of mining

GPS coordinates of the boundary pillars of old mining site, where the mining was
done by the earlier project proponent namely M/S Sundar marketing Associate and
existing mining site, where the present project proponent namely M/S Govardhan
mines and Minerals 15 now doing the mining.

GPS record with coloured google earth images showing the depth of 109 m at
minireg site.

JUI water services, irrigation department, Bhiwani.

Coloured photographs and gooale earth Images of Dadam distributary in the years
2000 to 2007,

Documents/reports alongwith coloured google earth Images showing the damage
caused to the Dadam distibutary and year in which the damage was caused,

. The status of lllegal mining done in the Dadam distributary.
. Action taken by the department of JUI water services against the violators.

Width of the Dadam distributary before and after its damaging.

State Environment impact assessment Authority (SEIAA), Haryana

Copies of ELA reports of both the proponents based on which EC were granted.
Copies of ECs granted to both the proponents (SEIAA).

Haryana State Pollution Control Board, Regional Office, Bhiwani

R

Action taken report filed in the Hon'ble National Green Tribunal in OA no. 169 of 2020
in the matter of Kuldeep Singh Vs 5tate of Haryana and Ors,

Action taken report filed in the Hon'ble National Green Tribunal in O& no. 132 of 2020
in the matter of Rakesh Dalal Vs State of Haryana and Ors,

The said documents may be submitted before 20.8.2021.
A copy of minutes of the subcommittes held on 16.8.2021 is annexed as per Annexure-C

2.3.4 Visit of the subcommittee to the Dadam mining site, village Dadam, Tehsil

Tosham on 20.8.2021.

subcommitiee decided to visit Dadam mining site, village Dadam, Tehsil Tosham on

2021 and accordingly, the mining site at village Dadam, Tehsil Tosham was visited on
0.8.2021. The report in brief is mentioned as under.

2.34.1

Pathway constructed in the forest area and illegal mining of 300 m” of
area

The subcommittee visited the pathway, which has been constructed in the forest area with the
permission of the department of forest, as informed by District Forest Officer, Bhiwani. The
width of pathway as approved by Forest Department as 6m, whereas, the clearing of site, for
construction of pathway, has been done beyond the width of Bm for which the present

11




propanent {M/S Govardhan Mines and Minerals) accepted their fault on the site. Moreover, deep
drill holes were found constructed within and beyond 6m width of the path, which apprehends
that the present project proponent namely M/s Govardhan Mines and Minerals had intention to
conduct illegal mining in the forest area. However, due to catching of the persons on the spot
for doing such illegal activity w.r.t mining, filing FIR against the persons and selzure of vehicles,
found indulged in illegal mining, the work of mining in forest area was stopped and the pathway
in forest area remained unconstructed at the site. However, illegal mining has been done in an
area about 300m? as informed and the map shown by the department of forest,

The photographs showing the bore drll holes constructed in forest area within and
beyond 6 m wide pathway are mentioned as per plates 1 and 2. Also, the
photographs, taken by Department of Forast at the time of filing FIR and seizing of
vehicles, were shown to the subcommittes, and the same are mentioned as Plates 3 to
6.

Plates 1and 2: The photographs showing the bore drill holes constructed in
forest area within and beyond & m wide pathway

Plates3and 4: Vehicles used for carrying illegal mined material on the day of filing
9 FIR against the person.
L |
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Plates 5: Drill machine used for Plate 6: Vehicde found standing with an
making holes with an Intention fo intention to carry mined material.
conduct lllegal mining.

2.34.2 Illegal mining having an estimated area of 0.8 hectares in the forest
area.
The subcommittee has visited the area where illegal mining in forest area was found

done |n an area of about 0.8 hectares. The pillars Installed at site Indicating the forest
area and non forest area were found intact. It was informed that the area of lllegal
mining in forest area was measured by using the Google earth images available during
Feb, 201%9. However, the sub committee was of the view that this area of illegal mining

needs to be validated from HARSAC, Hisar.
The Photographs, showing the piliars demarcating the forest and non forest area, illegal

mining done af site in an approximate area of 0.8 hectares, are mentioned as per
Plates 7 to 10.

forest area; where illegal mining has been done in 0.8 hectares in

h_ Plates 7 and 8: Photographs, showing the pillars demarcating the forest and non
B forest area
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Plate 9: Photograph showing forest area Plate 10: Photograph showing pillar

where illegal mining in 0.8 hectares has demarcating forest and non-forest area
been done

After visit to the area, the subcommittee decided as under:

(i) HARSAC, Hisar shall provide satellite images of the area where illegal mining
has been done in forest area in 300 m* and 0.8 hectares for the year 2015 to
June, 2021 and specific references of dates of mining leases of three project
proponents, for which District Forest Officer, Bhiwani shall provide GPS
coordinates of these areas to HARSAC, Hisar within 03 days. District Forest
Officer, Bhiwani shall coordinate with the Director, HARSAC, Hisar for getting
satellite images of the area for the said period.

(i) District Forest Officer shall submit other documents to prove the illegal
mining done in the area of about 300 m* and 0.8 hectare in the forest area.

(lii) Department of mining and Department of Forest shall provide all the
documents mentioning illegal mining in non mining area during the period
2015 to 2019.

(iv) The department of forest shall submit copy of the permission granted to the
project proponent (M/S Govardhan Mines and Minerals) for constructing
pathway of 6m width within forest area.

{v)] The department of forest shall submit the coloured photographs and Google
earth images showing the area where illegal mining in forest area has been
done in two stretches having an area of about 300 m*and 0.8 hectares.

(vi) The department of mining shall measure the dimensions of benches w.r.t
their width and depth at various lecations within 07 days and whether these
have constructed as per the Mining plan approved by department of Mining.

u*':;;"f'("i] Department of Police shall submit the copy of the FIR launched against the

[

persons who were caught doing illegal mining in forest area and
investigation report in the matter within 07 days.

2.3.4.3 Site at which mining has been done up to depth of 109m in mining

daread,
The subcommittee visited the mining site, where the mining has been done up to the

depth of 109 m as earfler measured by department of Mines and Gaology, Harvana. It
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was observed that the project proponent has been permitted to conduct mining up to
78m depth as per the mining plan submitted by it and approved by the department.
However, the mining has been done up to the depth of 109 m, which is In viclatlon of
conditions of Environment Clearance and mining plan approved by the dapartment.

The subcommittee also observed that water was found stagnated in the form of pond at
the bottom of the mining site. The photographs, showing various features at site and
water stagnating In the form of pond in deep mined area, where stone mining has been
done up to the depth of 109 m, are mentioned as per Plates 11 and 132.

L 5
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Plate 11: Photograph showing water Plate 12: Photograph showing mining
stagnating in the form of pond in deep done in an area upto the depth of 109 m
mined area, where mining has been done as measured by department of Mines and
up to the depth of 109m Geology, Haryana

The subcommittee has decided as under.

(i) The department of mining shall submit the reports of the verification of
conditions of mining plan done during the 2015 to June, 2021.

(ii) Ministry of Environment and Forest, Regional Office, Chandigarh shall submit
copy of the verification of reports of compliance of conditions of Environment
Clearance granted to the project proponents during the year, 2015 to June,
2021, as submitted by the project proponents and verified by MOEF & CC.

(ili) HSPCB, Regional Office, Bhiwani shall submit the report of the compliance of
conditions of consents granted to the project proponents during the year,
2015 to June, 2021, as submitted by the project proponents and verified by
HSPCB.

(iv) The Central Groundwater Authority (CGWA) shall submit the data w.r.t water
table in the region and whether the water table of the region can be
intersected by mining up to 109 m as per the study conducted by department
of Mines and Geology.

(v) HARSAC, Hisar shall provide satellite imagery of mining area where mining

H/ has been done up to the depth of 109 m for the year 2015 to June, 2021 and
specific references of dates of mining leases of three project proponents, for
lu,v"*"w ich Department of Mining shall supply GPS coordinates of the area to
tp HARSAC, Hisar within 03 days. District Forest Officer, Bhiwani shall
coordinate with the Director, HARSAC, Hisar for getting satellite imageries of

the area for the said period.
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2.3.4.4 Abandoned/damaged Dadam distributary/Minor constructed by
department of Irrigation, Haryana.

The subcommittea visited the Dadam distributary/Minor, which has been constructed by

the department of irrigation before the Year, 1980, During visit, the following

observations were made by the sub committes.

(i) A Dadam distributary/Minor was constructed to supply the water for irrigation to
the agriculture fields of the area, However, the farmers of nearby village, present
at site, informed that the water was never seen in the distributary/Minor since its
construction.

(i}  The distributary/Minor is in existence at some places, whereas, It has been elther
broken or has been eliminated at various locations.

(i) The farmers caimed that mining lease holder has damaged the Dadam
distributary/Minor and has constructed pathways for movement of vehicles.

(iv) At some places, overburden extracted from the roads constructed along the
distributary/Minor, was found dumped at various places on the bank of
distributary/Minor and distributany/Minor has come underneath the overburdened
material.

The Photographs showing the Dadam distributary/Minor in existence, damaged and end

of the distributary, Minor are mentioned as per Plates 13 to 16.

Plate 13: Photograph showing Plate 14: Photograph showing the
distributary/ Minor in existence damaged distrubutary/ Minor underneath
the overburdened material

Plate 15: Photograph showing distributary/ Plate 16: Photograph showing the end
Minor underneath overburdened material of distributary/ Minor.

but cleared on the day of visit to show its
exXistence to the committes.
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After visit to the damaged distributor/Minor, the subcommittee decided to
obtain the record w.r.t following points/issues from the concernad
departments.

(i) The department of Irrigation shall provide data w.r.t Year of construction and
commissioning of Dadam distributary/Minor, its total length and length
passing near mining area, carrying capacity of water and the year of
damaging the same.

(i) The department of Revenue (Tehsildar of area) shall provide Khasra no. and
ownership of the land adjoining to Dadam distributary/Minor and area, if any,
captured by mining lease holder and year of capturing of the same,

(i) The Department of Mining and Department of Irrigation shall submit the
record regarding illegal mining done from Dadam distributary/Minor and its
adjoining area.

(iv) HARSAC, Hisar shall provide satellite imageries of the Dadam distributory
/Minor mentioning its status from the year, 2010 to June, 2021 and specific
references of dates of mining leases of three project proponents, near the
Mining project at village Dadam in Tosham Hills, Bhiwani, for which GPS
coordinates shall be provided by the Department of Irrigation to HARSAC,
Hisar within 03 days. District Forest Officer, Bhiwani shall coordinate with the
Director, HARSAC, Hisar for getting satellite imageries of the area for the said
period.

2.3.4.5 Interaction with applicants in OA no. 169 of 2020 in the matter of
Kuldeep Singh Vs State of Haryana and Ors and OA no. 132 of 2020 in the
matter of Rakesh Dalal Vs State of Haryana and Ors and mining lease holder

(M/s Govardhan Mines and Minerals) by the members of subcommittee in the
presence of Deputy Commissioner, Bhiwani.

a) Interaction with applicants in OA no. 169 of 2020 in the matter of Kuldeep
Singh Vs State of Haryana and Ors and OA no. 132 of 2020 in the matter of
Rakesh Dalal Vs State of Haryana and Ors.
The subcommittee in the presence of Deputy Commissioner, Bhiwani interacted with the
applicants In OA No, 169 of 2020 in the matter of Kuldesp Singh Vs State of Haryana
and Ors and OA No. 132 of 2020 in the matter of Rakesh Dalal Vs State of Haryana and
Ors, wherain, the applicant in OA No. 169 of 2020 informed that illegal mining has been
L\M“f done in the area by the present project proponent (M/S Govardhan Mines and Minerals)
'- .J__v and illagal mining has also been done in his own land as well as private land of others.
\ ; Therefore, the application before Hon'ble MNational Green Tribunal has been submitted
by them.
The applicant in O& No. 132 of 2020 informed that illegal mining has been done by both
CIL)/ the old and present project  proponents, Besides, unscientific mining has been done in
mining area, village Dadam. Therefore, they have submitted the application before
Hon'ble National Green Tribunal,
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After detailed deliberation, the subcommittee decided as under.

« Both the applicants in OA No. 169 of 2020 and OA No. 132 of 2020 shall
submit documents in support of their claim made before the subcommittee
within 07 days in the Office of HSPCB, Regional Office, Bhiwani.

b) Interaction of the subcommittee with the representatives of M/s
Govardhan Mines and Minerals in the presence of Deputy Commissioner,
Bhiwani.

The subcommittes also interacted with the representatives of M/s Govardhan Mines and
Minerals in the presence of Deputy Commissioner, Bhiwani. It was daimed that illagal
mining was done by the earlier project proponent. It was also informed by the
proponent that M/s Govardhan Mines and  Minerals has got conducted detailed study
of the mining area before taking the said mining area on leasa,

After detailed discussion, the subcommittee decided as under.

(i) M/S Govardhan Mines and Minerals shall submit all the documents in support
their claim concerning to the matter in the office HSPCB, Regional Office,
Bhiwani within 07 days.

(ii) All the concerned departments as mentioned above, applicants in OA no. 169
of 2020 and 132 of 2020 and Project Proponent namely M/s Govardhan Mines
and Mineral shall submit all the required documents by 27.8.2021 in the
office of Environment Engineer, HSPCB, Bhiwani and the said office shall
make arrangements to get all the documents delivered in the office of
Monitoring Committee, constituted by the Hon'ble National Green Tribunal,
situated at Forest complex, Sector-68, SAS Nagar on 30.8.2021.

A copy of the report of the subcommittee containing recommendations w.r.t each action point is
annexed as per Annexure-D

2.3.5 Second meeting of the subcommittee held on 4.9.2021.

The subcommittee held its next meeting with District level officers of District Bhiwani on
4.5.2021, wherein, the observations/recommendations w.r.t each action point were
made and the same have been mentioned in the minutes of the meeting, a copy of
which is enclosed as per Annexure-E

second meeting of Joint Committee, constituted by Hon'ble National Green
Tribunal on 17.9.2021

ased on the data/ information/documents submitted by the Department of Mining & Geology,
Forest Department and Department of Jui Water Services on 3.11.2020, 17.11.2020 &
20.12,2020, 4.11.2020 and 20.11.2020, respectively, on the various points, as mentioned in OA
Mo.16% of 2020, meetings held with the officers of concerned departments of District Bhiwani
on 16.8.2021 and 4.9.2021 and visit to Dadam mining site by the subcommittes on 20.8.2021,
the Joint Committee heid its 2" meeting on 17.9.2021 and detalled discussion on each
point/data w.r.L. ilegal mining in forest area in 300 m® and 0.8 hectares, mining done up to the
depth of 200", illegal abstraction of ground water, unscientific mining in the mining area and
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using damaged Dadam distributory at village Dadam as pathways for illegal mining The point

wise discussion was heid as under.

2.3.6.1 Pathways constructed in forest area and illegal mining in 200 m? area.
The record indicate that District Forest Officer (DFD), Bhiwani vide his officer letter No.
2009 dated 24.12.2019, addressed to Chief Conservator of Forests, Hisar has reported
that on the receipt of information about illegal mining in Aravali Plantation area on
22.12.2019 at 9:00 PM, the officers of Forest Department and Police inspected the area
and 3 trucks, 01 pociain and 01 drill machine were found engaged in doing illegal mining
in Aravali Plantation area.
The truck owner and his other companions ran away from the spot and only 01 person
was caught and FIR was lodged in the police station, Tosham. The area, wheare the
illegal mining was found, was near to 06 m wide road for passage of vehicles and the
permission for the diversion of 0.504 hectares of forest land in favour of M/s Govardhan
Mines and Minerals for access to mining area bearng Khasra No. 132 in village Dadam
for use of forest land was granted by Ministry of Environment, Forest and Climate
Change vide No.9HRBOG0/2019 CHA dated 25.9.2019 but illegal mining was found in
Aravall plantation area (forest area) between approach road line marked as AB and BC.
Further, the subcommittee during its visit to Dadam mining site on 20.8.2021, visited
the pathway, which has been constructed in the forest area with the permission of the
departmeant of forest, as Informed by District Forest Officer, Bhiwani, the width of
pathway, as approved by Forest Department, is 6m, whereas, pathway has been constructed
beyond the width of 6 m for which the present proponent {M/S Govardhan Mines and
Minerals) accepted their fault on the site. Moreover, deep drill holes were found
constructed within and beyond 6 m width of the path, which leads to apprehension that
the present project proponent namely M/s Govardhan Mines and Minerals had intention
o conduct illegal mining in the forest area. However, due to catching of the persons on
the spot for doing such illegal activity w.r.t mining on 22,12.2019, filing FIR against the
persons and seizure of vehides, found indulged in illegal mining, the work of mining in
forest area was stopped and the pathway In forest area remained unconstructed at the
site. However, illzgal mining has been done in an area about 300 m® as informed and
the map shown by the department of forest.,

B_ The Joint Committee has also perused the record and it was observed that information
regarding fllegal mining in Aravall plantation area was received by the Department of

a
oA V- st on 22.12,201% and the officers of Forest Department and police inspected the

area on 22.12.2019 and 03 trucks, 01 Poclain and 01 drill machine were found engaged
in doing illegal mining in Aravali plantation area and FIR was lodged vide No. 587 dated
23.12.2019 at Police Station, Tosham,
%/ The area, where the lllegal mining was found, was near to 6 m wide road far passage of
venicles and permission for use of 0.504 hectares of forest area has been granted by
MOEF & CC vide No. 9HRBOG0/2019 CHA dated 25.9.2019 but llegal mining was found
in plantation area between approach road line marked as AB and BC and a report In this
regard was sent by the Dept, of Forest to Deputy Commissioner, Bhiwani,
Superintendent of Police, SDO (Civil), Tosham, Mining Officer, Tehsiidar Tosham and
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i)

SHOD, Tosham stating that illegal mining was found in the plantation area between AB
and BC and FIR of the same has been lodged vide No.587 dated 23.12.2019 in the
police station, Tosham.

The record also indicates that Administrative officer, Thana Tosham has prepared
progress;/status report dated 19.8.2021 regarding theft of stone mined materdal from
Dadam mining site and the facts mentioned in the report are briefly mentioned as
undger,

The officials of forest department and police, Tosham visited the mining site at Dadam
based on telephonic message recelved &t 9.00 PM on 22.12.2019 and it was observed
that 01 truck bearing No. HRDB1C 4044 loaded with stones and 02 trucks No. HRDG1D
1411, and HR 061D 6014, O1 poclain and drill machine were found engaged in doing
illegal mining in forest area, The persons who were doing illegal mining ran away from
the spot and 01 person was caught. FIR No. 587 dated 23.12.2019 u/s 379 IPC and
section 21(1) of Mines & Minerals (Development & Regulation) Act, 1957 was lodged.
The vehicles No. HR 61C 4044, No. HR 61D 1411 and No. HR 610D 6014, respectively,
were released on 6,1.2020, 7.1.2020 and 7.1.2020 on Superdari on the directions of
Hon'ble Court of SDIM, Tosham. Poclain machine and drill machines were released on
18.1.2021 and §.4.2021, respectively, on Superdari on the directions of Hon'ble Court of
SDIM, Tosham. The detailed progress report, prepared by Administrative Officer, Pelice
Thana, Tosham on 19.8.2021 is annexed as per Annexure-F, The case is still pending
in the court of SDIM, Tosham as per order dated 7.9.2021 and case has been adjourned
to 1.11.2021.

Based on the record as mentioned above and visit of mining site done by
subcommittee on 20.8.2021, it is evident that M/s Govardhan Mines and
Minerals has done illegal mining in Aravali plantation area (non-minable area)
in 300 m? area,

Therefore, the eight members Joint Committee recommends as under.

The department of forest shall recover the cost of stones mined illegally in
forest area (Aravali Plantation area) as per the methodology mentioned in
order dated 26.2.2021 in OA No. 360 of 2015 in the matter of National Green
Tribunal Bar Association vs union of India and Ors and order dated 19.2.2020
in MA No.16/2020 in OA No. 44 of 2016.

Pi_ i) HSPCB shall impose environmental compensation of suitable amount as a

Ve

\/%&

cost of damage caused to the environment by the project proponent for
carrying out illegal mining in forest area (Araveli platation area).

.6.2 Illegal mining having an estimated area of 0.8 hectare in forest area

The Joint Committee has perused the record and it has been observed that that the
officials of the Forest department were reporting from time to time about illegal mining
by the mining lease holder in Aravali plantation area (outside mining lease area). The
reports in this regard were submitted by the officials of forest department on
£3.07.2019, 31.07.201%, 14.08.2019, letter dated 23,9.2019, 4.11.2019, 20.11.2019 and
report dated 10.9.2019 of Mining Officer of the department, but nothing is clear about
llegal mining done In an area (forest area).
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As per the record available, District Forest Officer has informed that the matter has been
reported to Mining Officer many times that the GPS readings of PFillar I and 1 are not
matching and there is illegal mining in front of pillar B bebtween Pillars A ana C, which
could not be verified duee to mismatching of GPS coordinates.

The Mining Inspector has stated in his report that joint inspection of the mining area
was camied out on 10.9.2019 and illegal mining was found between Pillar B and C
having an area with length and depth of 20-25 ft.

RFQ, Tosham has reported vide letter dated 364 dated 21.12.2020 stating that illegal
mining has been done near point B & C In an area of about 0.8 hectaras by the then
lease holder (M/S KISL Sunder Marketing Associate) prior to M/S Govardhan Mines and
Minerals.

In the meeting, District Forest Officer had shown Google earth images showing 0.8
hectares of forest area illegal mined in the year, 2019, whereas, Dr. Sultan Singh,
Principal Scientist, HARSAC was of view that images of Google earth cannot be
considerad for establishing the actual time period of illegal mining in 0.B hectares of
forest area. There is need to get the satellite imageries of the area.

During the meeting, Dr. Sultan Singh, Principal Scientist, HARSAC also informed that for
satallite imageries of the area, where lliegal mining has been done in 0.8 hectare of the
arsa, National Remote Sensing Center, Hyderabad has been reguested to provide
satellite imageries.

Therefore, Joint Committee has decided as under.

i) HARSAC, Hisar shall conduct survey of the area, get the GPS
coordinates and satellite imageries for the period December, 2017 to
December 2019. Dr. Sultan Singh, Principal Scientist, HARSAC, Hisar
shall get the satellite imageries for the said period, interpret the data
and prepare report in the matter at the earliest so that the report in
this regard may be submitted to the Hon'ble National Green Tribunal.

i} All the expenditure incurred during survey of Dadam Mine, getting
satellite imageries of the area, interpretation of the data and
preparation of report in the matter shall be made by Deputy
Commissioner, Bhiwani under the District Mining Fund Scheme.

The final report w.r.t illegal mining in 0.8 hectares of forest area in
Dadam mining area shall be submitted after the receipt of report from
HARSAC, Hisar.

\ q_,J .3.6.3  Site at which mining has been done upto depth of 200 ft in mining area,

In compliance of order dated 20.8.2020 in OA No. 169 of 2020 in the matter of Kuldesp
singh Vs State of Haryana, a Joint team headed by Additional Deputy Commissioner,
Bhiwani visited the mining site on 6.10.2020 and during the inspection, the concermed
mining officer stated that said mining project has dimensions of the mining pit as 536 m
® 528 m x 78 m as per the approved mining plan,

Further, on the directions of Director General, Mines and Geology, Haryana, Panchkula,
2 team consisting of Senior Geologist, Head Office, Panchkula, Mining Officer Bhiwani,
Senior Surveyor and officials of HARSAC inspected the mining lease area on 3.11.2020.
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The detailed survey of mining area was carried out with the help of DGPS instrument in
the presence of concerned Revenue offidals and observed that the maximum depth of
mining pits was found to be 109 m from the surface level at the time of inspection.
The Department of Mines & Geology vide its letter No. 718 dated 5.8.2020 has stated
that the mining in Eastern, Northern and South Eastern area of mine situated along the
boundary pillars No. 13 to 19 has gone deep to a depth of 300 ft.
M/s Govardhan Mines and Minerals has submitted a document w.r.t. digital survey of
Dadam Stone Mine at village Dadam, Tasham, done by M/s Shivom Engineers Associates
Pvt. Ltd. on the request of Sh. Ved Pal Tanwar, Hisar on 16.4.2018 with DGPS
instrument. along with qualified survey team. The conclusion of the study was as under.
After study of the map prepared, it was observed that the mine depth at places Is more
than 100 mts, as per contours shown in drawing that is much below the ground water
level which is 18.65 mis, The mining operations being undertaken are haphazard,
unsystematic and unsdentific without following the provisions laid down under the Mines
Act 1952 and Rule and Regulations made there under.
The members of the Joint Committee observed that no such study was submitted by the
project proponent (M/s Govardhan Mines and Minerals) earlier and it has submitted only
after the filing the case by the applicant before the Hon'ble Mational Green Tribunal.
Moreover, the study conducted by the private agency cannot be relied upon as the
project proponent has got the study done on its own with its own vested Interast,
The above reports indicate that the depth of mining has gone upto 109 m
against the permitted depth of 78 m and hence has violated the conditions of
the mining plan.
asking by the Chairman of the Joint Committee to the Mining Department
regarding statutory inspections of the mining site by the department, it was informed by
the Mining Officer that the consolidated reports in compliance to order dated 11.8.2017
of Hon'ble Supreme Court of India passed in special leave appeal C No. 19166 of 2017
regarding Dadam Stone Mine of Distt. Bhiwani, are prepared after every 15 days and
consolidated reports in this regard have been prepared vide number 4412/MB dated
1.9.2017, No. 86 dated 16.9.2017, No. 5900 dated 13.10.2017, No. 6343 dated
EL 3.11.2017, No. 6703 dated 17.11.2017 and No. 7107 dated 30.11.2017. The perusal of
these consolidated reports submitted by the various departments to the
WDEWW Commissioner, Bhiwani and further to the Director, Mines and
\,. logy Department, Haryana indicates that in these reports nothing has
\ been mentioned about depth of any mining pit in the area up to which the
mining has been done. Moreover, the compliance of Environment clearance
has not been checked by the concerned regulatory authorities.
Therefore, there is need to identify the project proponent who has done mining up to
the depth of 109 m against the permissible depth of 78 m as mentioned in Mining Plan.
From the above record, reports and visit to the mining site by the
subcommittee, it is clear that depth of mining has gone deep to 109 m but
there is need to identify the project proponent who has done mining upto the
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depth of 109 m against the permissible depth of 78 m. Therefore, the Joint

Committee recommends as under.

i. That HARSAC, Hisar shall get the satellite imageries for the period 2015
to 2020, interpret the data and shall prepare report. The said study
report may be completed within 01 month.

ii. District Mining Officer shall provide order of Hon'ble Punjab and Haryana
High Court and Hon'ble Supreme Court of India in the matter of illegal
mining within 7 days.

The final report on the said issue i.e fixing the responsibility of the project
proponent who has done deep mining up to the depth of 109m ( more than
the permissible depth of 78 m as per mining plan) shall be submitted after
the receipt of report of HARSAC, Hisar

2.3.6.4 Abandoned/damaged Dadam Distributory/ minor constructed by the
Department of Irrigation.

From the record, it has been observed that the Executive Engineer, Jul W/S Division has
informed to Additional Deputy Commissioner vide letter No. 10191-93 dated 20.11.2020
regarding use of canal land as carriage way, FIR was sent to 5HO, Tosham vide |etter
dated 22.5.2019 and reminders dated 31.10.2019 and 3.1.2020 were issued to SHO,
Tosham. As per record available in the case of OM Parkash & others V/s Raman and
others in the court of AC] (SD), Tosham, as directed by Honole Court, Tehsildar,
Tasham has reported that 1700 ft of canal has been damaged for the last 10 years,
The Department of Irrigation has further informed that on 06.10.2020, during the joint
inspection, SO0, Nigana W/5 stated that the said mining project is using the land of
Dadam distributary/minor lllegally for mining purposes and the land of distributary/minor
was being used as carriage way by the vehicles of mining company and the same was
also reported by the Executive Engineer Jui WS, Division, Bhiwani in his report dated
20.11.2020,
The Executive Engineer, Jul W/S Divislon, Bhiwani has informed that Dadam distributary
was constructed In the year 1976-77 from RD 0 to RD 20500. Later, it was extended
upto RD 23500 during the year 1987-88. Its total length is 23500° and it passes through
the Dadam mining area from RD 20500 to 23500, Its water carrying capacity is 19
H_ cusecs, As per the report dated 06.01.2016 of local Commissioner, Dadam distributary
was damaged for the last 10 years,
In the meeting on 17.9.2021, It was Informed that demarcation of Dadam distributary
\)_u-"\q}ﬁ/— has been done by the department of revenue except its small portion having decp area
of 200-250 ft. The width of the Dadam distributary has been found 49.5 ft. from RD
]:‘)J 20500 to 21300 and RD 22700 to 23500 and 143" from RD 21300 to 22700,
During the last meeting of the subcommittee held on 4.9.2021, the subcommittee has
%&; desired that the Department of Irrigation and Cepartment of Mining shall measure the
dimensions (length x breadth x depth) of the portion of length 200-250 ft. of Dadam
distributary for which no demarcation has been done by the Department of Revenue
within 7 days but no such measurements have been made by these two departments so
far for which, the Chairman of the Joint Committee took a serious view.
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During the discussion, Dr. Sultan Singh, Principal Scientist, HARSAC, Hisar was of the
view that over burden along the Dadam distributary was found accumulated at various

places and it was also being used as pathway for the vehides.

The loint Committee apprehends that the area, where deep digging of 200-250 ft. has
been created, possibility of illegal mining done in distributary/minor area may be there,
After detailed discussion of the issue, the Joint Committee decided as under:

2.3.6.5

HARSAC, Hisar shall get satellite imageries of Dadam distributary for
the year 2015 to 2020, interpret the data and prepare report regarding
illegal mining and using the damaged distributary as pathway for the
movement of the vehicles of the mining lease holder in Dadam Mine Hill
area.
The Department of Irrigation, Bhiwani shall provide the record
regarding existence of Dadam distributary in khasra No. 132 and record
mentioning that the Dadam area, in which Dadam distributary passes, is
also is a part of Dadam Mine Hill area, within 7 days.
The Department of Irrigation and Mining shall jointly measure the
dimensions (length x breadth x depth) of the Dadam distributary/mined
area where deep pit of depth between 200-250 ft. has been observed,
within 3 days.
The final report on the issue shall be submitted after the receipt of data
from the said departments

Unscientific mining in the mining area by the project proponent.

It was submitted that Deputy Director of Mines Safety, Ghaziabad vide his report dated
04.01.2021, which was based on the inspection made on 28.12.2020, has submitted his
report, which is briefly mentioned as under.

There were 25-30 no. of mining pits dug within mining lease area.

The pits have different sizes and height of the benches have been found
bebtween 5-9 m, 5-7 m, 9-10 m etc.

Three portable fogger machines were found installed near the pits which are
moved to different pits. Besides, three water tankers, with water spraying
arrangements on the top, have been provided for wetting the haul roads and
benches.

The danger zone was found demarcated by means of red flag. The lease
boundary wall was fenced with barbed wire, During inspection, It was observed
that all the staff and work persons were wearing safety gadgets like helmets and
shoes,

The deep hole driling and blasting was carried out under the personal
supervision of Assistant Manager and Foreman. The blasting time was reported
to be between 1-4 PM and a signage of blasting time was displayed on the board
at 7 places.

High mast tower consisting of clusters of bulb was found Installed on the haul
roads.
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« Simplified mining scheme for working the mine in a scientific way by method of
opencast mining has been approved by the department of Minas and Geology,
Haryana.

However, it has also been mentioned that scientific study is not carried out by
the Directorate and Department of Mine and Geclogy may engage recognized
ccientific organisation or institution to carry out scientific study of the Mine area.

From the above report, submitted by the Deputy Director of Mines Safety

Ghaziabad, the Joint Committee concludes as under.

(i) No unscientific mining has been done in Dadam Mine area and based on the
recommendations/report submitted by the said department, the project
proponent shall continue to conduct scientific mining at all the times.

(ii) The Joint Committee recommends that the Department of Mines and Geclogy
may engage recognized scientific organization or institutions to carry out
scientific study of the mine within 01 month as per the observation of Deputy
Director of Mining Safety, Ghaziabad.

2.3.6.6 No bore well for abstraction of ground water in mining area.

Ww‘"

The Assistant Geologist, Ground Water Cell informed that the depth of mine pitis 109 m
from ground level as measured by the officials of mining department, which Is having
hard compact quartzite formation with some cracks and fissures, The ground water
ocours in permeable geological formation known as aquifer. The aquifer is the water
bearing formation having structure that permits appreciable water to move through it
under ordinary field conditions. The ground water existence depends upon porosity,
permeability and saturation with in any formation. During investigation, the water
accumulated in mining pit was only seepage of ground water through cracks
and fissures. The cracks and fissures were developed due to palectectonics activity
and blasting during mining. The exact water table could not be established in Dadam hill
as no such studies and survey has been conducted by the department in Dadam hill
region,

Besides, Central Ground water Board, Chandigarh submitted a report of visit of Dadam
hill on 05.02.2021 and it was mentioned that water accumulated in mining pits
is the seepage of ground water from Quarzitic formation. Quartizes are
forming low yield aquifer and tubewell constructed in quartzite generally
yields 100-150 lpm of water only, thus, the seepage found in pit Is very minor and
during rainy season, they may yield good quantity of water resulting in filling of mining
fis. As the water table in the alluvial formation in surrounding areas of mines is 9.41 m
to 18.52 m, the fracture in guartzite might be hydrologically connected to water tables

of alluvial areas.

G{?\' Based on the reports submitted by Assistant Geologist Ground Water Cell and

Central Ground Water Board and literature study conducted by them, the
Joint Committee concludes that no ground water abstraction has been done
by the mining lease holder and water accumulated in mining pit is only
seepage of groundwater through cracks and fissures.
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Besides, the Chairman of the Joint committee further directed as under.

(i) All the expenditure incurred on preparation of satellite imageries, data
interpretation and preparation of report on the activities No. 2.3.6.2, 2.3.6.3
and 2.3.6.4 as mentioned above, shall be paid by the Deputy Commissioner,
Bhiwani from the District Mining Fund scheme.

(ii)The Director, Punjab and Haryana GDC, Survey of India, Chandigarh may
submit satellite imageries of any of the above activities/action areas as
mentioned above along with report on any of the point, if the same is
available with them and data required for the same from the concerned
departments may be mentioned.

(1ii) The Joint Committee shall visit Dadam mining site at Village Dadam, Tehsil
Tosham, District Bhiwani on 1.10.2021 and report may be prepared
accordingly.

(iv) The Joint Committee may submit interim report to the Hon'ble National Grean
Tribunal, on the points where the Joint Committee is satisfied on the record
based reports/data and inspection carried out by the subcommittee on
20.8.2021. Final report in the matter shall be submitted only after the receipt
of the report along with recommendations by the HARSAC, Hisar/any other
department.

A copy of the minutes of the eight member Joint Committee held under the Chalrmanship of

Justice Pritam Pal, Former Judge, Punjab & Haryana High Court and now as Chairman of the

Maonitoring Committes is annexed as per Annexure-G

2.3.7 Visit to the mining site at Village Dadam, Tehsil Tosham, Bhiwani by the Joint

Committee on 01.10.2021

In compliance to order dated 20.07.2021 as mentioned para No. 12, the eight member

Joint Committee under the Chairmanship of Justice Pritam Pal, former Judge, Punjab and

Haryana High Court and now as Chairman of the Monitoring Committee, constituted by the

Hon'ble Mational Green Tribunal, along with officers of concerned departments visited the

mining site at Village Dadarn, Tehsil Tosham on 01.10.2021, The report of the Joint
Committee on various issues is submitted as under.

2.3.7.1 Abandoned/damaged Dadam distributary/Minor constructed by

department of Irrigation, Haryana and area around it.

@i The Joint Committee visited the Dadam distributary/Minor, which has been constructed by

the Department of Irrigation before for the year 1980, During the visit, the joint committee

="

- L. A Dadam distributary/Minor was constructed to supply the water for irrigation of the
agriculture fields of the area. However, the farmers of nearby village, present at site,

madea the following observations.

Informed that the water was never seen in the distributary/Minor since its construction.

1. The distributary/Minor Is in existence at some places, whereas, it has been either broken
or has been eliminated at various locations.

nL. The farmers claimed that mining lease holder has damaged the Dadam

distributary/Minor and has constructed pathways for movement of vehicles.
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. At some places, overburden exiracted from the roads constructed along the
distributary/Minor, was found dumped at wvarious places on the bank of
distributary/Minor and distributary/Minor has come underneath the overburdened
material,

v. The total length of Dadam distributary is 7.164 km, out of which about 01 km of Dadam
distributary is passing through village Dadam and the part of same has been damagead.

VL. The department of Irrigation Informed that during the visit to the Dadam distributary by
the department on 06.10.2020, the said mining project was using the land of Dadam
distributary/minor illegally or mining purpasas and the land of Dadam distributary/minor
was being used as pathway by the vehicles of mining company and the same was also
reported by the Executive Engineer, Jul Water Services Division, Bhiwani in his report
dated 20.11.2020,

vil. The Executive Engineer, Jui W/5 Division, Bhiwani has informed that Dadam distributary
was constructed in the year 1976-77 from RD O to RD 20500. Later, it was extended
upto RD 23500 during the year 1987-8B. Its total length is 23500 fest and it passes
through the mining area from RD 20500 to 23500. Iis water carrying capacity is 19
cusecs. As per the report of local Commissioner on dated 06.01.2016, Dadam
distributary was damaged for the last 10 years.

During visit, it was observed that in another area almost parallel to the Dadam
distributary and near to previously constructed weigh bridge, which is presently, not in
operation, deep area was there which was being filled with earth/over-burden for which,
the Joint Committee raised apprehension about digging of the area then filling it with
earth/over-burden without any reasaon,

The photograph showing abandoned Dadam distributary as per Plate 1, which Is
mentioned as under.

Plate-1 : Photograph showing damaged Dadam, Distributary at its tail end.

h/_ After detailed discussion on the issue at the site, the Chairman of the Joint

Committee directed that the Department of Mines & Geology shall investigate
“issue regarding digging and filling of the area paraliel to the Dadam
distributary/minor and near weigh bridge, which is presently not in
operation, with an objective to check as to whether any illegal mining in that

area was done by the project proponent. The said department shall submit
the report within 07 days.
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2.3.7.2 Illegal mining having an estimated area of 0.8 hectares in the forest
area.

The Joint Committee has visited the area where illegal mining in forest area was found
done in an area of about 0.8 hectare as reported by the Department of Forest. DFOD,
Bhiwani, who was present during the visit, informed that the (llegal mining in front of
pillar B between A and C has been done. The Google earth images show that the illegal
mining in an area of 0.8 hectare was done In the year 2019, whereas, Principle
Scientist, HARSAC was of the view that the images of Google earth cannot be relied
upaon for establishing the actual time peried of fllegal mining in 0.8 hectares of forest
area. Therefore, there is need to get the satellite imageries of the area, for which the
survey of the area has been started by the scientists of HARSAC, as per the directions
issued during the last meeting of the joint committee held on 1?.D9.j021.

The photographs showing illegal mining done in front of pillar B (0.8 hectares
of area) are mentioned as per plates 2 & 3, are mentioned as under.

Plates 2 & 3 : Photographs showing illegal mining done in 0.8 hecta

res of area

After inspection of the site, the Chairman of the Joint Committea directed
that HARSAC, Hisar shall complete the study and submit the report based
on satellite imageries so as to sort out the issue with regard to illegal mining
in an area of 0.8 hectares at the earliest.

2.3.7.3 Pathway constructed in the forest area and illegal mining of 300 m® of
darea
During the visit to the site on 1.10.2021, District Forest Officer (DFO), Bhiwani infarmed

that on the receipt of information about illegal mining in Aravali Plantation area on
22.12.2019 at 9:00 PM, the officers of Forest Department and Police inspected the area
and 3 trucks, 01 poclain and 01 drill machine were found engaged in doing illagal mining
k, in Aravali Plantation area. The truck owner and his other companions ran away from the
spot and only 01 person was caught and FIR was lodged in the police station, Tosham.
by,\h}f"?‘ e area, where the illegal mining was found, was near to 06 m wide road for passage
of vehicles and the permission for the diversion of 0.504 hectares of forest land In
favour of M/s Govardhan Mines and Minerals for access to mining area bearing Khasra
No. 132 in village Dadam for use of forest land was granted by Ministry of Envirenment,
Forest and Climate Change vide No. 9HRBO60/2019 CHA dated 25.9.2019 but illegal
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mining was found In Aravall plantation area (forest area) between approach road line
marked as AB and BC.

The subrommittes during Its last visit to Dadam mining site on 20.8.2021, visited the
pathway, which has been constructed in the forest area with the permission of the
department of forest, as Informed by District Forest Officer, Bhiwani. The width of
pathway as approved by Forest Department is 6 m, whereas, pathway has been constructed
beyond the width of & m for which the present proponent (M/S Govardhan Mines and
Minerals) accepted their fault on the site. Moreover, deep drill holes were found
constructed within and beyond 6 m width of the path, which lead to apprebension that
the present project proponent namely M/s Govardhan Mines and Minerals had intention
to conduct illegal mining in the forest area. However, due to catching of the persons on
the spot for doing such illegal activity w.r.t mining on 22.12.2019, filing FIR. against the
paersons and seizure of vehices, found indulged in illegal mining, the work of mining in
forest ares was stopped and the pathway in forast area remained unconstructed at the
site, However, illegal mining has been done in an area about 300 m® as informed and
the map shown by the department of forest.

During the last meeting held on 17.9.2021, the Joint Committee has perused the record
and it was observed that information regarding illegal mining in Aravali plantation area
was received by the Department of Forest on 22.12.2019 and the officers of Forest
Department and police inspected the area on 22.12.2019 and 03 trucks, 01 Poclain and
01 drill machine were found engaged in doing fllegal mining in Aravali plantation area
and FIR was lodged vide No, 587 dated 23,12.2019 at Police Station, Tosham. The area,
where the illegal mining was found, was near to 6 m wide road for passage of vehicles
and parmisslon for use of 6 m wide road has been granted by MOEF & CC vide No.
9HRBOG0/2019 CHA dated 25.9.2019 but illegal mining was found in plantation area
between approach road line marked as AB & BC (Anmexure-H) and a report in this
regard was sent by the Dept. of Forest to Deputy Commissioner, Bhiwani,
Superintendent of Police, SDO (Civil), Tosham, Mining Officer, Tehsildar Tosham and
SHO, Tosham stating that llegal mining was found in the plantation area between AB &
BC and FIR of the same has been lodged vide No.5B7 dated 23.12.2019 in the police
h station, Tosham. The record also indicated that Administrative officer, Thana Tosham
has prepared progress report dated 19.8.2021 regarding theft of stone mined material
t‘ Mj}/;;_rmm Dadam mining site and the facts mentioned in the report are glven as under:

e officlals of forest department and police, Tosham visited the mining site at Dadam
based on telephonic message received at 9.00 PM on 22.12.2019 and it was observed
that 01 truck bearing No. HROG1C 4044 loaded with stones and 02 trucks No. HROB1D
1411, and HR 061D 6014, 01 poclain and drill machine were found engaged in doing
ilegal mining in forest area. The persons who were doing illegal mining ran away from
the spot and 01 person was caught. FIR No. 587 dated 23.12.2019 u/s 379 IPC and
section 21(1) of Mines & Minerals (Development & Regulation) Act, 1957 was lodged.
The vehicles No. HR 61C 4044, No. HR 61D 1411 and No. HR 61D 6014, respectively,
were released on 6.1.2020, 7.1.2020 and 7.1.2020 on Superdard on the directions of
Hon'ble Court of SDIM, Tosham. Poclain machine and drill machines were released an
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18.1.2021 and B.4.2021, respectively, on Superdari on the directions of Hon'ble Court of
SDIM, Tosham. The case is still pending in the court of SDIM, Tosham as per order
dated 7.9.2021 and case has besn adjourned to 1.11.2021.

Now, during the visit on 01.10.2021, it was observed by Joint Committee that illegal
mining in Aravali plantation area has been done between the approach road line marked
as AB and BC. Moreover, deep drill holes were found constructed within and beyond 06
m width of the path, which Indicated that fllegal mining has been done in the area. It
was further informed that the area, where the illegal mining was found, was near to 6 m
wide road for passage of vehicles and permission for the same has been granted by
MOEF & CC vide No. SHRB0G60,/2019 CHA dated 25.9.2019 but illegal mining was found
in plantation area between approach road line marked as AB & BC and a report in this
regard was sent by the Dept. of Forest to Deputy Commissioner, Bhiwani,
Superintendent of Police, SDO (Civil), Tasham, Mining Officer, Tehsildar Tosham and
SHO, Tosham stating that illegal mining was found in the plantation area between AB B
BC and FIR of the same has been lodged vide No.587 dated 23.12.2019 in the police
station, Tosham.

The photographs showing illegal mining in an area of 300 m® are mentioned
as per plates 4 & 5, given below.

o

Plate 4 & 5 : Photographs showing illegal mining in an 300 m® of area
After detailed discussion on the issue on the site and as concluded in the last
meeting of the Joint Committee held on 17.9.2021 based on the
record /documents, it is evident that M/s Govardhan Mines and Minerals has
done illegal mining in Aravali plantation area (non-minable area) in 300 m®
area and the Joint Commititee decided that it may be mentioned in the interim
report to be submitted before the Hon'ble National Green Tribunal.
2.4 Site at which mining has been done up to depth of 109 m in mining area

It was informed by the department of Mining that on the directions of Director General,
Mines and Geology, Haryana, Panchkula, a team consisting of Senior Geologist, Head

Pﬂ, Office, Panchkula, Mining Officer Bhiwani, Senior Surveyor and officlals of HARSAC

inspected the mining lease area on 3.11.2020. The detziled survey of mining area was

hﬂwad out with the help of DGPS instrument in the presence of concermed Revenue
1

cials and observed that the maximum depth of mining pits was found to be 109 m
FJ.} from the surface level at the time of inspection.

&
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The Department of Mines & Geology vide its letter No. 718 dated 5.8.2020 has stated
that the mining in Eastern, Northern and South Eastern area of mine situated along the
boundary plllars No. 13 to 19 has gone deep to a depth of 300 ft.

The Joint Committee also abserved that desp mining upto level of 109 m has been done
in the mining area which is more than the permissible depth of 78 m as per Mining Flan
submitted by the project proponent .

However, there is need to identify the project proponent and time period during which
deep mining up to the depth of 1084 m against the permissible depth of 78 m has been
done.

The photographs showing deep mining done upto 109 m in the mining area
are mentioned as per plates 6 & 7.

Plate 6 & 7 : Photographs showing deep mining done up to depth of 109 m in
the mining area

tdis. T A . - ,: R4 Pk

After detailed discussion and visit to the site, the Chairman of the Joint
Committee directed that that HARSAC, Hisar shall complete the study, which
has been started by the Scientists of HARSAC, Hisar and based on the study,
satellite imageries for the period 2015 to 2020 may be prepared and the data
may be interpreted, and report may be submitted at the earliest.

2.5 No bore well for abstraction of ground water in mining area.

y

The Joint Committes was informed that the depth of mine pit is 109 m from ground
level as measured by the officals of mining department and as per the report dated
3.11.2020 of Assistant Geologist, Ground Water Cell and version of CGWA, there is
hard compact quarizite formation with some cracks and fissures. The ground water
occurs in permeable geological formation known as aguifer. The aguifer is the water
bearing formation having structure that permits appreciable water to move through It
under ordinary fleld conditions, The ground water existence depends upon porosity,
permeability and saturation with in any formation. During field investigation, it was
concluded that water table data of selected wells available in surrounding
alluvial formation is from 9.41 m to 18.52 m, whereas, the depth of mining pit

(w u-‘F’J"’/ is f:pprnﬂmal:el',r 109 m as measured by the officials of Mining Department.

R

shows that presently, the surrounding water level is having no inter
connectivity with mining pits, as the water table has not been encountered
up to the depth of 109 m and the water accumulated in mining pit is seepage

3



from the cracks and fissures of the quartzite rock of Aravali system. The cracks
and fissures were developed due to paleotectonics activity and blasting during mining.
The exact water table could not be established in Dadam hill as no such studies and
survey has been conducted by the department in Dadam hill region.

Besides, Central Ground water Board, Chandigarh submitted a report of visit of Dadam
hill on 05.02.2021 and it was mentioned that water accumulated in mining pits
is the seepage of ground water from quarzitic formation. Quartizes are
forming low yield aquifer and tubewell constructed in quartzite generally
yields 100-150 lpm of water only, thus, the seepage found in pit is very minor and
during rainy season, they may yield good quantity of water resulting in filling of mining
plts, As the water table in the alluvial formation in surrounding areas of mines is 9.41 m
to 18.52 m, the fracture In quartzite might be hydrologically connected to water tables
of alluvial areas.

Also, the literature study conducted by Ground Water Cell and Centre Ground Water
Board indicate that the water accumulated in mining pit is due to seepage of ground
water through cracks and fissures.

The joint committee noted the observations and decided that the report on
the said point may be mentioned in the interim report to be submitted before
the Hon'ble National Green Tribunal based on facts mentioned above.

1.0 Other issues.

During wvisit to the Dadam mining site, members of Baba Mungia Committee

met the Chairman of the Joint Committee and gave representation stating that

Baba Mungia Mandir, which Is thousands vears oid, has been broken by the

management of M/5 Goverdhan Mines and Minerals. Baba Mungla Comimittee

has requested that legal action be taken against the said firm.

After hearing the grievances of the members of Baba Mungia

Committee, the Chairman of the Joint Committee directed that the
P{‘ representation made by the said committee may be sent to the

Deputy Commissioner, Bhiwani to take immediate action on the issua

as per the provisions of the law.

copy of report on wisit to Dadam mining site by the eight member Committea under
the Chairmanship of Justice Pritam Pal, Former Judge, Punjab & Haryana High Court and
now as Chairman of the Monltoring Committee on 1.10.2021 is annexed as per

%x' Annexure-I
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3.0 Conclusions and recommeandations.

Based on the data, record, reports of various departments wviz., Department of Mining
and Geology, Department of forest, Jul Water Services and Department of Ground
Water Cell, District Bhiwani, detailed discussions held with the officers of concermned
departments on 16.8.2021, 4.9.2021, 17.9.2021 by the subcommittee and Joint
Committee and field inspection carried out by the subcommittee on 20.8.2021 and Joint
Committee on 1.10.2021, the following conclusions and recommendations are made,

A) Illegal Mining in forest area (non minable area) in 300m” area in Dadam

mining Hills in village Dadam, Tehsil Tosham.

Keeping In view the facts mentioned in para No. 2.3.6.1 and 2.3.7.3, the Monitoring

Committee concludes the issue regarding illegal mining in forest area in 300 m* in

Dadam mines hills as under:

M/s Govardhan Mines and Minerals has done illegal mining in Aravali

plantation area (forest area) in 300 m’ area between approach line

(Pathways) AB and BC.

Therefore, the eight members Joint Committee recommends as under.

i} The Department of Forest shall recover the cost of stones mined
illegally in forest area (Aravali Plantation area) as per the methodology
mentioned in order dated 26.2.2021 in OA No. 360 of 2015 in the
matter of National Green Tribunal Bar Association vs union of India and
Ors and order dated 19.2.2020 in MA No.16/2020 in OA No. 44 of
2016.

if) HSPCB shall impose environmental compensation of suitable amount
as a cost of damage caused to the environment by the project
proponent for by carrying out illegal mining in forest area (Araveli
platation area) and damaging ecology and ecosystem.

B) Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.

Regarding illegal mining in forest area {non minable area) In 0.8 hectares arza in

Dadam mining Hills in village Dadam, Tehsil Tosham, eight members Joint

Committee concludes as under,

During the wvisit of the subcommittee and elght members Joint Committes to the

mining site near Aravell Plantation area at village Dadam near pillars A, B and C on

20.8.2021 and 1.10.2021, it was Informad that the illegal mining in Aravali Plantation

\'}Mﬂ;}}" ared I[ﬁ:-re_st area) in front of pillar B between A and C has been done, The Google

images, as produced by District Forest Officers, show that the illegal mining in
an area of 0.8 hectare was done In the year 2019, whereas, Principle Scientist,
HARSAC was of the view that the images of Google earth cannot be relied upaon for
establishing the actual time period of illegal mining in 0.8 hectares of forest area.
Therefore, there is need to get the satellite imageries of the area, for which the
survey of the area has been started by the scientists of HARSAC, Hisar as per the
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directions issued during the last meeting of the joint committes held on 17.09.2021.
Therefore, Joint Committee recommends as under.

Principal Sclentist, HARSAC, Hisar shall complete the study, who has been
started at the Dadam Mining site and submit the report based on satellite
imageries at the earliest so as to sort out the issue with regard to illegal
mining in an area of 0.8 hectares at the earliest.

Illegal mining in Dadam mining area done up to depth of 109 m.

Cn the directions of Director General, Mines and Geology, a team consisting of
Senior Geologist, Head Office, Panchkula, Mining Officer Bhiwani, Senior Surveyor
and officials of HARSAC inspected the mining lease area on 3.11.2020. The
detailed survey of mining area was carried out with the help of DGPS
instrument in the presence of concerned Revenue officials and observed
that the maximum depth of mining pits was found to be 109 m from the
surface level at the time of inspection.

M/s Govardhan Mines & Minerals, stone mining lease holder in Dadam
mine hills, was asked to submit a copy of receipt of Department of Mining
& Geology or Department of Forest or any other department in the year,
2018 regarding submission of study report conducted by M/s Shivom
Engineers Associates Pvt. Ltd. mentioning the depth of mining at places is
more than 100 m in the year, 2018. However, no such receipt has been
submitted by M/s Govardhan Mines & Minerals.

Therefore, the identification of the project proponent and time period
during which illegal deep mining done up to the depth of 109 m against
the permissible depth of 78 m shall be made after the completion of study
by the scientists of HARSAC, Hisar at Dadam mining site and submission
of report by HARSAC, Hisar.

D) Illegal abstraction of ground water in Dadam mining area.

Depth of mine pit is approximately 109 m from ground level as measured by the
officials of mining department and as per the report dated 3.11.2020 of Assistant
Geologlist, Ground Water Cell and version of CGWA, there is hard compact quartzite
formation with some cracks and fissures. The ground water occurs In permeable
geoclogical Formaticn known as aquifer. The aquifer is the water bearing formation
having structure that permits appreciable water to move through it under ordinary
field conditions. The ground water existence depends upon porosity, permeability
and saturation with in amy formation,

During field investigation by the Ground Water Cell, it was concluded that
water table data of selected wells available in surrounding alluvial
formation is from 9.41 m to 18.52 m, whereas, the depth of mining pit is
approximately 109 m as measured by the officials of Mining Department.
This shows that presently, the surrounding water level is having no inter
connectivity with mining pits, as the water table has not been
encountered up to the depth of 109 m and the water accumulated in
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mining pit is seepage from the cracks and fissures of the quartzite rock of

Aravali system.

Therefore, the Joint Committee concludes that water accumulated in
mining pit having depth of 109 m is seepage from the cracks and fissures
of the quartzite rock of Aravali system and no ground water abstraction in
mining area has been made.

E) Unscientific mining in the mining area by the project proponent

Deputy Director of Mines Safety, Ghazlabad vide his report dated 04.01.2021, which
was based on the Inspection made on 28.12.2020, has submitted his report, which is

briefly mentioned as under.

-

There were 25-30 no. of mining pits dug within mining lease area.

The pits have different sizes and height of the benches have been found
between 5-9 m, 5-7 m, 9-10 m etc.

Three portable fogger machines were found installed near the pits which are
moved to different pits. Besides, three water tankers, with water spraying
arrangements on the top, have been provided for wetting the haul roads and
benches.

The danger zone was found demarcated by means of red flag. The lease
boundary wall was fenced with barbed wire. During inspection, it was observed
that all the staff and work persons were wearing safety gadgets like helmets and
shoes,

The deep hole driling and blasting was carried out under the personal
supenvision of Assistant Manager and Foreman. The blasting time was reported
to be between 1-4 PM and a signage of blasting time was displayed on the board
at 7 places.

High mast tower consisting of clusters of bulb was found installed on the haul
roads.

Simplified mining scheme for working the mine in a scentific way by method of
opencast mining has been approved by the department of Mines and Geology,
Haryana.

However, it has also been mentioned that scientific study is not carried out by
the Directorate and Department of Mine and Geology may engage recognized
sclentific organisation or institution to carry out scientific study of the Mine area,
From the above, the eight member Joint Committea concludes that no
unscientific mining has been done in Dadam Mine area and the project
panunent shall continue to conduct scientific mining at all the times
based on the recommendations/ report submitted by the Department of
Mines Safety, Gaziabad.

The Joint Committee further recommends that the Department of
Mines and Geology, Bhiwani may engage recognized scientific
organization or institutions to carry out scientific study of the mine
within 01 month as per the observation of Deputy Director of Mining
Safaty, Ghaziabad.
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F) Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

Based on the data, record and reports submitted by the Department of JUI Water
services as mentioned at para 2.3.64, 2.3.7.1 and further report of Sub Divisional
Officer, Nigana W/S Division, Bhiwani submitted vide his office letter No.65356 dated
22.9.2021 that joint measurement was carried out by the department of Irrigation and
Mining department from RD 20500 to 23500 of Dadam distributary. The width of the
damaged portion of Dadam distributary could not be measured due to ups and downs.
The depth of pillar No. 15 of mining was found about 50" below the bed level of Dadam
distributary in Khasra Mo. 132.

The eight member Joint Committee is of the view that both of these departments could
not measure the dimensions of the damaged portion of Dadam distributary. Therefore,
aight member Joint Committee concluded and recommended as under,

i HARSAC, Hisar shall conduct the study of damaged Dadam
distributary between RD 20500 to 23500 and shall prepare satellite
imageries of the area for the year 2015 to 2021, interpret the data
and submit the report regarding illegal mining done in the portion,
where the depth of mining pit has gone down to 200-250 ft and the
time period during which, the said mining was done. The report may
include illegal mining done and using the damaged distributary as
pathway for movement of vehicles of mining lease holder in Dadam
mine hill. The said study report alongwith the recommendations
may be submitted to the eight members Joint Committee within 01
manth.

ii. Deputy Commissioner, Bhiwani shall fix the responsibility of the
mining lease holder or other persons, who has damaged the Dadam
distributary and the cost of the repair of the damaged portion of
Dadam distributary may be recovered from the concerned agency
and estimate for repairing of damaged portion of Dadam
distributary may be prepared by the department of Irrigation within
15 days. The damaged Dadam distributary may be repaired within
03 months.

iil, Department of Mines & Geology shall investigate the issue

W regarding digging and filling of the area parallel to the Dadam
P

W

3.1

distributary/minor and near weigh bridge, which is presently not in
operation, with an objective to check as to whether any illegal

Q'@ % mining in that area was done by the project proponent. The said

department shall submit the report within 07 days.
Other recommendations
1. The Mining Officer should be the competent authority to specify the
transport route which shall be used by the vehicles used by the mining
lease holders so that it may route through atleast one of the mining check
posts established by the Department. There should be complete restriction
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on loading & transport of mined material during night hours (7:00 PM to
6:00 AM), since this is the time window which is used for maximum
evasion. Lessee should give a list of vehicles to the Mining Officer which
should be entered into the portal, The list of permitted vehicles should be
shared with the Police Department and with the mining check posts. Any
vehicle which is not in the list given by the lessees, should simply be
impounded. All these vehicles should be made GPS enabled by the lessee
and their movement should be accessible by the Mining Department
through a central access login.

Advance Technological Drones may be provided to the Mining department
to take prompt action against illegal mining activity.

. The State of Haryana shall also implement the directions issued in para

no.28 of order dated 26.02.2021 in OA No. 360 of 2015 by way of getting
conduct visit to the mining lease sites by a five member committee,
headed and coordinated by the SEIAA and comprising CPCB (wherever it
has regional office), State PCB and two expert members of SEAC dealing
with the subject. Such inspection must be conducted at least thrice for
each lease i.e. after expiry of 25% the lease period, then after 50% of the
period and finally six months before expiry of the lease period for midway
correction and assessment of damage, if any.
The Government of Haryana may Iissue appropriate notification to
implement the Judgment of Hon'ble NGT dated 26.02.2021 in the matter
of National Green Tribunal Bar Association vs. Virender Singh (OA No.
360/2015) regarding seizure and penalties on vehicles found doing illegal
mining, specifically paragraphs 8 and 9 of the judgment and for imposing
penalties on violators for releasing of vehicles engaged in illegal mining as
per formula approved in para 12 of the said order taking into account the
net present value (NPV) of the environmental damage and not merely loss
of royalty.
As per the provisions of section 22 of the Mines and Minerals
(Development & Regulation) Act, 1957 [(MMDR Act, 1957)], there is
provision that no court shall take cognizance of any offence punishable
under this Act or any rules made thersunder except upon complaint in
writing made by a person authorized in this behalf by the Central Govt. or
State t. As such, the police can not register an FIR against the violator
the complaint of any citizen/individual. There is need to amend the said
section of MMDR, Act, 1957 to the extent that police department should
have powers to register FIR against the violators.
The Mining Department may create an online app which can be used by all
officers authorized for compounding so that an alert can be generated for
vehicle numbers in case of repeat violations are occurred. In all such

cases, FIR should be registered and the case should be sent to Court for
trial & conviction.
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7. For transporting of stones from mining area, only one or two roads may be
fixed and notified by department of Mining and all the mined materials
should be routed only through these roads. The check posts may be
constructed on these roads. There shall be total restriction on the
movement of trucks carrying /transporting mined stones on the other non
notified roads.

8. The department of Mining/Geology shall provide Geo fencing on mining
lease area in Dadam mining hills within 02 months.

9, Mining lease holder shall provide advance technological GPS on the
declared/registered wehicles deployed for transportation of mined
material having their connectivity with the office of Deputy Commissioner,
Bhiwani, Police department and Mining Department, Bhiwani within 03
months so that their movement can be tracked and can be monitored by
the Department of Mining and Police and prompt action may be taken
against the illegal mining operator.

10. For monitoring illegal stone mining at Dadam mining site, there should be
a provisions of checking transport permits, printing of transport permit on
security papers, invisible ink mark, fugitive ink background and unique
barcode system. The department of Mining shall provide said documents
to the monitoring teams or District Level Special Task Force at District
level within 06 months. The Monitoring team deployed for checking of
vehicles/trucks carrying mined material should be in a position to check
the validity of Transport permit or receipt by scanning them using websita,
mobile phone application and SMS etc.

11. There should be a mechanism at district level to generate the system
which may enable the authorities to develop periodic report on different
parameters like daily lifting report, vehicle log or history, lifting against
allocation and total lifting. The system can be used to generate auto mails
or SMS.

1 A wq“‘%ﬁ:/
S \ A il
Dr. Narender Sharma, Dr. K.K Garg, Dr. Babu s F¥

Additional Director, CPCE Scientist-CfDeputy Director, Technicat Expert,
MOEF Manitoring Committee

nr—ﬂk’u_huli q—,'h
ICAR-TISWC, Pegional Station,

Chandigarh
Ms. Urvashi Gulati, Justice Pritam Pal —
Former Chief Secretary of Former Judge, Punjab and Haryana
Haryana and now as member of High Court, Mow as Chairman of
the Monitoring Commities Menitaring Committes
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Frmexa - A

[tem No. 03 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

[By Video Conferencing)
Original Application No, 169/2020

Kuldeep Singh Applicant
Versus

State of Harvana & Ors. Respondent(s)

Date of hearing: 20.07.2021

CORAM: HON'ELE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'ELE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER

HON'BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant(s): Mr. Vikas Goyart, Advocate

Respondeniiis) Mr, anil Grover, Senior AAG with Mr. Rahul Kharsna, Advocate
for HEPFCH

ORDER

Grievance in this ﬂpp]it;ttiun is apainst illegal mining in forest area
by M/s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham,
District Bhiwani and also unscientific mining outside forest area in
violation of EC conditions. It is stated that there are FIRs, complaints and

letters pointing out such illegalities,

e B Vide order dated 20.08.2020, the Tribunal sought a factual and
dction taken report from a joint Committee comprising the State PCB,
Divisional Forest Qfficer, Bhiwani and the Additional District Magistrate,

Bhiwani.

ks Accordingly, thec joint Committee has filed its report dated
16.07.2021 inter alia stating that another application on the same
subject being OA No, 1322020, Rakesh Dalal ©. State of Haryano, has

been dealt with by this Tribunal vide order dated 02.06.2021. Therein,
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repart was similar 1o the report now furnished that damage was found
but the present project proponent (PP} was not responsible but it was the
predecessor of this PP who had caused the damage. The report now filed
states that inspection was first conducted by the Committee on
06.10.2020 finding violations by the PP. Based thereon, show cause
notice dated DR.10.2020 was issued by the State PCB under Section 5 of
the Environmmenl (Protection) Act, 1986 and aiter considering the reply,
the Regional Oficer, State PCB recommended closure on 06.11.2020.
However, the scenaric underwent change after the meeting convened by
the Deputy Commissioner, Bhiwani on 01,12.2020, Therein differing
stands were presented by the mining, forest and ground water
departments at variance with the findings in the site inspection repart of
the joint Committee. Such differing stands were noted by the Deputy
Commigsioner, Bhiwani, who directed the stakeholder Departments to
examine the presentation of the project proponent for sending a report to
the Chairman, State PCB. Accordingly, the Forest Department vide report
dated 21.12.2020 and the Mining Department vide report dated
31.12.2020 szent their observations to the Deputy Commissioner,
contrary to the findings in the site inspection report dated 6.10.2020.
Based on later reports, the present report has been filed to the effect that
no illegal mining has been done by the present PP. Illegal mining had

been done by the predecessor of the project proponent.

4. We have heard learned Counsel for the parties and perused the
record.
2 Learned Counsel for the applicant submitted that order of this

Tribunal dated 02,06.2021 in OA No, 132/2020 may not be treated as
final as the Tribunal did not have the benefit of any assistance from the

side of the applicant and thus patent illegalitics which exist in mining by
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the PP could not be pointed out, The Tribunal has merely directed further
action in terms of the report without any discussion in absence of
objections thereto, Conclusion in the report is patently perverse and
against the record. It is pointed out that the inspection reports submitted
on 06,10.2020 by the six-member Committee headed by Addl. Depuaty
Commissioner, Bhiwan and including Mining Officer, Bhiwani, Assistant
Geologist, Ground Water Cell, Bhiwani., Addl. District Forest Office,
Bhiwani, SD0O Nagina, Water Service and Sub Div. Bhiwani could not be
deviated [rom without any factual basis. The reports clearly find the PP
responsible for the violations, The PP is successor of the earlier mining
lessee and responsible for the continuing violations which are of serious
nature. Subseguent reports by the Mining and the Forest Department
cannot be held to be reliable in view of earlier reports. The reports are
gimilar but separate for the two OAs filed before the Tribunal. The
Tribunal passed two separate orders in the said QAs seeking reports. In

OA 132 /2020, report is reproduced below:

“I. Regarding illegal mining by M/s Govandhan Mines at
Dadam, Tosham, Bhiwani Haryana.
Observation — During the inspection if is observed that the sand
mining project has illegally created ways in the forest area
without having any valid permission. At the time of
thspection, the mining equipment's/machines are alse found
standing in the non-minable forest area.
The Dadam Hill Minor is a protected forest area under IFA, 927
and same is found dlegally mined at the time of the inspechon.

2. It is alleged that mining is done upto 150 meters which is
not permissible,
Observation - Duning the inspection, the concerned miining officer
sinted that the mining is done at the site about 200 feet
depth. Bul actual depth of the mining pits will be assured by the
mspaction of the mining surveyor from Mining Dept., Head Office,
Panchkula within 7 days as mentoned by concerned minng

officer.

3. The Mining Company has not given a closure plan.
Observation — Dunng the inspection the concermed mining officer
stated that an approved mining plan as well os a progressive
closure plan of same is already submitted by the said mining
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project and the mining project s stll in progress and closure
plan will be implemented after closure of the mining.

4. In the progressive closure plan, the depth is shown to be up
to 42 meters.
Observation — During the inspection the concermed mining officer
stated that the said mining project has given  following
dimensions of mining pit as per approved mining plan:
fy Length: 536 meters (i) Width @ 528 meters fii) Depth : 78
meters (from ground levell. But no record provided al the sile
during inspection m this regard,

5. Mining is not being done in a scientific manner.
Observation —During inspeclion the concerned mining officer
stated that the mining is not done in scientific manner ie.
benches of 9 meters height and 9-meter width are not properly
formed.

6. Ground water is also being illegally extracted,

Observation - During the inspection the concerned Assistant
Crealogist, Ground Water Cell reported that no bore well found in
the lease muning area. The project s meeling water requirement
Sor plantation, dust suppression and domeslic ete. through
tanicers from outside the mining area and also using the waters
stored within mintng pits and water stored in pits cannot be
identified at spot whether it is groundwater or rain water and
same Wil be identified within 7 days as assured by the
concerned Assistant Geologist, Ground Water Cell.

7. The applicant has annexed a letter addressed to the
Additional Chief Secretary, Mines and Geology Department
peinting out irregularities in the process of mining.
Observation — During the mspection the concerned officer stated that
he 15 not cware about the said communication because the letter
ruvnber and date are not mentioned. Duwring the inspection the
concerned SDO, Imgation Department stated thal the said mining
project s using the lond of Dadam distributary dlegally for mining
pirpose.

Report on same day in OA 16972020 on the subject of illegal mining in

the forest areca 13 as follows:

“Point: Grievance in this application is against alleged
illegal mining in forest area by M/s Govardhan Mines
and Minerals, Hisar at Dadam Hills, Tosham. District
Bhiwani. The applicant has relied upon FIR, complaints
and letiers in support of the allegation.

Observation — During the inspection it s observed that the soaid
miring project has diegally ereated Wways m the forest orea wathout
having any valid permission. At the time of tnspection, the mining
eguigrment’s/ machines are also found standing in the non-minable
fores! aren

The Dadeam Hill Minor ts a protected forest area under [FA, 1927 and
same 15 found tlegally mined at the time of the inspection.
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At the time of inspection, the team has also reported
following observations:

Puring the inspection, the concerned mining afficer stated that the
mining is done at the site about 200 feet depth. But actual
depth of the muning pits will be assured by the inspection of the
rening surveyar from Mining Dept., Head Office, Panchkula within 7
days as menfioned by concerned mining officer. At the time of
inspection the concerned mining officer also stated that an approved
mining plan as well as a progressive closure plan of same is already
submitted by the said mining project and the mining project is still in
progress and closure plan uxll be implemented after closure of the
g,

Durnng the inspection the concerned mining officer stated that the
soid mining project has given followdng dimensions of mining pit as
per approved minthg plan:

ft) Length: 536 meter (it} Width: 528 meter (iii)Depth: 78 meter
ffrom ground level).

At the time of inspection, the concerned mining officer mentioned that
the mining is not done in scientific manner i.e. benches of 9.
meter height and 9-meter width are not properly formed.

Dutring the inspection the concerned Assistant Geologist, Ground
Water Cell reporied that no bore well found in the lease mining
area, The project is meeting water reguirement for plantation, dust
suppression & domestic elc., through tankers from oulside the
mining area and also using the waler stored within mining pits arned
water stored in pits cannot be identified at spot whether it is
groundwater or rain water and same will be identified within
7 days as assured by the concerned Assistant Geologist,
Ground Water Cell.

The concerned S0, Irrtation Department at time of inspection
stoted that the said mining project s using the land of Dadam
digtributary tlegally for mining purpose.”

6. Show cause notice for closure dated 08.10.2020 issued by the

State PCE issued as follows:

“Whereas an NGT order dated 21.07. 2020 OA No. 169/2020 ttled
as Kuldeep Versus State of Haryana and order dated 20.08.2020
OA No. 13272020 titled as Rakesh Dalal Yersus State of Haryano

Whereas a  Jomt  team  constituted by Worthy  Deputy
Commissioner, Bhiwant and headed by Addl Depuly
Commissioner, Bhiwant including Mining Officer, Bhiwearni,
Assistant Geology, Ground Water Cell, Bhiwani, Addl. District
Forest Office, Bhiwani, and SDO Nigana, Water Service, Sub Div.
Bhiwani visited the site of mining project on 06.10 2020 Whereas
during inspection, following deficiencies are observed by the joint
leam
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I. You have created illegal ways in the forest area without
having any valid permission.

2. The mining equipment’s/machines are also found standing in the
non-minakble forest area,

3. The Dada HIill Minor is a protected forest area under IFA,
1927 and same is found illegally mined at the time of
inspection.

4. During the inspection the concerned mining officer stated
that the mining is not done in scientific manner i.e.
benches of 9-meter height and 9-meter width are not
properly formed.

5. During inspection water found standing in mining pits
clarify your position whether it is ground water or rain
water,

. Your project is found using land of Dadam Distributary
illegally for mining purpose.

Whereas unit il be liable to pay the environmental compensalion in
the terms of dorection of the Board issued by order no.
HSPCR/ PLG/ 2019/ 6043-75 dated 29.04.2019 as assessed by the
Board as per methodology defined.

Whereas you are not complying with the econditions of Enw.
Clearance issued by Competent Authority Le, MoEF & CC. New
Delhi.

In weew of the above, you are hereby directed to show cause for 15
diys, as o why closure/legal action may not be taken under
Section 5 of 15 of EP Act, 1986 taken against your unit
besides disconnection of electric supply and caplive powers
Jor non-compliance of the provisions of the said Acts and CTO
granted previously vide No. 7841923 dated 08.08.2020 for
the peried 01.10.2020 to 30.09.222 may net be withdrawl.

Section 5 of 1986 notwithstanding anything contained in any other
law, Dut subject to the provision of this Act The Cernitral Government
may, in the exercise of its powers and performance of s funchion
shall be bound to comply with such directions,
Explanations; For the avoidance of doubts, it is hereby declared thot
the power to Issue directions under this section includes the power to
direct.-
41 The Closure, prohubition or regulation of any industry
DEEraion oF Brocess or
(b) he stoppage or regulation of supply of electricity, water
or any other service.”
8 The minutes of the meeting dated 01.12.2020 presided over by
Deputy Commissioner, Bhiwani show that the Deputy Commissioncr

noticed the contradictory stands of the Forest Department - stand in the

report dated 06.10.2020 based on the site inspection and contradictory
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stand in the report in the letter dated 17.11.2020. The observations are

reproduced below;

 [During the meeting Worthy Deputy commissioner,
Bhiwani has raised concerned over dismantling of
Dadam miner canal and SDO Irrigation, Bhiwani was
present during the meeting on 01.12.2020 has stated
that the said eanal lying dismantled since for long
time and Mining project is using land of this canal
area without taking any permission from Irrigation
department. The Ld. Deputy Commissioner, Bhiwani
directed irrigation department to verify the exact time
period in the sald when the said canal was
dismantled & list of officers responsible for notl
taking appropriate action against the violators during
that period. The Deputy Commissioner also directed to
irrigation department, Bhiwani to rebuilt the said
canal and to ensure the availability of water for
irrigation upto the tail.

= At the time of meeting Ld. Deputy Commissioner,
Bhiwani asked forest department to clarify the exact
time period when Illegal mining was carried out and
who has done illegal mining & alse directed to assess
tetal area & gquantity of mineral illegally extracted
and approximate cost of the material.

The worthy Deputy commissioner, Bhiwani alse shows
concern regarding  self contradictory reports
submitted by forest department, Bhiwani in last three
months which may bring adverse remark against the
officers involved in verification of compliance status
ef Hon'ble NGT orders.

The Deputy commissioner, Bhivani direcied DFO, Bhiwoani
to submit the clear-cul recommendation/repart on the
reply submitted by the unit personally.

* During inspection waorthy Deputy commissioner, Bhiwani
asked Assistont Geologist groundweater table, Bhiwani to
clarify whether the said mining project has intersected the
ground water cell. The Ld. Deputy Commissioner,
Bhiwani alse directed to verify where the water
reported by the team on 06.10.2020 disappearsd. The
assistant Geologist ground water cell told that he wiall recommend
case of the project for further verification from central ground
roeter Hooard

» Al the time of inspection the mining officer, Bhiwani stated that os
per recent survey conducted on 03,11.2020 by the leam
censtsiing of Sendor Geologist Head office, Mining officer, Bhiwens,
Sentor surveyor, Surveyor and officicl of HARSAC, the detail
survey of the pine area. was carried out with the help of DGPS
tistruments tn the presence of concerned revenue official Le
Halka Girdowar & Patwarl, The revenue offticials  gave the

us
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reference point as red stone chakbandi for detald survey, Bul no
ilegal mining was found. The boundary pillars of the mining
lease area were found tn the order with GPS coordinates as per
approwved mintng plan.

The mining officer stated that to verify scientific mining
status, the case of this project already recommended to
Director General Mines & Safety, Ghaziabad because the
matter regarding scientific mining relates to DG mines and
safety, Ghaziabad and reminder has also zent in this
regard

The mining afficer, Bhiwani was asked by Ld. Depuly
corunissioner regarding dues of the M/s Goverdhan Mines &
Minerals, Dadam, Mining officer siated that 73.49 Crore are
pending on account of royalty/dead rent, R & R and
interest against M/s Goverdhan Mines & Minerals, Dadam.
Which is already intimate to Director General Mines &
Geology, Panchkula for necessary action and Worthy
Deputy commissioner, Bhiwani directed to send reminder
te higher authority again for necessary compliance
immediately.

The Ld Deputy commissioner directed o all the stake holder
depariments to examine the presentation recelved from the said
prject proponen! within 15 days from dote of meeting Le,
Q1.12.2020. 5o that report can be senl to the Chalrman, HEPCI,
Ponchkula to decide closure case of the wmt.”

8. Further report of the Forest Department dated 21.12.2020 is as

follows:

:IS-

As far as the extent of illegal mining area is concerned, RFO,
Taosham hos reported vide lefter no. 364 dated 21.12.2020
that illegal mining has been done near point B & C in an
area of about 0.8 hectare by the then lease holder (KSL
Sunder Marketing Assoclate] prior to M/s Goverdhan
Mines and Minerals. Further 300 Sgm area of illegal
mining was jfound for which FIR No.587 dated
23.12.2019 has been registered. Further, if 15 informed that
forest department does not have any techrnigue (o estimale the
gquantity of mineral extracted and its cost. Hence for the exten?
af dlegal mining e 0.8 hectare in area and 300 sqgm of aren,
the guantity of minerals extracted and cost may be sought
from the Mining department.”

g9, Report of the Mining Department dated 28.12.2020 is as follows:

“6.0 Observations:

. There were 25-30 numbers of pits dug within the lease
hold arec. The pit name was lecally numbered for
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wdentification and convenience. The size of these pus
was about 80-200 m X 100m-200m,

The size of pit no. 38 was about 80mx60mxi8m, The
height of benches were 5-9m and width was about 5-
fm. A haul road leading to benches was provided. The
Aravall forest land was located on the western part of
the excoavation. Men' and machinery were deployed Gy
contractor. The sixe of pit no. 35 was abou! 60-
HS5mfLix40-45m{Wix8m-9m{D). The height of bench was
howt 8-9m. Adjoining (o this pit, forest land of Araeall
was [oeated on western side, The size of pil no. 31 was
about J0OG-110 milix80- 90m{Wix 16-18m(D). The
height of bench was about 8-10m, Adjoining to this pit,
forest land of Aravali was located on southern side.
Loading of stone was being carried on in these pits.

The size of pit no. 22 was about 200mx200mucZCm(D)
The height of benches were about 9-10m. Drilling of
holes were being carried on the bottom bench. The dnli
machine was provided with wet driflling arrangement
(photograph enclosed] Management informed that the
drill machines whose wet drilling mechanism was out
af order teere under repatr.

There were three portable foggers machines installed
rear the pil where loading eperation was being corried
an fo settle the dust being generaled during (bading. I
was informed that these foggers are moved to different
pits where [oading operations ore corned on. Two to
three dedicated tractor mounted waler wanker s
avallable for supplying water to these fogger machine
Three water tankers with water spraying arrangement
on the top jwhirling type) were provided for wetting the
haw! roads and benches (photegraph enclosed). Water
spraying was being done an the hauwl reads ana
benches.

The danger zone was demarcated by means of red flag
(ohotograph) enclosed). The lease boundary was fenced
by barbed wire. During inspection i was observed that
a staffs and work persons were wearing safety gadgets
ke helmer and shoes.

An arder under section 22(3} of the Mmmes Act, 1952
was imposed in pit no, 12 wide this Directorate’s letter
no. 2169 dated 28.05.2019. No weork was being carried
owt at in this pit. Men and machinery were not found
deployed in this pit

The records of attendance n form D were kepl
maintained, The employment register in Form-B was
kept maintained fcopy enclosed,).

The deep hole drilling and blasting was camed oul
under the personnel supervision of assistant manager
arnd foreman, The blasting time was reporfed to be
hetwesn  1-dpm. A signoge of blasting Hme  was
displayed on board at several ploces (photograph
enclosed). Transport of explosive in license van for
Blasting in the ming was done by the explosive supplier
that was in agreement with the owner of mine. The
records of explosive used and return in RE-13 were
being mamitained by the explosive supplier (copy
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enclosed] and firings of shot were done by statutory
persans appointed by the owner of mine.

An efficient means of signaling by siren within the
radius of 300m from the place of firing was provided
ard in use {photograph enclosed),

Figh mast tower consisting of clusters of bulh was
found instalied on the haul roads around the quarry of
the mine (pholograph enclased for lighting arrangement
ter weork beyond day light hours.

There were crushers not belonging to owner of
mine within the danger zone in north eastern and
north western side. However, the crusher were
located outside the danger zone from active
working face. The fly rocks generated during the,
blasting was towards free face. It was informed by the
management that the adroining field to the lease were
acquired by the lessee on rental basis, No signs of flu
rocks were seen near the adjoining field o the lease.

CONCLUSION

It is to be noted that, Mining lease for Dadam Stone
Mine, Khasra No, 132, Ms, Goverdhan Mires& Minerals
was granted by department of Mines & Geology,
Government of Haryana., Consent to operate, consent to
establish and environment clearance weas granted by
the state authority simplified Mining Scheme for
warking the mine in a scientific way by method of
ppencast mining has been approved by department of
Mines B Geology, Haryano.

Inspection of Dadam stones Mines, Ms. Goverdhan
mines GMiterals wos carrted ot in accordance with
the Mines Act, 1952,

Under constitution of India, Safety welfare and health
of workers employed in the mines s regulated by the
Mines Act, 1952 and subordinate legislations fromed
under it. This Directorate, a subordinate office under
Ministry of Labour & Employment, Gouvernument of Indic
administers and oversees the compliance of the
provisions of the Mines Act, 1952 & the Rules,
Regulations and Bye-lows framed there under. Beside
this [Dhrectorate granis permussion  under  certain
Regulations  for specific  mining operations like
Deployment of Heavy Earth Mowving Machinery & deep
hole biasting.

Inspectivns are earred oul in gcoordance with Mines
Act, 1952 to oversee compliance.

Scientific study is not carried out by this
Directorate. However, Department of Mines &
Geology maoy Engage recognized scientific
organization or institutions to carry out scientific
study of the mine.

This inspection was carried out solely on the request of
mintng, affteer, Bhiwan: without prejudice to any other
o [n place.

Mining afficer, Bhivani maiy be addressed. Letter 1s it
g "
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L0, After referring to the above, it is pointed out on behalf of the
applicant that the conclusion in the report that no illegal mining has

been done by the PP is perverse for the fellowing reasons:

i On inspection of the site on 06.01.2020 by a six-member
Comumitiee, encroachment of the protected forest area has been
lound. Further, mining has been found to have been done even
beyond depth of 150 meters. Closure plan has not been given by
the predecessor of the PP which was the responsibility of the Chief
Secretary of the State. If mining closure plan has not been filed, the
Chiel Secretary of the State must explain or the successor ie the
FF must be held responsible in terms of the EC conditions and as
requircd in terms of order of the Honble Supreme Court in order
dated 11.08.2017 mn SLP [C) No. 19166/2017, M/s. Sunder
Marketing Associates v, State of Haryana & Ors, inter alia dirccting:

"33 Keeping in view the prayer made:
ft) We permit the petitioner to conlinue its mining
operations il 300 November, 2017 in accordance
with the Mining Plan. On or before that date, it
shall ensure implementation of the mining
closure plan to the satisfaction of the
concerned authorities in the State of
Haryana,
XWX e SRR, G L TS e :
(i All the laws applicable lo the petitioner shall be
strictly  enforced by the State Government
regardless of its apparent influence in high places.
We make it clear that we will hold the Chief
Secretary of the State of Haryana responsible
for any lapse in this regard "
i) Mining was not being done in scientific manner. Ground water
was being illegally extracted. Mining equipments were found in the

non-mineable forest area. In IA No. 762021, which has been

allowed by a separate order today, the applicant has inter alia filed
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a copy of order of Mining Department dated 05,08.2020 directing
the project proponent o close deep mining pits along the Eastern
Boundary of the Mine, which also contradicts the report that the PP
is not responsible for the vielations. Further. report of the Assistant
Geologist, Ground Water Cell, Bhiwani is to the effect that water
table data of selected wells available on record in surrounding
alluvial formation is from 9.41 mtrs to 18.52 mtrs.; whereas the
depth of mining pits is approx. 60 mtrs, as told by mining officer at

the site

lin] The report of the investigating officer in the FIR, exoneraling
the PP is unacceptable as equipments were seized on the spot in
the mining area during the currency of the mining operations by

the present project proponent.

1. We have considered the objections of the applicant and find that
the same require consideration after due opportunity to the PP and after

obtaining a further credible report.

12, Accordingly, while issuing notice to the PP - M/ s Govardhan Mines
and Minerals, Hisar, we direct further inspection by ecight-member joint
Committee to be headed by Justice Pritam Pal*, former Judge of Punjab
and Haryana High Court and comprising Ms. Urvashi Gulati,* former
Chiel Secretary, Harvana, Regional Officer, MoEF&CC, Chandigarh,
nominees of CPCH, Indian Institute of Soil and Water Conservation,
Rescarch Centre, Chandigarh, Harvana State PCB, SEIAA Haryana and
District Magistrate, Bhiwani. The CPCB and State PCB will act as nodal
agency for coordination and compliance, The first meeting of the

Committee may be convened within two weeks. The Committee may

* They comprise Monitoring Commitiee for several environmental issues in the State of Haryvana
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peruse the record, undertake visit to the site [by such of the members as
may be decided by the Chairman) and conduct other proceedings online,
The Committee may inteéract with the stakeholders and take assistance
from any other individual/institution. The Committee may also study the
satellite imagery maps, in coordination with the eoncerned authorities,
The report of the Committee may be furnished within two months by e-
mail at judicial-ngti@gov.in preferably in the form of searchahle PRF/OCR
Support PDF and not in the form of Image PDF with a copy to the Chief
Secretary, Haryana for remedial action in the light of the said report

following due process of law,

13, The Chiel Secretary, Haryana may give action taken report in the
light of the report of the Committee. The report may alse comment on the
conduct of the Forest and Mining Departments in giving contradictory
reports and also contradictery stand of the investigating officer that no
mining was done by the present project proponent while equipments were
seized during currency of the mining by the present project, based on
which FIR was lodged and during site inspection by six-member

Committee on 6.10.2020 violations were recorded

List for further consideration on 28.10.2021.

A copy of this order be forwarded to Justice Pritam Pal, former
Judge of Punjab and Haryana High Court, Ms. Urvashi Gulati, former
Chiel Scorctary, Haryana, Chief Secretary, Haryana, Repional Officer,
MoEF&CC, Chandigarh, CPCB, Indian Institute of Soil and Water
Conservation, Research Centre, Chandigarh, Harvana State PCH, SEIAA

Harvana and District Magistrate, Bhiwani by ¢-mail for compliance.

Adarsh Kumar Goel. CP
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July 20, 2021
Uriginal Application No. 16972020
LY

Sudhir Agarwal, JM

M. Sathyanarayanan, JM

Brijesh Sethi, JM

Dy, Nagin Nanda, EM
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exile — B
OFFICE OF THE MONITORING CO TEE

Constituted by the Hon'ble National Green Tribunal
in OA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India &

{Ors and other Environmental issues.
[Official Address: Tower No.5, 4= Fleor, Forest Complex,
Sector 68, 5AS Nagar) Tel, No. 0172.2298091
Email: cecswintDairgmail com

To

1, Sh, Bharat Bhushan, IAS
Chairman, State Envirgnment Impact Assessment Authority,
Panchkxula
2. Fhe Director,
Indian Institute of Soil and Water Conservation,
Research Center,
Chandigarh
3. Sh. K.K. Garg,
Scientist C/Deputy Cirechor,
Ministy of Envirenment, Forest and Climate Change, Regional Office,
Chandlgarh
4, Dr, Marindar Kumar Sharma,
Additional Director,
Central Pollution Control Board,
Reglonal Office, Chandigarh.

Mo, CMC2021/95 - al
Dated: 4.8.2021

Subject: Minutes of the meeting hald with eight members Jloint Committee
under the Chairmanship of Justice Pritam Pal, former Judge of Punjab
and Haryana High Court and now as Chairman of the Monitoring
Committee on 03.08.2021 at 11.00 am through video conferencing
regarding verification of the facts with regard to illegal mining in forest
area and unscientific mining outside forest area by M/s Goverdhan
Mines and Minerals, Hisar at Dadam Hills, Tosham District Bhiwani in
compliance to order dated 20.07.2021 in OA No. 169 of 2020 in the
matter of Kuldeep Singh V/s State of Haryana & others,

FEERN

Please find enclosed herewith minutes of the meating held with eight members of lJoint
Committee under the Chalrmanship of Justice Pritam Pal, Former Judge of Punjab & Haryana
High Court and now as Chairman of the Monitoring Committee on 03.08.2021 -at 11.00.am
thraygh video conferencing regarding verification of the facts with regard to iliggal mining in
forest area and unsclentific mining outside forest area by M/s Goverdhan Mines and Minerals,

Hisar at Dadam Hills, Tosham, District Bhiwanl In compliance to order dated 20.07.2021 In OA

infermation and necessary action.

Further, It has been decided that Sub Committee, constituted by the Chairman of eight
members joint committee, shall meet at Forest Complex, Sector 68, SAS Magar on
16.8.2021 at 11:00 AM [ar discussion on various issues as mentioned in the minutes of the

reeting.

After, the receipt of the report of the sub-committee, eignt members joint committes shall
decide further course of action to be taken in the matter alongwith planning ta visit the site in

due course of fime

DA/-as shove

(50

{Dr. Babu Ra my '5‘3
Technichl Expart,

Manitanng Commities




Endst, No. CMC/2021/ (o 2 Dated: 4.8.2021

A copy of the above is farwarded to the Deputy Commissioner, Bhiwani for information and
necascary action plesse,

DA/-as gbove
{Dr. Babu Fl:a|'|‘|!-|"=|":""J':II
Technical Expert,
Momitoring Coemmitise
Endst, Mo, CMC/20217 [0 2 Dated: 4.8.2021

A copy of the above is forwarded to the Member Secretary, Haryana State Pollution Control
Board, Panchkulz for information and necessary action plaase,

DAf-as above
(Dr. Babu Kam]
Technical Expert,
Maonttaring Committes
Endst. Mg, CMC/2021/ /oY Dated: 4.8.2021

A copy of the zbove Is forwarded to the Environmental Enginear, Haryana State Pallutian
Contral Board, Regicnal Officer, Bhiwanl for information and nacassary action pleasa, He is
requested to issue letter to all the stake holders to join Sub-committee for site inspection on
2(1.8.2021. He is also requested to attend the meeting of Sub-committes to be held on
15.8.2021 &t 11:00 AM at Forest Complex, Sector 68, SAS Nagar alongwith complete record and
wanpus orders of Hon'ble Natlonal Green Tribunal In OA No. 169 of 2020 and 132 of 2020,

e -a5-above

=
(Dr. Babu Ram) >
Tecknicai Expert,
Manitoring Commitise




(NO. | the department

Minutes of the meeting held with eight members Joint Committee under the
Chairmanship of Justice Pritam Pal, former Judge of Punjab and Haryana High Court
and pow as Chairman of the Monitoring Committee on 03.08.2021 at 11.00 am
through video conferencing regarding verification of the facts with regard to illegal
mining in forest area and unscientific mining outside forest area by M/s Goverdhan
Mines and Minerals, Hisar at Dadam Hills, Tosham District Bhiwani in compliance to

order dated 20.07.2021 in OA No. 169 of 2020 in the matter of Kuldeep Singh V/s
State of Haryana & others.

a) The following were present in the meeting.

Sr, Name of the Officers and designation in | Designation in the |
| Committes
i Justice Pritarn Pal, Farmer judge, Punjab and | Chairman

Haryana High Court, Chandigarh '

2, Ms. Urvashi Gulati, Former Chief Secretary, | Member
_ Haryana =
X | 5h, Bnarat Bhushan, IAS, Chairman, SEIAA Member =
1, Dr. Marinder Kumar Sharma, Additional Director, | Member
LERCB '
3 sh. K.K Garg, Scentist &/Daputy Director, MOEF | Member :

b Dr, Babu Ram , former Member -See:retar'-,', PPCB | Technical Expert, Monitoring
Commities

b} The list of the officers, present in the meeting, s as per Annexure-1.

The Chairman of the Monitoring Committee apprised the members of joint committes and ather
district l@vel officers of district, Bhiwani about the order dated 20.07.2021 in QA No, 188/2020
n the matter of Kuldeep Singh v/s State of Haryana and cthers, whereln, Hon'ble Matianal

reen Tribunal io para no. 10,11 and 12 has direcbed as under;-

10. After referring to the above, it is pointed out on behalf of the applicant that the
conclusion in the report that no illegal mining has been done by the PP is

perverse for the following reasons:

i) On inspection of the site on 06.01.2020 by a six-member Committese,
encroachment of the protected farest area has been found. Further,
mining has bean found to have been done even beyond depth of 150
meters. Closure plan has not been given by the predecessor of the PP
which was the responsibility of the Chief Secretary of the State, If
mining closure plan has not been filed, the Chief Secretary of the State
must explain or the successor i.e the PP must be held responsible in
terms of the EC conditions and as required in terms of order of the
Hon'ble Supreme Court in order dated 11.08.2017 in SLP (C) No.
191662017, M/s. Sunder Markeling Associates v. State of Haryana
&Ors. inter alia directing:

"33, Keeping in view the prayer made:

[ We pormit the patitloner fo continue its miining operations Bl
30th Novembar, 2017 in accordance with the Mining Plan. On
or before that date, it shall ensure implfementation of the

ot
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mining closure plan to the satisfaction of the concerned
authorities in the State of Haryana.
R TR Rl T L Hinthai KHKerenranssen
(iv) ANl the laws applicable to the petitioner shall be strictly
enfarced by the State Government regardiess of its apparent
imfluence in high piaces. We make it clear that we will hold the
Chief Secretary of the State of Haryana responsibile for any
lapse in this regard
{ii)} Mining was not being done in scientific manner. Ground water was being
illegally extracted. Mining equipments were found in the non-mineable
forest area. In TA No. 76/2021, which has been allowed by a separate
order today, the applicant has inter alia filed 12 a copy of order of Mining
Department dated 05.08.2020 directing the project proponent to close
decp mining pits along the Eastern Boundary of the Mine, which also
contradicts the report that the PP is not responsible for the violations.
Further, report of the Assistant Geologist, Ground Water Cell, Bhiwani is
to the effect that water table data of selected wells available on record
in surrounding alluvial formation is from 9.41 mtrs to 18.52 mtrs.,
whereas the depth of mining pits is approx. 60 mtrs, as told by mining
officer at the site.
lit) The report of the investigating officer in the FIR, exonerating the PP is
unacceptable as equipments were seized on the spot in the mining area
during the currency of the mining operations by the present project

propanent.

We have considered the objections of the applicant and find that the same
require consideration after due opportunity to the PP and after obtaining a

further credible report.

Accordingly, while issuing notice to the PP - M/s. Govardhan Mines and
Minerals, Hisar, we direct further inspection by eight-mamber joint Committee
to be headed by Justice Pritam Pal*, former Judge of Punjab and Haryana High
Court and comprising Ms. Urvashi Gulati *1former Chief Secretary, Haryana,
Regional Officer, MoEFECC, Chandigarh, nominees of CPCB, Indian Institute of
Soil and Water Conservation, Research Centre, Chandigarh, Haryana State
FCB, SETAA Haryana and District Magistrate, Bhiwani. The CPCB and State PCB
will act as nodal agency for coordination and compliance. The first meeting of
the Committee may be convened within two weeks. The Committee may they
comprise Monitoring Committee for several environmental issues in the State
of Haryana peruse the record, undertake visit to the site [by such of the
members as may be dacided by the Chairman) and conduct other proceedings
online, The Committee may interact with the stakeholders and take assistance
from any other individualfinstitution. The Committee may also study the

satellite imagery maps, in coordination with the concerned authorities. The

5%




report of the Committee may be furnished within two months by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF with a copy to the Chief Secretary,

Haryana for remedial action in the light of the said report following due

process of law.

In compliance to arder dated 20,07.2021 as mentionad in para no. 12, Dr, Babu Bam, who has
already been appointed as Technical Expert of Monitoring Committee by Hon'ble National Green
Tribunal and has wast expenence in the field of ermvironment, 1S taken as Technical Expart in the

aight members joint committae. He will also act as Member Secretary of the Joint Committes.

Thereafter, it was informed that while considenng the application in OA No, 165 of 2020 in the
mater of Kuldeep Singh vfs State of Haryana & ors. by the Hon'ble Mational Grean Tribural,
which is regarding illegal mining in forest area by M/S Goverdhan Mines and Minerals at Dadam
hifls, Tosharm, District, Bhiwani and also unscientific mining outside forest area in violation of
environmental dearance conditions, the Hon'ble tribunal has considersd the report dated
06.10.2020 In OA Mo.132 of 2020 of the joint committes of s members staling creation of
ways in the forest area illegally without having any valid permissian, mining at site about 200
deapth, nob submilting the mining losureg plan and providing record Witk regard [0 progrescive
closure plan and urscientific mining in the mining area,

While considering the report dated 06.10.2020 ©A 169 of 2020of joint committee of six
members, the Hnrl'.bl-: tribunal observed that praject propanents has illegally created ways in the
forest area without having any valid permission, mining is done at the site about 200 ft. depth,
unscientific mining at site eic.

The Deputy Commissionar, Bhiwani, during his maeting held with the concerned departmeants
on 01.12.2020 has noted that contradictory stand of the forest department in the report dated
(5. 10.2020 and site inspection and contradictory repart of forest department of 21.12.2020
stating there that |llegal mining has been done by the previous mining lease holder le. KSL
Sunder marketing associate, prior to M/s Goverdhan Mines Minerals and further 300sqm. of
liegal mining for which FIR na, SB7 dated 23.12.2019 has been registered. Also, the mining
officer, Bhiwanl had stated in the meeting that as per the survey conducted on 03.11.2020 by
the team consisting of Senior Geologist, Mining Cfficer, Senior Surveyer and official of HARSAC,
no illegal mining was found.

I'I »
M The Hon'ble Mational Green Tribunal in para no. 3 of said order, has observed as
——under:-

The report now fifed states that inspection was first conducted by the Committee on
06.10.2020 finding violations by the PP. Based thereon, show cause nolfce dated
08.10.2020 was issued by the State PCB under Section 5 of the Environment
(Protection) Act. 1986 and after considering the reply, the Regional Officer, State
PCB recommended closure on 06.11.2020. However, the scenaric underwernt
changed after the meeting convened by tie Deputy Commissioner, Bhiwani on
#1.12.2020. Therein differing stands were presented by the mining, forest and
ground water departments at varfance with the findings in the site inspection report
of the joint Committee. Such differing stands were noted by the Deputy
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Commissioner, Biiwani, who directed the stakeholder Dapartments to examine the
presentation of the project proponent for sending a report to the Chairman, State
PCB. Accordingly, the Forest Department vide report dated 21.12.2020 and the
Mining Department vide report dated 31.12.2020 sent thelr observations to the
Oeputy Commissioner, contrary to the findings in the site inspection report dated
6.10.2020. Based on later reports, the present report has been filed to the effect
that no ilfegal mining has Deen done by the present PP, INlegal mining had been
done by the predecessor of the project proponent.

Tharefars, the Hon'ble tribunal has directed for further inspection by eightmembers
faint committee headed by the Justice Pritam Pal former judge of Punjab and
Haryana High Courf. wheraein CPCB and State PCB will act as nodal agency for
coordination and compliance and it has directed to convene First meebing of the
commtittee within two weeks and undertake visit to the site by such members as
may be decided by the Chairman aof the eight membaer joint committee. Accordingly.
the today's mecting has been convened in compliance to the sald direction to
overview the acltion pointssactivities to be carried out by the joint committee to
bring the actual facts in the case with regard to the grievances mentioned by the
applicant in the application against illegal mining in forest area, unscientific mining

outside forest areqa and other issues.

After, detailed discussion on the issues, the Chairman of the Monitoring committee

directed as under:-

1} Dr. Babu Ram, who has already been appointed as technical expert, Monitoring
Committee by the Hon'ble National Green Tribunal, is taken as technical expert
in eight members joint committee. He will also act as Member Secretary of the
Joint Committee,

23 A sub-committee, consisting of following officers, is constituted to visit the
stone mining site at Dadam Hill, Tosham, District Bhiwani on 20.03.2021.
iy Sh. Bharat Bhushan, IAS, Chairman, SEIAA.
i1 Senior Scientist, Indian Institute of Soil and Water Conservation, Research

centre, Chandigarh.
iii) Sh, K.K Garg, Scientist C/Deputy Director, MOEF.
iv) Dr, Narinder Kumar Sharma, Additional Director, CPCB.
v) Dr. Babu Ram, former Member Secretary, PPCB,

3} The sub-committes may meet within 10 days at Chandigarh to identify all the
issues involved in the case, the record in the case may be perused, satellite
imagery maps may be studied and strategy to be adopted to resolve the issues
in the matter may be chalked out.

4} During the site visit to the stone mining site at Vill. Dadam Hill, Tosham,
District Bhiwani on 20.08.2021, the stakeholders and other investigation
afficers who had jointly inspected the site on 06.10.2020, may also be asked to
accompany the Sub-Committee during site inspection. HSPCB, Regional Office,
Bhiwani shall issue letter to the all the stakeholders to join the Sub-committee
for site inspection on 20.08.2021.

I
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5)  After the receipt of the report of the sub-committee, eight members joint
committee shall decide further course of action to be taken in the matter

alongwith planning to visit the site in due course of time,

\
%m i f FRa Pk f—éq..-\__l?,.h'_l,;!':. I"-*-L_! i
Dir.

abu Ram® “*  Ms, Urvashi Gulati, ' Justice Pritam Pal
Former Judge, Punjab and Haryana High Court,
Now as Chairman of Monitoring Committes
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Annexure-1

List of officers who attended VC mesting held on 03.08.2021 under the Chairmanship of Justice
Pritam Pal, Farmer Judge of Punjab & Haryana High Court and now as Chalrman of tha
Manitoring Committee in compliance of orders dated 20.07.21 in D& Mo:169/2020 in the matter
of Kuldeep Singh Vs State of Haryana & others,

' 8r. | Name of Officer

Designation District

' Nao. .

1,| 5h. Jaivir Singh Arya, [AS | Deputy Commissianer Bhiwanl |

2. | Bh. Vipin Kumar 5ingh | District Forest Officer Bhiwani |

T |

3| Sh, Niranjan Lal | Mining Qfficer Bhiwani
ey

4.; Sh. Rakesh Kumar Bhongie | Regional officer, HSPCB Bhiwani
R Aparnesh Kumar Scientist - '8’ Bhiwani ‘

6. | Sh. Ajeyander Singh Suhag | KEN, Jui Water Cell Services, Irnigation | Bhiwani |

| Departrmant
7. Sh.¥.D Yaday EE Geologist Ground Water Call Bhiwani




OFFICE OF THE MONITORING CO

Constituted by the Hon'ble National Green Tribunal
1 OA No, 360 of 2018 in the matter Shree Nath Sharma Vs Union of [ndia &

Ors and other Environmental issues.

IMex o -

(Officinl Address: Tower No 5, 41 Floor, Forest Complex,

Sector 68, BAS Nagar]) Tel. No. 01722259809 1
Email: cecswmbO& i rmailcom

Subject:

Sh, R.K Sapra IF5 (Retirad),

Mermber, State Expert Appratsal Commities,

601, GH-12, Angels Apartments,

Sector-24, Panchkula,

Haryana

Dr, OFS Khola

Director, Indian [nstitute of Soil & Water Conservation,
Resgarch centre,

Chandigarh

DRE. K.K Garg,

Deputy Director/ Scientist-C,

Ministry of Enviranment, Forest & Climate Change,
Reaional Office, Chandigarh

ah, Marender Sharma,

Additional Director,

Central Pollutlon Control Board,

Regional Directorate, Chandigarh

Sh. Vipin Kumar Singh IFS,

Districk Forest OFficer,

Bhiwani

Sh. Rakesh Kumar Bhonsle,
Environmental Engineear,

Regional Office;, Harnyana State Poliution Control Board,
Bhiwani

Sh. Miranjan Lal,

Mining Officer,

Bhivwani

Sh, Rabyl Sharma,

Executive Engineer,

Il Water Services Irrigation Department,
Bliwani

Sk Chander Parkash,

fssistant Geologist,

Ground water cell,

Bhiwani

Mo. CMC/2021) 186 — 134
Dated: 17.8.2021

Minutes of the meeting held with members of sub committes,

constituted by the Chairman of the Joint Commitiee (in the meeting
held on 3.8.2021}, regarding verification of facts with regard to illagal
mining in forest area and unscientific mining outside forest area by M/s
Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham District
Bhiveani in compliance to order dated 20.07.2021 in OA No. 169 of 2020
in the matter of Kuldeep Singh V/s State of Haryana & others in the
meeting held on 16.8.2021 at 11:00 AM.

Please find enclosed harewith minutes of the meeating held with membears af sub commities,

constituted by the Chalkman of the Joint Committee (in the meeting held on 3.8.2021),

regarding verification of facts with regard ta lMegal mining In forest area ang unscientific mining

autside forest area by M/s Govardhan Minas and Minerals, Hisar at Dadam Hills, Tesham District
Bhiwani In compliance to order dated 20.07.2021 in OA No. 169 of 2020 in the matter of

6f




i A
ruideep Singh /s State of Harvana & others in the meeting held on 16.8.2021 at 11:00 AM for
yaur kind information and necessary action,

[t Is requested that all the concernad departments, which have been requested by the sub
committee o submit the document/reports, the same may be submitted before 20.8.2021 ag
the same shall also be deliberated during the site inspection of Dadam Mining site at Bhiwani on
200.8.2021.

DAf-as above
(Dr. Babu Ram) ! 'F+qu
Technical Expart,
Maditaring Commites
Endst. No. CMC/2021/ |13 § Dated: 17.8.2021

A copy of the above Is forwarded to the Deputy Commissloner, Bhiwani for information and

nacessary action please,
DA -as abave
St
(. u ﬁami
Tachnical Expert,

Monibaring Committes
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Minutes of the meeting held with members of sub committee constituted by the
Chairman of the Joint Committee (in the meeting held on 3.8.2021) regarding
verification of facts with regard te illegal mining in forest area and unscientific
mining outside forest area by M/s Govardhan Mines and Minerals, Hisar at Dadam
Hills, Tosham District Bhiwani in compliance to order dated 20.07.2021 in OA No.
169 of 2020 in the matter of Kuldeep Singh V/s State of Haryana & others in the
meeting held on 16.8.2021 at 11:00 AM.

The list of the officers, present in the meeting, is as per Annexure-1,

It was informed that the grigvance in this application is against llegal mining in forest area by
M/s Govardhan Mings ang Minerzls, Hisar at Dadam Hills, Tosham, District Bhiwani and also
unstientific mining outside forest area in violation of EC conditions. It is stated that there are
FIRs, complaints ard letters pointing out such lllegalities.

Accordingly, the Hon'ble National Green Tribunal in its order dated 20.8.2020 required a factual
and action taken report from a joint committee comprising State PCB, Divisional Forest Officer,
and Additional District Magistrate, Bhiwani within 02 months, Therefore, in compliance to said
arder, six members committes, made joint inspection of the area on 6.10.2020in OA no. 132 of
2020 in the matter of Rakesh Dalal Vs State of Haryana and Ors and joint inspecticn on
0.10.2020 in QA no. 16% of 2020 in the matter of Kuldeep Singh Vs State of Harvana and
submitted saparate reports, which are mentioned as undar:

A) OA no. 122 of 2020 in the matter of Rakesh Dalal Vs State of Haryana and Ors

i} Regarding illegal mining by M/s Govardhan Mines at Dadam, Tosham, Bhiwani
Haryana.

Cbservation - During the inspecton, it Is observed that the sald mining project has
llegaily created ways In the forest area withaut having any valid permission. At the time of
Inspection, the mining eguipment's/machines are also found standing in the non-minakble

forest area,

The Dadarn Hill Minor is a protected forest area under IFA, 1927 and same is found Mlegally
mineg at the time of the inspection,

i) It is alleged that mining is done upto 150 meters which is not permissible.
Observation - During the inspection, the concerned mining officer stated that the mining is
done at the site about 200 fest depth. But achual depth of the mining pits wiill be assured by
the inspection of tha mining survevor from Mining Dept., Head Office, Panchikula within 7

days as mentioned by concerned mining officer,

i) The Mining Company has not given a closure plan.
Observation - During the inspection, the concerned mining officer stated that an approved
mining plan a& well 85 3 prograssive closure plan of same is already submitted by the said
mining project and the mining project is still in progress and closure plan will be

implemented after cosure of the mining,

iv) In the progressive closure plan, the depth is shown to be up to 42 meters.
Obhservation - During the Inspection, the concemed mining officer stated that the sald

mining project has given following dimensions of mining pit as per approved mining plan:




v

(I} Length: 5.36 meter (i) Width: 528 meter (li) Depth: 78 meter (from ground level),
But no recard provided at the site during inspection in this regard.

Mining is not being done in a scientific manner,

Observation - During the inspaction, the concerned mining officer stated that the mining is

net done In scientific manner Le. benches of 9-meter height and S-meter width are not
properly formed.

vi} Ground water is also being illegally extracted.

Observation - During the Inspection, the concerned Asslstant Geslagist. Ground Water Cell
reported that no bore well found in the lease mining area. The project is mesting water
requirement for plantation, dust suppression & domestic etc, through tankers from outside
the mining area and also using the water stored within mining pits and water stored in pits
cannot be idenbified at spot whether It is groundwater or rain water and same will be

identifisd within 7 days as assured by the concerned Assistant Geologist, Ground \Watar Cell,

vii} The applicant has annexed a letter addressed to the Additional Chief Secretary,

B)

Mines and Geology Department pointing out illegalities in the process of mining.

Observation - During the inspection, the concerned mining officer stated that he Is not
awara about the sald cammunication bacause the letter number & date are not mentioned.

During the inspection the concerned 500, Irrigation Department stated that tha sald mining
project is using the land of Dadam distributary llegally for mining purpose.

In OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana

Point: Grievance in this application is against alleged illegal mining in forest
area by M/s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham,
District Bhiwani, The applicant has relied upon FIR, complaints and letters in

support of the allegation.

Observation - During the Inspection, It 1s observed that the said mining project has
legally created ways in the forest area without having any valid parmission, At the time
of inspection, the mining sequipment's/machines are also found standing in the non-

minable forast area.

The Dadam Hill Minor is @ protected forest area under [FA, 1927 and same is found
fHagally mined at the bme of tha inspaction,

At the time of inspection, the team has also reported following observations:

During the inspection, the concerned mining officer stated that the mining is done at the
site about 200 feet depth. Buf actual depth of the mining pits will be assured by the
nspection of the mining surveyar from Mining Dapt., Head Office, Panchkula within 7
days as mentionad by concerned mining afficer. At the time of inspection the concerned
mining officer also stated that an approved mining plan as well 85 a progressive closure
plan of same is already submitted by the said mining project and the mining project s

still in pragress and closure plan will be implemented after closure of the mining,

During the inspection, the concermed mining officer stated that the said mining project has

glven following dimeansions of mining pit as per approved mining plan:




(1) length: 536 metar (i) Width: 528 meter (i) Depth: 78 meter (from ground level),

AL the time of Inspection, the conceémed mining officer mentioned that the mining is not

dane in scientific manner L.e, benches of 9-meter helght and 9-meter width are not properly
formad,

Curing the inspection, the concerned Assistant Geologist, Ground Water Call reported that
g bore well found in the lease mining area. The project is meeting water raquirement for
plantation, cust suppression & domestic etc. through tankers from outside the mining area
and also using the water stored within mining pits and water stored in pits cannot be
identified at spot whather it is groundwater or rain water and same wiil be identified within
7 days as assured by the concerned Assistant Geelogist, Ground Water Call,

The concarned S0O, Irrigation Department at time of inspection statad that the said mining
project is using the land of Dadam distributary illegally for mining purpose.

Based on the observations of the joint committee, State PCB vide its letter dated 8.10.2020,
issued show cause notice for closure of the mining wnit namely M/5 Govardhan Mines and
Minerals, Hisar at Dadam Hills, Tesham. The project proponent submitted the reply of the
show cause notices vide |etter dated 22.10.2020, which wats sent to the concerned
departments for submitting their reply. Deputy Commissioner, Bhiwani held a meeting with
officers of the concerned departments an 1.12.2020 and considerad the reply submitted by
tha various departmants which are mentioned as under:

1. Report dated 3,11,.2020 of department of Mining

[ Baundary pillars around the mining lease arsa were found In order with GPS
coardinata. Total 32 numbers of pillars were found to be established as per approved
Mining plan.

i,  The maximum depth of the mining pits was found to be 109 meters from surface
leval ab the tme of inspection.

iil. Some seepzge water was seen in this pit during the inspection.

iv. Systematic and sclentific mining is regulated by the office of Director Mines Safety
Gaziabad, If any viclation is found in method of mining, they tock the action
accordingly and inform to the office of concerned Mining Officer, District Collector,
Director General Mines and Geoclogy Haryana, But no such type of information is
recaived fram Dlrector Mines Safety, Gazizbad as reported by Mining Officer, Bhiwani.

W, Out of l=ase area in Khatonl Mg 674/62 min, khasra no. 16//20/1 min, 21/ min, 17//1
min, B min, 10min, 12min, 13min, 14min, 16min, 17min, 18//6min, 7min, 14min, haul
road is being created and used by the contractor having approximate fength 460
meters, width 20 mtr and depth 0-15 mbr and DGPS reading of the Haul Road is M 28
53' 12.460" E 75 52'24,053, N 2853 14.350" € 75 5128.133", N 28'53" 10.851" E 75
5134937, But no stone has been extracted from above khashra numbers bacause
the said area is cansisting of ordinary clay / earth. Rest of the alleged area is Found to
be virgin area, It was also confirmead by the local revenue department too,

Vi During the inspaction, It was also found that no illegal mining was noticed in the
Forest area of Aravalli Plantation.
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4. Report of Forest Department
a) Report dated 17.11,2020 of Forest Department
In the report, DFO has clarified that the illegal mining has been done in Dadam hill
area by M/5 Sunder Marketing Associates, Illegal mining was noticed on 22.12,2019
and an FIR no. 587 dated 23.12.2019 was lodged at police station, Tosham Bgainst
sandeep and ete,
The letter dated 17.11.2020 of DFQ, Bhiwani stated that the said project proponent
is row not using any Aravalll plantation area for ways and nat made any llegal and
the same is also examined with the help of google images obtained from HARGAC,
Hisar. It appears that the illegal mining and illegal ways are created by previous
project propanent and not by present mining project L.e M/S Govardhan mines and
minerals, village Dadam, Bhiwani,
b) Report dated 21.12.2020 of Department of Forest
As far 2s the extent of illegal mining area Is concerned, RFO, Tosham has reported
vide |etter no. 3564 dated 21.12,2020 that illegal mining has been done near point B
f Cin an area of about 0.8 hectare by the then lease holder (KSL Sunder Marketing
Associate) prior 1o M{s Goverdhan Mines and Minerals. Further 300 Sgm area of
Hegal mining was found for which FIR No.587 dated 23.12.2019 has been
registered. Further, it is informed that forest department does not have any
technigue to estimate the quantity of mineral extracted angd its cost. Hence for the
extant of llegal mining i.e. 0.8 hectare In area and 200 sgm of ares, the quantity of
mirgrals extracted and cost may be sought from the Mining department.”
3. Report dated 4.11.2020 of Geologist Groundwater cell
According to report dated 4.11,2020 of Assistant Gaologist, Groundwater Call, the water
table data of selected wells available in surrounding alluvial formation is from 9.41 m to
18.52 m, whereas the depth of mining Is about 109 m as measured &y Department of
Mining. This shows that presently, the sumounding water level is having no
intercennectivity with mining pits as the water table has nok encountered after the depth
of 109 m. 5o, it is concluded that the water accumulated in mining pits is seepage from
the cracks and fissures of the guartzite rock of Aravalll system,
4, Report dated 20.11.2020 of department of Juli Water Services, Bhiwani
In the report, It nas bean mentioned that in the case of Omparkash and Ors. Vs Raman
and Ors. in the Hon'ble court of Sh. Sunil Kumar Dewan, AC] (SD), Tosham, the
Tehsildar Tosham was appointed as local commissioner, who had mentioned in the
report dated ©.1.2016 that from RD 21100 to RD 22800 of Dadam distributary in length
of 1700 feet, tha channel was damaged/not existing since |ast 10 years. The channal
was mastly damaged by earller mining aperatars.
These facts were mentioned in the Action taken report submittad by Regional Officer, HSPCE,
Bhiwani vide its report dated 16.7.2021 submitted to Hon'ble Mational Green Tribunal.
Based on the said reports, the Hon'ble National Grean Tribunal in order dated 20.7.2021 in para
ne.3 has observed that differing stands were presented by the Mining, Forest and Ground
Water Departments at variance with the findings in the site inspection report of the joint
Committee, Such differing stands were noted by the Depuby Commissioner, Bhiwani, who
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directed the stakeholder Departments to ea:arnine- the presentation of the project proponent for
sending a report to the Chairman, State PCB. Accordingly, the Forest Department vide report
dated 17.11.2020 & 21.12.2020 and the Mining Department vide report dated 3,11.2020 sent
their obsarvations to the Deputy Commissioner, contrary to the findings in the site inspection
report dated £.10.2020. Based on laker reports, the present report has been filed to the sffect
that no [llegal mining has been done by the prasent PP. Tllegal mining had been done by the
predecessar of the projact proponant,

Therefora, the Hon'ble Mational Green Tribunal at Para no. 12 of the said order has directed to
2ight members joint committee headed by Justice Pritam Pal, Former Judge, Punjab & Haryana
High Court, for further inspection in the matter and submit the report within 02 months,

In compliance to the directions of the Hon'ble National Green Tribunal as mentioned in Para no.
12, the Chairman of the joint committee has constituted sub committee in the meeting heid on
3.8.2021,
The sub commitiee has considered all the documents related to the case and held
detailed deliberation on all the issues and mutually agreed upon to ask the following
departments to submit the record/ report in the matter as under:
1. Department of Forest
. Demarcation of Aravalll forest area with coloured google earth Images and GPS
coordinates of the pillars,
ii. Idenbfication of two sites with coloured google earth images having an area of D.8
hectares and 300m? in the forest land, where illegal mining was observed,
Hi, Investigation report w.r.t FIR no. 587 dated 23.12.2019,
iv, Status of action taken on the illegal mining done In above said areas.
v. Status of damage caused to the plantation area In Dadam distributary,
wi. Status of jllegal mining, i 2my, done in the Dadam distributary covered under forest
department.
2. Department of mining
I, GPS coordinates of the boundary pillars of old mining site, whare the mining was
done by the earlier project proponent namely M/S Sundar marketing Associate and
exlsting mining site, where the present project proponent namely M/S Govardhan
mines and Minarals is now doing the mining.
i, GPS record with coloured google earth images showing the depth of 109m at mining
Sike,
3. JUI water services, irrigation department, Bhiwani.
i. Coboured photographs and google earth images of Dadam distributary in the years
2000 to 2007
i, Documents/reports alongwith coloured google sarth Images showing the damage
causad to the Dadam distributary and year In which the damage was caused.
i, Thea sratus of illzgal mining done in the Dadam distributary.
v, Action taken by the department of JUL water services against the violators,
¥.  Width of the Dadam distributary before and after its damaging.




4. State Environment impact assessment Authority (SEIAA), Haryana
l. Copies of EIA reports ::ff aoth the propanents based on which EC were granted.
ii. Coples of ECs granted to both the proponants (SELAA),
5. Haryana State Pollution Control Board, Regional Office, Bhiwani
i, Action taken report filed in the Hon'ble National Green Tribunal in OA no. 168 of 2020
in the matter of Kuldeep Singh Vs State of Haryana and Ors,
Il. Action taken report filed in the Hon'ble Mational Green Tribunal in ©A no. 132 of 2020
in the matter of Rakesh Dalal Vs State of Haryana and Ors.

The said documents may be submitted before 20.8.2021.

W, 2
{Dr. Babu Ram) ' 73
Technical Expert,
Menitoring Committee
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Frmexuse -D

OFFICE OF THE MONITORING COMMITTEE
Constituted by the Hon'ble National Green Tribunal

in OA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India &

Ors and other Environmental issues.,

|Officie]l Address: Tower Fo.5, 41 Floor, Forest Complex,
Sector 68, 8AS Kogar) Tel. No. 0172-2208001

Email: ntnnmﬁﬂ&ﬂmﬁﬂ.mm

Tao

The Deputy Commissianer,
Bhiwani

No. CMC/2021/ | 5 7
Dated: 24.8.2021

Subject: Report on visit to the mining site, Village Dadam, Tosham Hills, Bhiwani
by the subcommittee, constituted by the Chairman of the eight
members Joint Committee In Its meeting held on 3.8.2021, regarding
verification of facts w.r.t illegal mining in forest area and unscientific
mining outside forest area by M/s Govardhan Mines and Minerals, Hisar
at Village Dadam, Tosham Hills, District Bhiwani in compliance to order
dated 20.07.2021 in QA No. 169 of 2020 in the matter of Kuldeep Singh
V/s State of Haryana & Ors. on 20.8.2021.

Please find enclosed herewith a report on visit to the mining site, Village Dadam, Tosham Hills,
Bhiwanl by the subcommittes, constituted by the Chairman of the eight members Joint
Committee in its meeting held on 3.8.2021, regarding verification of facts w.r.t lllegal mining in
forest area and unscientific mining outside forest area by M/s Govardhan Mines and Minerals,
Hisar at Village Dadam, Tosham Hills, District Bhiwani in compliance to order dated 20.07.2021
in OA No. 169 of 2020 in the matter of Kuldeep Singh V)is State of Haryana & Ors. on 20.8.2021
for your kind information and necassary action.

It is requested that an officer/official of district Administration may be asked to send the report
of the subcommittee to all the concemed departments with the request to submit the
documents/information w.r.t various points as mentioned in the report by 27.8.2021 in the
office of Environmental Engineer, Haryana State Pollution Control Board, Bhiwani and the sid
office shall make arrangements to get all the documents delivered in the office of Monitoring
Committee, constituted by Hon'ble Mational Green Tribunal, situated at Forest Complex, Sector-
68, SAS Nagar, Punjab on or before 30.8.2021.

DA/-as above
(Dr, Babu Ram) =4 Brie2y
Technical Expert,
Manitoeing Committes
Endst. Mo, CMC/2021) |15 F Dated: 24.8.2021

A copy of the above is forwarded to the District Forest Officer, Forest Department, Bhiwanl for
information and necessary action please.

DA/-as above
(O Babu Rarey T >
Technical Expert,
Monrdtoring Cormmities
Endst, No, CMC/2021/ /5 7 Dated: 24.8.2021

A copy of the above is forwarded to the Mining Officer, Department of Mines and Geoiogy,
Bhiwani for Information and necessary action please,
DAS-as ebove

(Dr. Babu Ramj ¥ "

Technical Expert,
HMonkoring Comimithas
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Endst, No. CMC/2021/ /4 & Dated: 24.8.2021
A copy of the above is forwarded to the Environmental Engineer, Regional Office, Bhiwani for
information and necessary action please.

Da&/-as abave
(Dr. nlﬁ- Padvdy
Technical Expert,
Monitaring Commities
Endst. No. CMC/2021/ /& | Dated: 24.8.2021

A copy of the above is forwarded to the Executive Engineer, JUI, Irigation department, Bhiwanl
for Informakion and necessary action please.

DA/-as above
(D, Babu 2] >
Technical Expest,
Monitoring Carnmities
Endst. No, CMC/2021/ /4 2 Dated: 24.8.2021

A copy of the above Is forwarded to the Assistant Geologist, Ground Water Cell, Bhiwani for
Information and necassary action please.

DA/ -as abowve
(D, Babu Rark) 7 "
Technical Expart,
Monitoring Committes
Endst. No. CMC/2021/ /48 7 Dated: 24.8.2021
A copy of the above is forwarded to the Director, HARSAC, Hisar for information and necessary
action please.
DA/-as above
(D, Babu lr.mrrn:r"i""""r
Technical Expert,
Monitaring Committes
Endst. No. CMC/2021/ /44 Dated: 24.8.2021

A copy of the above Is forwardad to the Dr. Sultan Singh, Principal Sclentist, HARSAC, Hisar for
information and necessary action please. He is requested to submit the satellite images of the
area where illegal mining has been done in forest area In 300 m* 2nd 0.8 hectare as mentioned
at point (1) page 8, area where mining has been done upto the depth of 109m as mentionad at
point (v) page 9 and Dadam Distributary/minor as mentioned at point (Iv) page 11 of the
report, For providing GPS coordinates of the areas, the concemed departments have been
requested accordingly and District Forest Officer, Bhiwani has been requested to coordinate

with HARSAC, Hisar on all these [ssues.
DA/-as above
Bobe.
(Or. Bibu Ram) ",
Tachnical Expert,

Monitaring Committse
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Report on visit to the mining site, Village Dadam, Tosham Hills, Bhiwani by the
subcommittee, constituted by the Chairman of the eight members Joint Committee
in its meeting held on 3.8.2021, regarding verification of facts w.r.t illegal mining in
forest area and unsclentific mining outside forest area by M/s Govardhan Mines and
Minerals, Hisar at Village Dadam, Tosham Hills, District Bhiwani in compliance to
order dated 20.07.2021 in OA No, 169 of 2020 in the matter of Kuldeep Singh V/s
State of Haryana & Ors. on 20.8.2021.

1.0 Background

The grievances in the application, submitted by ch.Kuldeep Singh before the Hon'ble NGT,
vide OA no. 169 of 2020, is against lllegel mining in forest area by M/s Govardhan Mines
and Minerals, Hisar at village Dadam, Tosham Hills, District Bhiwani and glso unsclentific
mining outside forest area In violatien of EC conditions. Tt is stated that there are FIRs,
complaints and letters pointing out such illegallties.

Similar, application has been submitted by Sh. Rakesh Dalal against iliegal mining in forest
area by Mjs Govardhan Mines and Minerals, Hisar at village Dadam, Tosham Hills, District
Bhiwani vide CA No.132 of 2020.

Accordingly, the Hon'ble National Green Tribunal in its order dated 20.8.2020
required a factual and action taken report from a joint committee comprising
State PCB, Divisional Forest Officer, and Additional District Magistrate, Bhiwani
within 02 months.

In compliance to said order, six members committee, made joint inspection of
the area on 6.10.2020 in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs
State of Haryana and OA No. 132 of 2020 in the matter of Rakesh Dalal Vs State
of Haryana and Ors and submitted separate reports, which are mentioned as
under:

2.0 OA no. 132 of 2020 in the matter of Rakesh Dalal Vs State of Haryana and Ors

%
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(1) Regarding illegal mining Dy M/s Govardhan Mines at Dadam, Tosham,
Bhiwani, Haryana.

Observation - During the inspection, it & observed that the said mining project has
legally created ways in the forest area without having any valid permission. At the time
of Inspection, the mining equipment's/machines are also found standing In the non-

minable forest area.

The Dadam Hill Minor is a protacted forest area under IFA, 1927 and same is found
illegally mined at the time of the Inspection.

(ii) It is alleged that mining is done upto 150 meters which is not permissible.
Observation - During the Inspection, the eoncermed mining officer stated that the
mining is done at the site about 200 feet depth, But actual depth of the mining pis will
be assured by the inspection of the mining surveyor from Mining Dept., Head Office,
Panchkula within 7 days as mentioned by concemed mining officer.

(1i{) The Mining Company has not given a closure plan.
Observation - During the inspection, the concermed mining officer stated that an
gpproved mining plan 25 well as a progressive closure plan of same have already
submitted by the said mining project and the mining project is still in progress and
dosure plan will be implemented after casure of the minirg.

1
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(iv) In the progressive closure plan, the depth is shown to be up to 42 meters.

Observation - During the Inspection, the concarned mining officer stated that the said

mining project has given following dimensions of mining pit as per approved mining
plan:

(i) Length: 536 m (i) Width: 528 m (jii} Depth: 78 m (frem ground level). But no record
was provided at the site during inspection in this regard.

(v) Mining is not being done in a scientific manner,

Observation - During the Inspection, the concerned mining officer stated that the
mining Is not done in scientific manner i.e. benches of 8-meter height and 9-meter width
are not properly formed.

(vi) Ground water is also being illegally extracted.

Observation - During the inspection, the concerned Assistant Geologist, Ground Water
Cell reported that no bore wall found in the mining lease area. The project is meeting
water requirement for plantation, dust suppression & domestic etc. through tankers
from outside the mining area and also using the water stored within mining pits and
water stored in pits cannot be identified at the spot whether it is groundwater or rain
water and same will be [dentifled within 7 days as assured by the concerned Assistant
Geologist, Ground Water Call.

(vil) The applicant has annexed a letter addressed to the Additional Chief

Secretary, Mines and Geology Department pointing out illegalities in  the
process of mining.

Obsarvation - During the inspection, the concerned mining officer stated that he is not
aware about the said communication because the letter number & date are not
menticned.

During the inspection, the concemed SDO, Imigation Department stated that the said
mining project is using the land of Dadam distributary illegaily for mining purpose.

In OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana.

Point: Grievance in this application is against alleged illegal mining in forest
area by M/s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham,
District Bhiwani, The applicant has relied upon FIR, complaints and letters in
support of the allegation.

Observation - During the inspection, it is observed that the said mining project has
llegally created ways in the forest area without having any valid permission. At the time
of Inspection, the mining equipment's/machines are also found standing in the non-
minable forest area.

The Dadam Hill is a protected forest area under IFA, 1927 and same is found Blegslly
mined at the time of the inspectian.

At the time of inspection, the team has also reported following observations.

a) During the Inspectian, the concarnad mining officer stated that the mining & done
at the site about 200 feat depth. But actual depth of the mining pits will he

%
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assured by the inspection of the mining surveyor from Mining Dept., Head Dffice,
Panchkula within 7 days as mentioned by concernad mining officer. At the time of
inspection, the concerned mining officer also stated that an approved mining plan
as well as a progressive closure plan of same are already submitted by the said
mining project and the mining project is still in progress and closure plan will be
implemented after closure of the mining.

b) During the inspection, the concemed mining officer stated that the said mining
project has ghven following dimensions of mining pit as per approved mining plan:

length: 536 m (ii) Width: 528 m (iii) Depth: 78 m (from ground level).
¢) At the time of inspection, the concerned mining officer mentioned that the mining

is not done In scientific manner i.e. benches of 9-meter height and S-meter width
are not properly formed.

d) During the inspection, the concerned Assistant Geologist, Ground Water Cell
reported that no bore well found In the lease mining area. The project ls meeting
water requirement for plantation, dust suppression & domestic etc. through
tankers from outside the mining aréa and also using the water stored within
mining pits and water stored In pits cannot be identified at the spot whether it is
groundwater or rain water and same will be identified within 7 days as assured by
the concemned Assistant Geologist, Ground Water Cell.

e) The concerned SDO, Irrigation Department at time of inspection stated that the
sald mining project is using the land of Dadam distributary egally for mining
purpose.

Based on the observations of the joint committes, State PCB vide Its letter dated
8.10,2020, issued show cause notice for closure of the mining unit namely M/S
Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, The project proponent
submitted the reply of the show cause notices vide letter dated 22.10.2020, which was
sent to the concemed departments for submitting their reply. Deputy Commissioner,
Bhiwani held a meeting with officers of the concemed departments on 1.12.2020 and
considered the reply submitted by the various departments, which are mentioned as

(i) Boundary pillars around the mining lease area were found in order with GFS
coardinate. Total 32 numbers of pillars were found to be established as per approved
ining plan,
(i) The maximum depth of the mining pits was found to be 109 meters from surface
level at the time of Inspection.

(i) Some s=epage water was seen in this pit during the inspection.
\.}' VJ\"“"'{ (iv) Systematic and sdentific mining s requlated by the office of Director Mines Safety
Gaziabad, If any violation is found in method of mining, they took the action
accordingly and inform to the office of concerned Mining Dfficer, District Collector,
Director General Mines and Geaology Haryana. But no such type of information is
received from Director Mines Safety, Gaziabad as reported by Mining Officer, Bhiwani.

under:
15"11 Report dated 3.11.2020 of department of Mining
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(v) Out of lease area in Khatonl Mo 67//62 min, khasra no. 16//20/1 min, 21/1 min, 17//1

min, 9@ min, 10min, 12min, 13min, 14min, 16min, 17min, 18//6min, 7min, 14min, haul
road is being created and used by the contractor having approximate length 460
meters, width 20 mtr and depth 0-15 mtr and DGPS reading of the Haul Road is N 2
53 12.460" E 75 52'24.053, N 2853 14.350" E 75 51'28.133", N 2853 10.851"E 75
51734937, But no stone has been axtracted from above khashra numbers becausa
the said area Is consisting of ordinary day / earth. Rest of the alleged area Is found to
be virgin area, It was also confirmed by the local revenue department too,

(vi) During the inspection, it was also found that no llegal mining was noticed in tha

Forest area of Aravalll Plantation.

3.2 Report of Forest Department

a)

b)

3

Report dated 17.11.2020 of Forest Department

« In the report, DFO has clarified that the illegal mining has been dane in
Dadam hill area by M/S Sunder Marketing Associates, Dlegal mining was
noticed on 22.12.2019 and an FIR no. 587 dated 23.12.2019 was lodged &t
police station, Tasham agalnst Sandeep etc.

+ The letter dated 17.11.2020 of DFO, Bhiwani stated that the sald project
proponent is now not using any Aravalll plantation area for ways and not
made any lllegal and the same Is also examined with the help of google
images obtained from HARSAC, Hisar. It appears that the illegal mining and
illegal ways are created by previous project proponent and not by present
mining project i.e M/S Govardhan mines and minerals, village Dadam,
Bhiwanl.

Report dated 21.12.2020 of Department of Forest.

Ae far as the extent of llegal mining area is concerned, RFO, Tosham has

reported vide letter no. 364 dated 21.12.2020 that llegal mining has been done

near point B & C in 2n area of about 0.8 hectare by the then lease holder {(KSL

Sunder Marketing Associate) pricr to M/s Goverdhan Mines and Minerals. Further

300 Sam area of llegal mining was found for which FIR No. 587 dated

23.12.2019 has been registered. Further, It is informed that forest department

does nat have any technigue to estimate the quantity of mineral extracted and its

cost. Hence for the extent of flegal mining L.e. 0.8 hectare area and 300 m' of
area, the guantity of minerals extracted and cost may be sought from the Mining

department.”

3.3 Report dated 4.11.2020 of Geologist, Groundwater cell.
According to report dated 4.11.2020 of Assistant Geologist, Groundwater Cell, the water

18,52 m, whereas, the depth of mining is about 109 m as measured by Department of

ﬁr"y table data of selected wells available in surrounding alluvial formation is from .41 m to

Mining. This shows that presently, the currounding water level s having no
interconnectivity with mining pits as the water table has not encountered upto the depth
of 109 m. So, It is concluded that the water accumulated in mining pits is seepage from
the cracks and fissures of the quartzite rock of Aravalll system.
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3.4

Report dated 20.11.2020 of department of Jul Water Services, Bhiwani

In the report, it has been mentioned that in the case of Om parkash and Ors. Vs Raman
and Grs. In the Honble court of Sh. Sunil Kumar Dewan, AC (SD), Tosham, Tehsildar
Tasham was appointed as local commissioner, who had mentioned in the report datad
6.1.2016 that from RD 21100 to RD 22800 of Dadam distributary In length of 1700 feet,
the channel was damaged/not existing since last 10 years. The channel was mostly
damaged by earlier mining operators.

These facts were mentioned in the Action taken report submitted by Reglonal Officer,
HSPCB, Bhiwani vide Its report dated 16.7.2021 submitted to Hon'ble National Grean
Tribunal.

Based on the sald reports, the Hon'ble National Green Tribunal in order dated 20.7.2021
in para ne.3 has observed that differing stands were presented by the Mining, Forest
and Ground Water Degartments at variance with the findings in the site inspection
report of the joint Committes. Such differing stands were noted by the Depulty
Commissioner, Bhiwani, who directed the stakeholder Departments to examine the
presentation of the project proponent for sending @ report to the Chairman, State PCB.
Arcordingly, the Forest Department vide report dated 17.11.2020 £ 21.12.2020 &nd the
Mining Department vide report dated 3,11.2020 sent their observations to the Deputy
Commissioner, contrary to the findings in the site inspection report dated 6.10.2020.
Basad on later reports, the present report has been filed to the effect that no illegal
mining hes been done by the present PP. legal mining had been done Dy the
predecessor of the project proponent.

Therefore, the Hon'ble National Green Tribunal at Para no. 12 of the said
order has directed to eight members joint committea headed by Justice
Pritam Pal, Former Judge, Punjab & Haryana High Court, for further
inspection in the matter and submit the report within 02 months.

In compliance to the directions of the Hon'ble Mational Green Tribunal, as
mentioned in Para no, 12, the Chairman of the eight members Joint
Committee, has constituted subcommittee in the meeting held on 3.8.2021,
who has visited the mining site at Village Dadam, Tesham Hills, Bhiwani on

20.8.2021 and the report is submitted as under.

Visit to the mining site at village Dadam, Tosham Hills, Bhiwani by the sub
committee.

The list of the members of the subcommitbee and officers of various departments, who
were present during the visit, is annexed as per Annexure-1, The cbservations made
by the sub committee are mentionad as under,

Pathway constructed in the forest area and illegal mining of 300 m® of area
The subcommittee visited the pathway, which has bear canstructad in the forest area
with the permission of the department of forest, as infarmed by District Forest Officar,
Bhiwani. The width of pathway as approved by Forest Department as 6m, whereas, the
clearing of site, for construction of pathway, has been cone beyond the width of 6m for
whiich the present proponent (M/S Goverdhan Mines and Minerals) accepted thelr fault
on the site, Moreover, deep drill holes were found constructed within and beyond 6m

5
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width of the path, which apprehends that the present project proponent namely Mfs
Govardhan Mines anpd Minerals had intention to conduct Nlegal mining in the forest area.
However, due to catehing of the persons on the spot for doing such illegal activity w.r.t
mining, filing FIR against the persons and seizer of vehicles, found indulged in Hlegal
mining, the wark of mining in forest area was stopped and the pathway in forest area
remained unconstructed at the site. However, illegal mining has been done in an area
about 300m* as informed and the map shown by the department of forest.

The photographs showing the bore drill hales constructed In forest area within and
bayand & m wide pathway are mentioned as per plates 1 and 2. Also, the
phatographs, taken by Department of Forest at the time of filing FIR and seizing of
vehicles, were shown to the sub committee, and the same are mentioned as Plates 3
and 6.

Plates 1and 2: The photographs showing the bore drill holes mnstru:bed in
forest area within and beyond 6 m wide pathway

Plates 3 and 4:  Vehides used for carrying illegal mined material on the day of filing
FIR against the person.
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Plates 5 Drill machine wused for Plate 6;: Vehicle found standing with an
making holes with an intention to intention to carry mined material.

conduct illegal mining.
4.2 Illegal mining having an estimated area of 0.8 hectares in the forest araa.

The subcommittes has visited the area where illegal mining in forest area was found
done in an area of about 0.8 hectares. The pillars installed at site indicating the forest
area and non forest area were found Intact. It was informed that the area of illegal
minng in forest area was measured by using the Google earth images availabke during
Feb, 2019. However, the sub committee was of the view that this area of illegal mining
needs o be validated from HARSAC, Hisar.

The Photographs, showing the pillars demarcating the forest and non forest area, illegal
mining done at site In an approximate area of 0.8 hectares, are mentioned as per
Plates 7 to 10.

forest area, where illegal mining has been done in 0.8 hectares in
forest area
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Plate 9: Photograph showing forest area Flate 10: FPhotograph showing pillar
where illegal mining in 0.8 hectares has demarcating forest and non-forest area
been done

After visit to the area, the subcommittes decided as under:

(i) HARSAC, Hisar shall provide satellite images of the area where illegal mining
has been done in forest area in 300 m* and 0.8 hectares for the year 2015 to
June, 2021 and specific references of dates of mining leases of three projact
proponents, for which District Forest Officer, Bhiwani shall provide GPS
coordinates of these areas to HARSAC, Hisar within 03 days. District Forest
Officer, Bhiwani shall coordinate with the Director, HARSAC, Hisar for getting
satellite images of the area for the said period.

(ii) District Forest Officer shall submit other documents to prove the illegal
mining done in the area of about 300 m® and 0.8 hectare in the forest area.

(iii) Department of mining and Department of Forest shall provide all the
documents mentioning illegal mining in non mining area during the period
2015 to 2019,

(iv) The department of forest shall submit copy of the permission granted to the
project proponent (M/S Goverdhan Mines and Minerals) for constructing
pathway of 6m width within forest area.

(v} The department of forest shall submit the coloured photographs and Google
earth images showing the area where illagal mining in forest area has been
done in two stretches having an area of about 300 m” and 0.8 hectares.

(vi) The department of mining shall measure the dimensions of benches w.r.t
their width and depth at various locations within 07 days and whether these
have constructed as per the Mining plan approved by department of Mining.

(vii) Department of Police shall submit the copy of the FIR launched against the
persons who were caught doing illegal mining in forest area and
investigation report in the matter within 07 days.

4.3 Site at which mining has been done up to depth of 109m in mining area.
The subcommitiee visited the mining site, where the mining has been done up to the
depth of 109m as earlier measured by department of Mines and Geology, Haryana. It

was observed that the project proponent has been permitted to conduct mining up to *« -

B

1%




78m depth as per the mining plan submitted by it and approved by the department.
However, the mining has been done up to the depth of 109m, which is in viotation of
conditions of Environment Clearance and mining plan approved by the department.

The sub committee alse chserved that water was found stagnated in the form of pond
at the bottom of the mining site. The photographs, showing various features at site and
water stagnating in the form of pond in deep mined area, where stone mining has been
done up to the depth of 109 m, are mentioned as per Plates 11 and 12.

e gt L

Plate 11: Photograph showing water Plate 12: Photograph showing mining
stagnating in the form of pond in deep dane in an area upto the depth of 108 m
mined area, where mining has been done as measured by department of Mines and
up to the depth of 109m Geology, Haryana

The subcommittee has decided as under.

(i} The department of mining shall submit the reports of the verification of
conditions of mining plan done during the 2015 to June, 2021.
(ii) Ministry of Environment and Forest, Regional Office, Chandigarh shall submit
copy of the verification of reports of compliance of conditions of Environment
Clearance granted to the project proponents during the year, 2015 to June,
2021, as submitted by the project proponents and verified by MOEF & CC.
(iii) HSPCB, Regional Office, Bhiwani shall submit the report of the compliance of
%:L, conditions of consents granted to the project proponents during the year,
2015 to June, 2021, as submitted by the project proponents and verified by
?’k HSPCE.
(iv) The Central Groundwater Authority (CGWA) shall submit the data w.r.t water
\ / table in the region and whether the water table of the region can be
intersected by mining up to 109m as per the study conducted by department
/ of Mines and Geology.

\}'ﬂ (v) HARSAC, Hisar shall provide satellite images of mining area where mining has
been done up to the depth of 109 m for the year 2015 to June, 2021 and
specific references of dates of mining leases of three project proponents, for
which Department of Mining shall supply GPS coordinates of the area to
HARSAC, Hisar within 03 days. District Forest Officer, Bhiwani shall
coordinate with the Director, HARSAC, Hisar for getting satellite images of
the area for the said period.
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4.4

Abandoned /damaged Dadam distributary/Minor constructed by department
of Irrigation, Haryana.

The subcommittes visited the Dadam distributary/Minor, which has been constructed by
the department of imigation before the Year, 1980. During wisit, the following
observations were made by the sub committee.

{i) A Dadam distributary/Minor was constructed to supply the water for irfigation to  the

agriculture fields of the area. However, the farmers of nearby village, present at site,
infarmed that the water was never seen in the distributary/Minor since Its construction.

(i) The distributary/Minor is in existence at some places, whereas, it has been either broken

or Nas been eliminated at various locations.

(lii)The farmers daimed that mining lease holder has damaged the Dadam

distributary/Minor and has constructed pathways for movement of vehicles.

(iv) At some places, overburden extracted from the roads constructed along  the

W
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distributary/Minor, was found dumped at wvarious places on the bank of
distributary/Minor and distributory/™inor has come undemeath the overburdened
material.

The Photographs showing the Dadam distributory/Minor in existence, damaged and end
of the distrbutary, Miner are mentioned as per Plates 13 to 16.

Plate 13: Photograph showing Plate 14: Photograph showing the
distributary/ Minor in existence damaged distrubutary/ Minor underneath
the overburdened material
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Plate 15: Phatograph ing distributary Plate 16! Photograph showing the end
Minor underneath overburdernsd material of distributaryf Minor.
but cleared on the day of visit to show its

existence to the committes,
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After visit to the damaged distributop/Minor, the subcommittee decided to
obtain the record w.r.it following points/issues from the concerned
departments,

(i) The department of Irrigation shall provide data w.r.t Year of construction and

commissioning of Dadam distributary/Minor, its total length and length
passing near mining area, carrying capacity of water and the year of
damaging the same.

(ii)The department of Revenue (Tehsildar of area) shall provide Kasra no. and

ownership of the land adjoining to Dadam distributary/Minor and area, if any,
captured by mining lease holder and year of capturing of the same.

(iii)The Department of Mining and Department of Irrigation shall submit the

record regarding illegal mining done from Dadam distributary/Minor and its
adjoining area.

(iv) HARSAC, Hisar shall provide satellite images of the Dadam distributoryMinor

4.3

mentioning its status from the year, 2010 to June, 2021 and specific
references of dates of mining leases of three project proponents, near the
Mining project at village Dadam in Tosham Hills, Bhiwani, for which GPS
eoordinates shall be provided by the Department of Irrigation to HARSAC,
Hisar within 03 days. District Forest Officer, Bhiwani shall coordinate with the
Director, HARSAC, Hisar for getting satellite images of the area for the said
period.

Interaction with applicants in OA no. 169 of 2020 in the matter of Kuldeep
Singh Vs State of Haryana and Ors and OA no. 132 of 2020 in the matter of
Rakesh Dalal Vs State of Haryana and Ors and mining lease holder (M/s
Govardhan Mines and Minerals) by the members of subcommittee in the
presence of Deputy Commissioner, Bhiwanl.

Interaction with applicants in OA no. 169 of 2020 in the matter of Kuldeep
Singh Vs State of Haryana and Ors and OA no. 132 of 2020 in the matter of
Rakesh Dalal Vs State of Haryana and Ors.

The subcommitiee in the presence of Deputy Commissioner, Bhiwani interacted with the
applicants In OA No. 169 of 2020 In the matter of Kuldesp Singh Vs State of Haryana
and Ors and OA No. 132 of 2020 in the matter of Rakesh Dalal Vs State of Haryana and
Ors, wherein, the applicant in OA No, 169 of 2020 informed that illegal mining has been
done in the area by the present project proponent (M/S Goverdhan Mines and Minerals)
and Hllegal mining has also been done in his own land as well as private land of others.
Therefore, the application before Hon'ble National Green Tribunal has been submitted
by them.

The applicant In OA No. 132 of 2020 informed that lllegal mining has been done by bath
the old and present project  propanents. Besides, unscientific mining has been done in
mining area, vilage Dacam. Therefore, they have submitted the application before
Hon'ble National Green Tribunal.

11
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4.5.2

After detailed deliberation, the subcommittee decided as under.
Both the applicants in OA No. 169 of 2020 and OA No. 132 of 2020 shall
submit documents in support of their claim made before the subcommittee
within 07 days in the Office of HSPCB, Regional Office, Bhiwani.

Interaction of the subcommittee with the representatives of M/s Govardhan
Mines and Minerals in the presence of Deputy Commissioner, Bhiwani.

The subcommithas also interacted with the representatives of M/s Govardhan Mines and
Minerals in the presence of Deputy Commissioner, Bhiwani. It was claimed that illegal
mining was done by the earlier project proponent. It was also informed by the
proponent that M/s Govardhan Mines and  Minerals has got conducted detailed study
af the mining area before taking the said mining area on lease.

After detailed discussion, the subcommittee decided as under.

(i) M/S Goverdhan Mines and Minerals shall submit all the documents in support

their claim concerning to the matter in the office HSPCB, Regional Office,
Bhiwani within 07 days.

(i) All the concerned departments as mentioned above, applicants in OA no. 169

of 2020 and 132 of 2020 and Project Proponent namely M/s Govardhan Mines
and Mineral shall submit ail the required documents by 27.8.2021 in the
office of Environment Engineer, HSPCB, Bhiwani and the said office shall
make arrangements to get all the documents delivered in the office of
Monitoring Committes, constituted by the Hon'ble National Green Tribunal,
situated at Forest complex, Sector-68, SAS Nagar on 30.8.2021,

\rﬁ:{(w/ﬁ/
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Dr. E’hh’:lﬁf'h‘f

Dr. Narender Sharma, Dr. K.K Garg,
Additional Director, CPCB Sclentist-C/Depuby Dinector, Technical Expert,
MOEF Monitoring Committea
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OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal
in OA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India &

Ors and other Environmental {ssues.
{Official Address: Tower No.5, 4% Floor, Forest Comples,
Sector 68, 8AS Nagor) Tel, No. 0172-2208001
Email: cocswmB06Egmail.com

To

The Deputy Commissioner,
Bhiwani.

Dated: 6.9.2021 .s.:ur:md,f.,iumll’,isar

Subject: Minutes of the meeting held with the members of the Subcommittee,
constituted by the Chairman of the Joint Committee, regarding
verification of facts regarding illegal mining in forest area and
unscientific mining outside forest area by M/s Govardhan Mines and
Minerals village Dadam, Tehsil Tosham, Bhiwani in compliance to order
dated 20.07.2021 in OA No. 169 of 2020 in the matter of Kuldeep Singh
V/s State of Haryana & Ors. on 04.09.2021 at 10.00 a.m. in the
committee room, HSPCB, Panchkula.

Please find enclosed herewith minutes of the meeting held with the members of the
Subcommittee, constituted by the Chairman of the Joint Committee, regarding verification of
facts regarding illegal mining in forest area and unscientific mining outside forest area by M/s
Govardhan Mines and Minerals, village Dadam, Tehsil Tosharm, Bhiwani in compliance to order
dated 20.07.2021 in OA MNo. 165 of 2020 in the matter of Kuldeep Singh V/s State of Harvana &
Ors. on 04.09.2021 at 10,00 a.m. in the committee room, H5PCB, Panchkula for your kind
infarmation and necessary action.

It is requested that the concerned officer of district administration may be directed to convey
the minutes of the mesting to all the concerned departments with the request to take
immediate necessary action on the recommendations made by the Subcommittes and submit
the required documents by 10.9.2021 so that the same may be examined by the Subcommittee
to cedde the Further course of action in the matter,

DA/-as ahove {Dr. Bai bu na:ﬁj o &

Techrcal Expert,
Monitoting Committes

Endst. No. CMC/2021/ A3 Dated: 6.5.2021
A copy of the above is forwarded to the District Forest Officer, Forest Department, Bhiwani for
information and necessary aclion please,

DAf-as above
{Dr. Babu Ram) *=%

Technical Expert,
HMonitering Committes

Endst, Mo, CMCY2021/ iy Dated: 6.9.2021
A copy of the above is forwarded to the Mining Officer, Department of Mines and Geology,
Bhiwani for information and necessary action please.

DAJ-as above jl: 1]
{Dr. Babi Ram) 8%y

Technical Expert,
Maonitoring Commities

Endst. Mo. CMC/2021/ 505 Dated: 6.9.2021

A copy of the above is forwarded to the Environmental Engineer, Regional Office, Bhiwani for
information and necessary action pleass.

Ddf-as above

{Or. Babu Raf) T

Technical Expert,
Monitoring Commithee
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Erdst. No. CMC/2021/3 b6 Dated: 6.9.2021

A copy of the above is forwarded to the Executive Engineer, JUT, Irrigation department, Bhiwani
for information and necessary action pleasa,

DA/ -as above
(Dr. Babu RGmT ™
Teshnical Expert,
Monitoring Commtee
Endst. No. CMC/2021/ ;n"lf Dated: 6.9.2021

A cooy of the above |5 forwarded to the Assistant Geologist, Ground Water Cell, Bhiwani for
information and necessary action please.
DA/-as above

(Dr, Babu Rami) -

Technical Expert,
Maniloring Commitbes

Ericdst. Mo, CMC/2021/ Fo% Dated: 6.9.2021
A copy af the above is forwarded to the Director, HARSAC, Hisar for Information and necessary
action please.

DA/f-as above
(Dr, Babu Ram) "'

Technical Expert,
Monitoring Committes

Endst. No. CMC/2021/ 269 Dated: 6,9.2021

A copy of the abowve is forwarded to Dr. Suftan Singh, Principal Scientist, HARSAC, Hisar for
information and necessary action please. The documents submitted by the Mining Officer vide
letter Mo. 3353 dated 20.8.2021 mentioning the GPS co-ordinates of mining area, where mining
has been done by M/s KI5L- Sunder (1V), M/s Govardhan Mines and Minerals, coloured maps of
the mined area showing boundaries alongwith co-ordinator are enclesed herewith. Further the
documents submitted by the Mining Officer vide his office letter No, 3444 dated 6.9.2021
mentioning the GPS co-ordinates of the mining site operated by Mfs Sunder marketing
Associates, Dadam and Mfs Govardhan Mines and Minerals, Dadam Hills are also enclosed
herewith. As informed by the Mining Officer, the working period of Mfs Sunder Marketing
Ascoclates was from 29.10.2015 to 22.11.2017. It is, therefore, requested that satellite
imageries of the required areas/points, as already reguested vide this office letter
No.CMC/2021/164 dated 24.8.2021, may be provided at the earliest passible.

Diaf-as above E |
(Dr. Babu Ftan:l‘f':""'JII

Technical Expert,
Mioniloring Commiitee
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Minutes of the meeting held with the members of the Subcommittee, constituted by
the Chadman of the Joint Committee, regarding verification of facts regarding
illegal mining in forest area and unscientific mining outside forest area by M/s
Govardhan Mines and Minerals village Dadam, Tehsil Tosham, Bhiwani in
compliance to order dated 20.07.2021 in OA No. 169 of 2020 in the matter of
Kuldeep Singh V/s State of Haryana & Ors. on 04.09.2021 at 10.00 a.m. in the
committes room, HSPCB, Panchkula.

List of the members of the Subcommittee and officers of concerned departments of District,

Bhiwani, present In the meeting, is as per Annexure-1.

It was apprised that the grievances of the applicant in QA no. 169 of 2020 are against illegal
mining in forest area and unscientific mining outside forest area by M/s Gavardhan Mines and
Minerals village Dadam, Tehsil Tosham, Bhiwani. It is stated that there are FIRs, complaints and
letbers pointing out such illegalities.

Similar, application has been submitted by Sh. Rakesh Dalal against legal mining in forest area
by Mfs Govardhan Mines and Minerals,village Dadam, Tehsil Tosham,District Bhiwani, which has
been registered by Hon'ble National Green Tribunal vide OA No.132 of 2020,

In compliance to order dated 20.07.2021 of Hon'ble National Green Tribunal, as directed in para
no. 12, eight members Jolnt Committee under the chairmanship of Justice Pritam Pal, former
judge of Funjab and Haryana High court at now as Chairman of Monitoring Committee held its
meeting on 03.08.2021, wherein, a Subcommittee of five members was constituted. The said
five members Subcommittee held its meeting on 16.08.2021, wherein, all the issues redating to
the case were deliberated and decided to visit the stone mining site at village Dadam, Tosham,
Bhiwanl on 20.08.2021.

The Subcommittee visited stone mining site at village Dadam, Tosham, Bhiwani on 20.08.2021,
wherein, various areas of stone mining site were visited and tha concermed departments were
requested to submit the required documents to prove the illegalities as mentioned in OA no,
169 of 2020 and decided as under.

Accordingly, all the concerned departments as mentioned above, applicants in DA
no. 169 of 2020 and 132 of 2020 and Project Proponent (PP} namely M/s Govardhan
Mines and Mineral were asked to submit all the required documents by 27.8.2021 in
the office of Environment Engineer, HSPCB, Bhiwani and the said office shall make
arrangements to get all the documents delivered in the office of Monitoring
Committee, constituted by the Hon'ble National Green Tribunal, situated at Forest
complex, Sector-68, SAS Nagar on 30.8.2021.

Now all the concerned departments and M/s Govardhan Mines and Mineral have submitted the
documents and the same were placed before the members of the Subcommittee for detailed
deliberation in the meeting being held on 4.9.2021 as under.

1. Pathway constructed in forest area and illegal mining in 300 m?

subcommittee has gone through the documents submitted by Department of Forest and

Department of Mining vide no. 1182 dated 27.08.2021 and no. 3424 dated 01.09.2021,
respectively and observed as under.

District Forest Officer {DFQ), Bhiwani wide his officer letter Mo, 2009 dated 24.12.2019,
sddressed to Chief Conservator of Forests, Hisar has reported that on the receipt of infarmation
about lllegal mining In Aravali Plantation area on 22.12.2019 at 9:00 PM, the officers of Forast
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Department and Police Inspected of the area and 3 trucks, 01 poclain and 01 drill machine wears
found engaged in doing illegal mining on Aravali Plantation area. The truck owner 2nd his othar
companions ran away from the spot and only 01 person was caught and FIR was launched in
the police station, Tosham, The area where the lllegal mining was found near to 06 m wide
road for passage of vehicles and permission for use of 06 m wide road has been granted by
MOEF & CC vide MNo. 9-HRBOGO/20159-CHA dated 25.9.2019 but illegal mining was found in
plantation area between approach road line marked as AB and BC.

The machinery/equipment 1RB, 115 crawler drill with generator/compressor bearing machine
no. 081765110 MEGZ017, comprasser PG-500-175 (503223}, FAB no. BQED-160212 caught by
the mining offidals of mining department in the offence of illegal mining in Dadam area and
seized the said vehicles under the Mines & Minerals (D & R), Act, 1957 and after the recovery of
fine/penalty amounting to Rs. 4,25 000/ from Sh. Surinder singh S/o Sh. Jaikaram as per order
dated 19.02.2020 passed in MA no. 16/2020 in OA no. 44/2016 of Hon'ble National Green
Tribunal, the said vehicles were released.

The Subcommittee prima facie observed that illegal mining was done in an area of
300 m* outside the pathway constructed in forest area of 6 m width but actual
report in this regard shall be ascertained after getting satellite imageries/report of
the said area from HARSAC, Hisar.

2. Illegal mining having an estimated area of 0.8 hectares in the forest area.

It was informed that officials of the forest department were reporting from time to time about
lllegal mining by the mining lease holder outside the leased out area, The reports in this regard
were submitted by the officials of forest department on 25.07.2019, 31.07.2019 14.08.2019,
letter dated 23.9.2019, 4.11.2019, 20.11.2019 and report dated 10.9.2019 of Mining Officer of
the department, but no where, it has been mentioned that the said facts balong to 0.8 hectares
of forest area, where illegal mining has been done. The area, where illegal mining has been
dane is measured as 0.8 hectares and the date of fllegal mining and the responsible agency for
doing itlegal mining in an area of 0.8 hectares can be ascertained only after having satellite
Imageries of the area, for which HARSAC, Hisar has been requested separately.

The Subcommittee has desired that the Department of Mining and Department of
Forest shall submit the required documents in chorological order especially
mentioning illegal mining in 0.8 hectare of non mining area so that these documents
may be examined by the Subcommittee for assessing the area, where illegal mining
in forest area has been done. However, the actual area may be ascertained through
satellite imageries, where illegal mining in forest area has been done.

3. Site at which mining has been done up to depth of 109m in mining area.

As per the directions of Director General, Mines and Geology, Haryana, Panchkula, a team
cansisting of Senior Geologist, Head Office, Panchkula, Mining Officer Bhiwanl, Senior Surveyor
and officials of HARSAC inspected the mining lease area on 3.11.2020. The detailed survey of
mining area was carrled out with the help of DGPS Instrument in the presence of concerned
Revenue officlals and observed that the maximum depth of mining pits was found to be 109 m

from the surface level at the time of Inspection.
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Further, the department of Mines & Geology vide its letter No. 718 dated 5.8.2020 has stated
that the mining In Eastern, Northem and South Eastern area of mine situated along the
boundary pillars No. 13 to 19 has gone deep to a depth of 300 ft.

Therefors, Subcommittee has observed that prima facie, stone mining has been
done upto the depth of 109 m against the permitted depth for mining as 78 m.
However, the responsible agency/project proponent, whoe was indulged into illegal
mining beyond 78 m and the year of illegal mining upto the depth of 109 m may be
identified after getting satellite imageries from HARSAC, Hisar. Also, the departmeant
of mining shall submit required documents in chorological order.

4. Abandoned /{damaged Dadam distributary/Minor constructed by department of
Irrigation, Haryana.
The Executive Engineer, Jui W/S Division has informed to Additional Deputy Commissioner vide

letter No. 101%1-93 dated 20.11.2020 that regarding use of canal land as carriage way, FIR was
sent to SHO, Teosham vide letter dated 22.5.2019 and reminders dated 31.10.2019 and
3.1.20620 were issued. As per record available In the case of OM Parkash & athers Vs Raman
and others in the court of AC) (SD), Tosham, as directed by Hon'ble Court, Tehsildar, Tasham
has reported that 1700 ft of canal has been damaged sincs last 10 years,

The department of Irrgation has further informed that on 06.10.2020, during the jaint
Inspection, 500, Nigana W/5 stated that the said mining project is using the land of Dadam
distributary/minor lllegally for mining purpases and the land of distributary/minor was being
used as carriage way by the vehicle of mining company and the same was also reported by the
Executive Engineer Jul W/S, Division, Bhiwani in his report dated 20.11.2020 and a complalnt in
this regard has been filed with Police Station, Tosham.

The Executive Engineer, Jui WS Division, Bhiwani has informed that Dadam Distributary was
constructed in the year 1976-77 from RD 0 to RD 20500, Later, it was extended upte RD 23500
during the year 1987-88. Its total length is 23500 feet and it passes through the mining area
from RD 20500 to 23500, Its water carrying capacity fs 19 Cusecs. As per the report of local
Commissioner on dated 06.01.2016, Dadam Distributary was damaged since last 10 yvears,

It was further informed that demarcation of Dadam distributory has been done by the
department of revenue except its small pertion having length of 200-250 ft. having deep pit.
The width of the Dadam Distributory has been found 49.5 ft. from RD 20500 to 21300 and RD
22700 to 23500 and 143" from RD 21300 to 22700.

The Subcommittee desired as under:

» The Department of Irrigarion and Department of Mining shall jointly measure
the dimension (length x breadth x depth) of the portion of length 200-250 ft.
of Dadam distributory for which, no demarcation has been done by the
department of revenue within 07 days.

« HARSAC, Hisar shall submit the repart regarding quantum of illegally mined
material in the area based on satellite imageries.

3. Unscientific mining in the mining area by the project proponent.

It was submitted that Deputy Director of Mines Safety, Ghaziabad vide his report dated
04.01.2021, which was based an the inspection made on 28.12.2020, has informed that there
were £5-30 no. of pits dug within mining lease area. The pits have differant sizes and height of
the benches have been found between 59 m, 57 m, 9-10 m etc. Three portable fogger
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machines were found instalied near the pits which are moved to different pits. Besides, thres
water tankers with water spraying arrangements on the top have been provided. The deep
drilling and blasting was carried out under the personal supervision of Assistant Manager and
Foreman, High mast tower consisting of cdusters of bulb was found Installed on the haul roads.
It has been concluded that simplified mining scheme for working the mine in a scientific way by
methed of opencast mining has been approved by the department of Mines and Geology,
Haryana. It has also been mentioned that scientific study Is not carried out by the Directorate
ant Department of Mine and Geology may engage recognized sdentific organisation or
Institution to carry out sclentific study of the Mine area.

The Subcommittee observed that though the Department of Mines Safety, Ghazibad
has informed that mining scheme is working in scientific way but the department of
mining shall confirm as to whether benches of size 5-7 m, 5-9m and 9-10m are
allowable for mining of stone as in the mining plan, the sizes of the benches to be
maintained, have been mentioned as 10mx 10m. Department of Mining may get
scientific study of Mining area as suggested by Department of Mines Safety,
Ghaziabad.

6. Water available in mining pit at depth of 109m.

» Assistant Geologist, Ground Water Cell informed that the depth of mine pit is 1080 m
from Ground level as measured by the officlals of mining department having hard
compact Cuartzite formation with some cracks and fissures. The Ground water oocurs in
permeable geological formation known as aquifer. The aquifer 15 the water bearing
formation having structure that permits appreciable water to move through it under
ordinary fleld conditions. The ground water existence depends upon porosity,
permeability and saturation with in any formation. During investigation, the water
accumulated in mining pits was only seepage of ground water through cracks
and fissures. The cracks and fissures were developed due to paleotectonics activity
and blasting during mining. The exact water table could not be established in Dadam hill
as no such studies and survey has been conducted by the department in Dadam hill
FEgion.

« [Besides, Sh. Saquib, STA =HG, Central Ground water Board, Chandigarh submitted a
report of wisit of Dadam hill on 05.02.2021 and it was mentioned that water
sccumulated in mining pits is the seepage of ground water from Quarzitic farmation,
Quartizes are forming low yield aquifer and tubewell constructed In quartzite generally
yields 100-150 Ipm of water only, thus, the seepage found in pit Is very minor and
during rainy season, they may yield good quantity of water resulting In filling of mining
pits. As the water table in the alluvial formation in surrounding areas of mines is 9.41 m
to 18.52 m, the fracture in guartzite might be hydrologically connectad to water tables
of alluvial areas.

« Further, a report of the Ground Water Resource Estimation Committee prepared by
Ministry of Water Resources, Govt. of India, indicates that In areas underlain by hard
crystalline and metasedimentaries such as quartzite, occurrence of ground water in the
fracture system has been identified down to depth of 100m and even upto 200m locally.
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It has been noted that fracture systems are generally hydraulically connected with the
overlying weathered saturated residium,
+ The Subcommittee has noted the observations and it may be taken into

report to be submitted to Hon'ble National Green Tribunal,

7. Submission made by the representative of M/s Govardhan Mines & Minerals.

7.1 Mining was not done beyond 150 m.
The representative of M/s Govardhan Mines & Minerals informed as under:
The mining in pit Ne. 18 is not beyond 109 m till date. The project proponent has not
done any mining in bottom of the pit where it has been alleged that depth is beyend
150 m. As per the report of Mining Departrent, the maximum depth was found to be
109 m, The project proponent has started mining operation on 25.2.2019 and before
that the mining was done by Mfs Sunder marketing Associates. It has been further
claimed that as per photographs of area taken before the start of mining, the depth of
pit In mining area prior to 25.2.2015 was estimated closed to 110 m.

7.2 Mining is not done in Scientific manner
The representatives of M/s Govardhan Mines and Minerals in their reply have given the

reference of report of Director General of Mines, wherein, it has been stated as under:

The Deputy Director of Mines Safety, Ghaziabad vide his report dated 04.01.2021, which was
based on the Inspection made on 28.12.2020, has informed that there were 25-20 no. of pits
dug within mining lease area. The pits have different sizes and height of the benches Have been
found between 5- m , 5-7 m, 9-10 m etc. Three portable fogger machines were found installed
near the pits which are moved to different pits. Besides, three water tankers with water
spraying arrangements on the top have been provided, The deep drilling and blasting was
carried out under the personal supervision of Assistant Manager and Foreman. High mast tower
consisting of clusters of bulb was found installed on the haul roads.

It has been concluded that simplified mining scheme far working the mine in a scientific way by
method of opencast mining has been approved by the department of Mines and Geology,
Haryana.

7.3 Ground Water illegally obstructed

The representatives of project proponent (PP) in their claim have given the reference of the
report of Assistant Geologist, wherein, it has baen reported as under;

As reported by Assistant Geologist, no bore well has been found in the lease area, clarifiing the
fact that there is no illegal extraction of ground water. Entire water requirement of said project
is being met by purchasing water from private agency. The leaseholder has made agreements
with different persons for supply of drinking water as well as water reguired for sprinkling In
lease area roads, other roads and plantation. The report further clarifies that minor seepages
are observed which shall have no major impact.

7.4 Illegal Mining in 0.8 hectares and 300 m® of non minable forest area

7.4.1 Illegal Mining in 0.8 hectare in non minable forest area

It was Informed as under:

Az regards finding of machine in non-mineable forest area is concerned, mining was belng done
in their mining area by contractor and due to some fault, the machine was not aperational. The
operator unknowingly parked the machine in forest area which was just adjacent to their mining
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lease area. On being pointed out, the machine was removed immediately. No illegal mining was
done by this machine in the forest area by the present PP, Furthermone, the PP has never done
mining in the forest area, as the mining area leased to the PP have better guality of stone and
the said forest area is untouched till date.,

7.4.2 Illegal mining in 300 m® in non minable forest area

The project proponent submitted as undor:

M/s Govardhan Mines & Minerals have received permission of diversion of 0.504 hectares of
forest land vide proposal FP/GR/Approach/39072/201%9 received on 25-10-2019. MOEF sought
clarification on approach road & shape of approved Road, as the road was non-linear. It was
clarified that the approach road is for entry into mining area. The road is non-liner due to the
fact that lease area I5 alsa irregular and there are ups and downs in the area required. The land
is not plane land. Approval for the same has been recelved on 25.09,201%,

The road was to be used for transportation of material through trucks from mining lease area,
Till date, the road has not been constructed and thus not used for transportation. To make the
reute feasible for smooth transportation of material, It was necessary to level the glven area by
cutting and filling. By keeping this fact In mind and to bring approved routefroad on ground, PP
started this work during day time as there were pits existing on the side of the route/road pricr
to 25.2.2019. Leveling of route was required with the help of Machines and wherever required
cutting and filling te maintain the width of 6m following the slignment of given coordinates but
as coordinates were not provided In close proximity delineating the exact range(from left to
right) and width between B& C pillars were unknowingly deviated a little bit from the alignment
by the warkers being not technically aware in the matter.

However, after the start of construction of approved route, unknown persons were caught with
machines & trucks at night time intending illegal mining as reported in FIR. Since that ime to
tll date M/S Goverdhan Mings & Minerzls stopped the construction of route as the area was
disputed due to FIR, Further, It is clarified that FIR regarding illegal mining has been filled
against the person caught on the spot not against M/s Goverdhan Mines & Minerals. In FIR No
587 dated 23-12-2019, as per the order no CRM/08/2019 of the Hon'ble court, there is report
dated 3/01/2020 of Local Commissionar appainted by Hon'ble Court, In the said report of local
commissioner, it has been mentioned that there was no stones in dumpers/truck seized by the
police. The trucks were released by the Hon'ble court on the above order.

7.5 Project is found using land of Dadam Distributary illegally for mining

purposes,
The project proponent submitted as under:

The land is not being used & utilized in any way by M/s Goverdhan Mines & Mineral. It has been
mentioned by SDO & Local Commissioner that due to shortage of water B heawy cutting
reaching the extended tail portion had become non-functional since 10 Years back and st
present about 1700 feet length of channel is in damaged condition and belng used as path
connected with village Dadam to Tosham Road.



After detailed discussion on all the issues, as mentioned above, it was mutually
agreed upon as under.

i} Tha Department of Forest, Department of Mining, Department of Jui Water
Services shall submit required documents In chorological order to the
Monitoring Committee through hard and soft copy by 10.09.2021 to
strengthen the view points and further recommendations to be made in the
matter by the Subcommittee/Joint Committee.

i) The members of Subcommittee shall go through the documents submitted
by Department of Forest, Department of Mining, Department of Irrigation,
Department of Geology, Ground Water Cell and report submitted by the
Tehsildar, Tosham during the meeting held on 4.9.2021 and submit their
further comments, if any, on any report so that conclusive and result oriented
report may be prepared for submission of the same to the Hon'ble National
Green Tribunal. All the members shall submit their comments, if any, within
07 days through e-mail with special reference of the meeting held on
4,9.2021.

i)  With regard to submission made by M/5 Govardhan Mines and Minerals
as mentioned at point No. 7 above, the Subcommittee shall consider all pros

and cons in the case thnrf;':fh y conclusion in the matter.
l::'fill-'-k "'Iﬁlf"ﬂ'a-tﬂﬂj \){ 4 u,{\'ﬂ‘

Or. Marender Sharma, Dre KK Garg, Dr. gabu Eamg'q iy
Additional Director, CRPCE Scientist-C/Deputy Director, Tachnical Expert,
MOEF Manitoring Committee
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Attendance sheet

Meeting regarding examining the documents/information w.r.t various points as mentioned
in the report of the subcommittes in the report dated 20.8.2021 regarding illegal mining in
forest area and unscientific mining outside forest area by M/s Govardhan Mines and
Minerals, Hisar at Dadam Hills, Tosham District Bhiwani in compliance to order dated
20.07.2021 in OA No. 169 of 2020 in the matter of Kuldeep Singh V/s State of Haryana &
others on 4.9.2021 at 10:00 AM in the office of Monitoring Committee at 4" floor, 5 tower,

Forest Complex, sector-68, SAS Nagar, Punjab.
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famay Minutes of the meeting held with member of sub committee, constituted
by the Chairman of the Joint Committee (in the mecting held on
U3OR.2001), regarding verification of facts with regard to illegal mining
in forest aren and uonscintifie mining outside Torest area by Mis
Goverdhan Mines and Minerals, Hisar at Dadam Iills, Tosham District
Bhiwani in compliance to order dated 2000772021 in OA No. 169 of 2020
in the matier of Koldeep Singh vws State of Haryana & others in the
meeting eld on T&08.21 af 1000 AM.
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Ammexuwie - G

OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal

in OA No, 360 of 2018 in the matter Shree Nath Sharma Vs Union of India &
Ors and other Environmental issues,
[Micial Address: Tower Ko.5, 4 Floor, Forest Complex,
Sector 68, BAS Nagar| Tel. No. 0172-2298091
Email: cecawmbldpmail com

To

The Deputy Commissioner,
Bhiwani,

No. CMC/2021/ 97 /
Dated: 20.9.2021

Subject: Minutes of the meeting held with eight members Joint Committee and
officers of concerned departments of District Bhiwani under the
Chairmanship of Justice Pritam Pal, former Judge of Punjab and
Haryana High Court and now as Chairman of the Monitoring Committee
regarding verification of the facts with regard to illegal mining in
forest- area and unscientific mining outside forest area by M/s
Goverdhan Mines and Minerals, Hisar at Dadam Hills, Tosham District
Bhiwani in compliance to order dated 20.07.2021 in OA No. 169 of 2020
in the matter of Kuldeep Singh V/s State of Haryana & others on
17.9.2021 at 11:00 AM in the Committee Room, Haryana State
Pollution Control Board, C-11, Sector 6, Panchkula.

Flease find enclosed herewith minutes of the mesting held with eight members Jaint Committee
and officers of concerned departments of District Bhiwani under the Chairmanship of Justice
Pritam Pal, former Judge of Punjab and Haryanma High Court and now as Chairman of the
Manitoring Committee regarding verification of the facks with regard to lllegal mining in forest-
gred and unsdentific mining outside forest area by Mjs Govardhan Mines and Minerals, Hisar at
Dadam Hills, Tasham District Bhiwanl in compliance to order dated 20.07,2021 in OA No. 169 of
2020 in the matter of Kuldeep Singh V/s State of Haryana & others on 17.9.2021 at 11:00 AM In
the Committee Room, Haryana State Pollution Control Board, C-11, Sector 6, Panchkula for your

kind information and necessary action.

It is requested that the concerned officer of district administration may be directed to convey
the minutes of the meeting to all the concerned departments with the reguest to take
Immediate necessary action on the recommendations made by the Joint Committee and submit
the required documents/ information by 24.5.2021 so that the same may be examined by the
subcommitiee fo decide the further course of action in the matter, Further, the eight
members Joint Committea under the Chairmanship of Justice Pritam Pal, Former
Judge, Punjab & Haryana High Court shall visit stone mining site at village Dadam,

Tehsil Tosham on 1.10.2021. 5& i
DAf-as above {Or. Babu Ram gt

TechmaZal Expert,
HEI'"!E‘H"-:I‘IQ Commillese
Endst. No. CMC."EEIE]:IE]?; Datea: 20.9.2021
A copy of the above is farwarded to the District Forest Officer, Forest Department, Bhiwani for
information and necessary action please.

DA/f-as above P: bl
{Dr. Babu Rami " Srdidy

Technhcal EPEFII:I'[.
Monitoreng Committoe
Endst. No. CMC/2021/33 3 Dated; 20.9.2021
A copy of the above Is ferwarded to the Mining Officer, Department of Mines and Geology,
Bhiwani for infarmation and necessary action please.

DA/-as above ?:h]».!

{Dr. Babu Ram} ¥ W
Techrmca Expert,
Monitorang Comamilies
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Endst. No. EMEJ?.D::H;%%“ Dated: 20.9.2021

A copy of the above is arded to the Environmental Engineer, Regional Office, Bhiwani for
information and necessary action please. He is requested to aet coloured google earth images/
satellite imageries of illegal stone mined area in forest area in 300 m® and 0.8 hectares from the
Farest Department within 02 days and get these documents dellverad in the office of Manitoring
Lommittee, 5AS MNagar before 24.9.2021.

DAf-as above

(Dr. Bhbu Ramj =
Technical Expert,
Monitaring Committee
Engst, No. CHMC/2021/ 54 Dated: 20.9.2021
A copy of the above is arded to the Execubive Engineer, JUI, Irrigation department, Bhiwani
for information and necessary action please.

DA/-as above
{Dr. Babu Ham ey
Techmcal Expert,
Manitoring Committes
Endst. No. CMC/2021 75 Dated: 20.9.2021

A copy of the above is forwarded to the Assistant Geologist, Ground Water Call, Bhiwani for
Information and necessary action please.

DAf-as abave PE il -

(Dr. Babu Ram
Technical Expeart,
Monitoring Commities
Endst, No. CMC2021/ %ﬁ Dated: 20.9.2021
A copy of the above is nﬁgrded to the Director, HARSAC, Hisar for information and necessary
action please,
DA/ -a5 above
{Dr. Bdbu RAm) **
Technicai Expert,
Monitgring Cammittes
Endst. No. CMC/2021/ Jo% Dated: 20.9.2021

A copy of the above is forwarded to Dr. Sultan Singh, Princlpal Scientist, HARSAC, Hisar for
Infermation and necessary action please.

DAf-as ahave
(Gr., HaEu Rarf] -

Technical Expart,
Monitering Commdtas
Endst. No. CMCf2021/ J Dated: 20.9.2021
A copy of the above is forwarded to Col. Kunal Borkar, Director, Punjab and Haryana GDC,
Survey of India, Chandigarh for information and necessary action please.
DAf-as above

{Dr. Babu Ram S
Technacal Export,
Monilorng Committes
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Minutes of the meeting held with eight membears lJoint Committee and officers of
concerned departments of District Bhiwani under the Chairmanship of Justice
Pritam Pal, former Judge of Punjab and Haryana High Court and now as Chairman of
the Manitoring Committee regarding verification of the facts with regard to illegal
mining in forast- area and unscientific mining outside forest area by M/s Goverdhan
Mines and Minerals, Hisar at Dadam Hills, Tosham District Bhiwani in compliance to
order dated 20.07.2021 in OA No. 169 of 2020 in the matter of Kuldeep Singh V/s
State of Haryana & others on 17.9.2021 at 11:00 AM in the Committee Room,
Haryana State Pollution Control Board, C-11, Sector 6, Panchkula.

a) The following were present in the meeting.

' Sr. ‘Mame of the Officers and designation in the | Designation in the
NO. department | Commiltes
Fi: Justice Pritam Pal, Former judge, Punjab and | Chairman
Haryana High Court, Chandigarh o
& Ms. Urvashi Gulatl, Former Chief Secretary, Haryana | Member -
3. Sh. R.K Sapra, IFS (Retired), Member
| Member, State Expert Appraisal Committee
4. Br, OFS Khnia Director, Indian Institute of Soil & | Member
Water Conservation, Research centre,
=  Chandigarh_ |
5 Or, Narendar Sharma, Additional Director, CPCB Member |
B, Sh K I-:'. Ga'g, S-:lentlst E,IDEput'.r Chrector, MOEF Member |
7 Cr. Babu Ram . former Member Secretary, PPCB Technical Expert,
- = e Maonitoring Committee
B. Col. Kunal Borkar, Director, Punjab and Haryana | Special invitee
15 GDC, Survey of India, Chandigarh.
5, | Dr. Sultan Singh, Principal Scientist, HARSAC, Hisar | Special invitee

b) The list of the officers, present in the meeting, Is as per Annexure-1.

The brief history of stone mining at village Dadam, Tehsil Tosham, District Bhiwani
was submitted as under.

Mining area of 55.50 Hectare of village Dadam, Bhiwani was earlier allotted by Mining Geology
Department vide letter No. 161 dated 03.01.2014 to M/s KISL Sunder {3V} and the EC was
granted by MoEF vide letter dated 3.7.2015 for area of 55.50 Heclares to the same firm.
Further Mining Lease was transferred from KJSL Sunder (V) to M/s Sunder Marketing Associate
by Mining & Geclogy Department vide letter No, 3864 datedd 17.6.2015. Consent to Establish
(CTE) was granted by HSPCE to M/s Sunder Marketing Associate vide letter No.
2811915BHICTEZ1758682 dated 24.7.2015 and CTO was granted vide letter No.
313100417BHICTO45/78505 & dated 28.11,2017 for the period 01.10.2017 to 30.11.2017. The
mining activity by M/fs Sunder Marketing project has already been dosed on 1.12.2017 in
compliance of Supreme Court order dated 11.8.2017,

Director General of Mine & Geology Department, Panchkula, Haryana vide letter No. 5062 dated
11,10.2018 has re-allotted the said stone mining project of village Dadam, District Bhiwani to
Mfs Goverdhan Mines and Mineral, 51, Urban Estate-II, Hisar. The Hon'ble Punjab & Haryana
High Court vide order dated 4.12.2018 has permitied to M/s Govardhan Miines and Minerals,
51, Urban Setate-11, Hisar for mining on the same EC previously granted to M/s KJSL Sunder
(V) MJs Sunder Marketing Assoclate subject to final appralsal by the State In this regard. After
this, in compliance of Hon'ble Punjab and Haryana High Court order dated 4.12.2018, tha

Director General Mines & Geology Department vide their letter No. 6010 dated 21.12.2018 ??
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allowed the said firm to operate mining activity with previous EC granted to Mfs KJSL Sunder
(IV) by MoEF vide letter dated 3,7.2015 after obtaining CTE & CTO from HSPCE.

The consent for establish and operate to the said project under the provisions of the Water Act,
1574 and Alr Act, 1981 was granted vide letter No. 3131004 19BHICTER267995 dated 10.2.2019
and letter Mo. 313100419BHICTOG6356744 dated 25.2.2019. The SELAA, Haryana was
constituted by MoEF & CC on 30.1.2019, The public hearing for the said mining project had held
on 28.7.2020 and Environment Clearance was granted to the said project by SEIAA vide letter
No. 638 dated 21.12.2020,

The Hon'ble National Green Tribunal vide its order dated 20.8.2020 has directed

under:

"The Grievance in this application is against alleged illegal mining in forest area by
M/s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, District Bhiwani.
The applicant has relied upon FIR, complaints and letters in support of the
allegation. Before considering the matter, we find it necessary to require a factual
and action taken report from a joint committee comprising the State PCB, Divisional
Forest Officer, Bhiwani and the Additional District Magistrate, Bhiwanl within two
months by e-mail at judicialngt@gov.in preferable in the form of searchable
PDF/OCR support PDF and not in the form of image PDF,

In compllance to order dated 20.8.2020, In OA No, 169 of 2020 in the matter of Kuldeap Singh
Vfs State of Harvana & others, a Joint Commities was constituted by DM, Bhiwani, The
Commitiee was headed by Additional Deputy Commissioner, Bhiwanl as representative of
District Magistrate, Bhiwani including Mining Officer, Bhiwani, Associate Gealogist, Ground
Water Cell, Bhiwani, Addl. District Forect Officer, Bhiwani, Regional Office HSPCEB, Bhiwanl and
SDO, Nigana Water Senvice Sub Div,, Bhiwanl, The Committee members visited the site of
mining project on 6.10.2020 and made the following observations.

i) Ways in the forest area created illegally without having any valid
permission. The mining equipment’s/machines were found standing in the
non-minable area.

The ‘Dadam hills minor' is a projected forest area under IFA, 1927 and
same was found illegally mined.

ii) The mining is done at the site about 200 feet depth, but actual depth of the
mining pits will be assured by the inspection of the mining surveyor from
Mining Department, Head Officer, Panchkula.

iii) The concerned mining officer stated that an approved mining plan as well
as a progressive closure plan of same is already submitted by the said

% mining project proponent. The mining project is still in progress and
closure plan will be implementad after closure of the mining.

iv] In the progressive closure plan, the depth is shown to be up to 42 meters.

v) During the inspection the concerned mining officer stated that the said
mining project has given following dimensions of mining pit as per

approved mining plan:
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(i} Length: 536 meter (ii) Width : 528 meter (iii}) Depth: 78 meter {from
the ground level). But no record provided at the site during inspection
in this regard.

vi) The mining is not done in scientific manner.

vil}) The concerned Assistant Geologist Water Cell reported that no bore well
found in the lease mining area. The project is meeting water requirement
for plantation, dust suppression & domestic purpose etc. through tankers
from outside the mining area and also using the water stored within mining
pits and water stored in pits cannot be identified at spot whether it is
ground water or rain water and same will be identified within 7 days as
assured by the concerned Assistant Geologist Ground Water Cell.

Action taken report based on report of Joint Commitiee was submitted by HSPCB, Regional
Office, Bhiwani to the Hon'ble National Green Tribunal vide MNao. 538 dated 16.7.2021.

The said action taken report was considered by the Hon'ble Mational Green Tribunal vide its
order dated 20.7.2021in OA No. 16972020 in the matter of Kuldeep Singh vfs State of Haryana
and others, wherein, Hon'ble National Green Trbunal in para no. 1, 3 .10 and 12 has directed

as under,
Paral,

Grievance in this application is against illegal mining in forest area by M/s
Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, District Bhiwani and
also unscientific mining outside forest area in violation of EC conditions. It is stated
that there are FIRs, complaints and letters pointing out such illegalities.

Para 3.

Accordingly, the joint Committee has filed its report dated 16.07.2021 inter alia
stating that another application on the same subject being OA No. 132/3020,
Rakesh Dalal v. State of Haryana, has been dealt with by this Tribunal vide order
dated 02.06.2021. Therein, 2 report was similar to the report now furnished that
damage was found but the present project proponent (PP} was not responsible but
it was the predecessor of this PP who had caused the damage. The report now filed
states that inspection was first conducted by the Committee on 06,10.2020 finding
violations by the PP. Based thereon, show cause notice dated 08.10.2020 was
issued by the State PCB under Section 5 of the Environment (Protection) Act, 1986
and after considering the reply, the Regional Officer, State PCB recommended
closure on 06.11.2020. However, the scenario underwent change after the meeting
convened by the Deputy Commissioner, Bhiwani on 01.12.2020. Therein differing
stands were presented by the mining, forest and ground water departments at
variance with the findings in the site inspection report of the joint Committee. Such
differing stands were noted by the Deputy Commissioner, Bhiwani, who directed the
stakeholder Departments to examine the presentation of the project proponent for
sending a report to the Chairman, State PCB. Accordingly, the Forest Department
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vide report dated 21.12.2020 and the Mining Department vide report dated
31.12.2020 sent their observations to the Deputy Commissioner, contrary to the
findings in the site inspection report dated 6.10.2020. Based on later reports, the
present report has been filed to the effect that no illegal mining has been done by
the present PP. Illegal mining had been done by the predecessor of the project
proponent.

Para no. 10

After referring to the above, it is pointed out on behalf of the applicant that the
conclusion in the report that no illegal mining has been done by the PP is perverse
for the following reasons: i, On inspection of the site on 06.01.2020 by a six-
member Committee, encroachment of the protected forest area has been found.
Further, mining has been found to have been done even beyond depth of 150
meters. Closure plan has not been given by the predecessor of the PP which was the
responsibility of the Chief Secretary of the State. If mining closure plan has not
been filed, the Chief Secratary of the State must explain or the successor i.e the PP
must be held responsible in terms of the EC conditions and as required in terms of
order of the Hon'ble Supreme Court in order dated 11.08.2017 in SLP (C) No.
19166/2017, M/s. Sunder Marketing Associates v. State of Haryana & Ors. inter alia
directing:

*33, Keeping in view the prayer made:

)] We permit the petitioner to continue its mining operations till
30th November, 2017 in accordance with the Mining Plan. On or
before that date, it shall ensure implementation of the mining
closure plan to the satisfaction of the concerned authorities in
the State of Haryana.

(iv) Al the laws applicable to the petitioner shall be strictly enforced
by the State Government regardless of its apparent influence in
high places. We make it clear that we will hold the Chief
Secretary of the State of Haryana responsible for any lapse in
this regard.”

il. Mining was not being done in scientific manner. Ground water was being
illegally extracted. Mining equipments were found in the non-mineable
forest area. In IA No. 76/2021, which has been allowed by a separate
order today, the applicant has inter alia filed 12 a copy of order of Mining
Department dated 05.08.2020 directing the project proponent to close
deep mining pits along the Eastern Boundary of the Mine, which also
contradicts the report that the PP is not responsible for the violations.
Eurther, report of the Assistant Geologist, Ground Water Cell, Bhiwani is to
the effect that water table data of selected wells available on record in
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surrounding alluvial formation Is from 9.41 mtrs to 18.52 mtrs., whereas
the depth of mining pits is approx. 60 mtrs, as told by mining officer at the
site. (iii) The report of the investigating officer in the FIR, exonerating the
PP is unacceptable as equipments were seized on the spot in the mining
area during the currency of the mining operations by the present project

proponent,

Para 12.

Accordingly, while issuing notice to the PP - M/s. Govardhan Mines and Minerals,
Hisar, we direct further inspection by eight-member joint Committee to be headed
by Justice Pritam Pal*, former Judge of Punjab and Haryana High Court and
comprising Ms. Urvashi Gulati,* 1former Chief Secretary, Haryana, Regional Officer,
MoEF&CC, Chandigarh, nominees of CPCB, Indian Institute of Soil and Water
Conservation, Research Centre, Chandigarh, Haryana State PCB, SEIAA Haryana and
District Magistrate, Bhiwani. The CPCB and State PCB will act as nodal agency for
coordination and compliance. The first meeting of the Committee may be convened
within two weeks. The Committee may peruse the record, undertake visit to the site
(by such of the members as may be decided by the Chairman) and conduct other
proceedings online, The Committee may interact with the stakeholders and take
assistance from any other individual/institution. The Committee may also study the
satellite imagery maps, in coordination with the concerned authorities. The report of
the Committee may be furnished within two months by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF with a copy to the Chief Secretary, Haryana for remedial action in the
light of the said report following due process of law,

It was further informed that In compliance to order dated 20.7.2021 as mentioned in Para No.
12, the eight members Joint Committee held its first meeting under the Chairmanship of Justica
Pritam Pal, Former Judge Punjab and Haryana High Court on 3.8,2021, wherein, the Chairman
of the Joint Committee directed as under,

1. Dr. Babu Ram, who has already been appointed as technical expert, Monitoring
Committee by the Hon'ble National Green Tribunal, is taken as technical expert
in eight members joint committee. He will also act as Member Secretary of the
Joint Committee.

2} A sub-committee, consisting of following officers, is constituted to visit the
stone mining site at Dadam Hill, Tosham, District Bhiwanion 20.08.2021.

i} Sh. Bharat Bhushan, IAS, Chairman, SEIAA.
i) Senior Scientist, Indian Institute of Soil and Water Conservation, Research
centre, Chandigarh.
iii) Sh. K.K Garg, Scientist C/Deputy Director, MOEF.
iv) Dr. Nasnder Kumar Sharma, Additional Director, CPCB.
v) Dr, Babu Ram', former Member Secratary, PPCB.
3) The sub-committee may meet within 10 days at Chandigarh to identify all the

issues involved in the case, the record in the case may be perused, satellite
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4}

5)

ty

imagery maps may be studied and strategy to be adopted to resolve the issues
in the matter may be chalked out.

During the site visit to the stone mining site at Vill. Dadam Hill, Tosham,
District Bhiwani on 20.08.2021, the stakeholders and other investigation
officers who had jointly inspected the site on 06.10.2020, may also be asked to
accompany the sub-Committee during site inspection. HSPCB, Regional Office,
Bhiwani shall issue letter to the all the stakeholders to join the Sub-committee
for site inspection on 20.08.2021.

After the receipt of the report of the sub-committee, eight members joint
committee shall decide further course of action to be taken in the matter
alongwith planning to visit the site in due course of time.

Accordingly, subcommittee held its Its meeting on 16.8.2021, wherein, It was mutieally
agreed upon to ask the following departments o submit the record/report in the matter

as under.

1. Department of Forest

i Demareation of Aravalll forest area with coloured google earth images and GFS
coordinates of the pillars,

ii. Identification of two sites with coloured google earth images having an area of 0.8
hectares and 300m? in the forest land, where iliegal mining was observed.

i, Investigation report w.r.t FIR no. 587 dated 23.12.201%,

lv. Status of action taken on the illegal mining done in above said areas.

v. Status of damage caused to the plantation area in Dadam distributary,

vi. Status of illegal mining, it any, done in the Dadam distributary covered under forest
departmant.

. Department of mining

i, GPS coordinates of the boundary pillars of old mining site, where the mining was
done by the earller project proponent namely M/S Sundar marketing Associate and
existing mining site, where the present project praponent namely M/S Govardhan
mines and Minerals Is now doing the mining.

i, GPS record with coloured google earth images showing the depth of 105m at mining
sike,

. JUI water services, irrfigation department, Bhiwani.

i, Coloured photographs and google earth images of Dadam distributary In the years
2000 to 200/,

i, Documents/reports alongwith coloured google earth images showing the damage
caused ta the Dadam distributary and year in which the damage was caused,

fil. The status of illegal mining done in the Dadam distributary.

v, Action taken by the department of JUI water services against the violators.

v. Width of the Dadam distributary before and after its damaging.

4. State Environment impact assessment Authority {SEIAA), Haryana

i. Copies of EIA reports of both the proponents based on which EC were granted.
li. Coples of ECs granted to both the proponents {SETAA],




5. Haryana State Pollution Control Board, Regional Office, Bhiwani|
[. Action taken report filed In the Honble Mationzal Green Tribunal in O& no. 169 of 2020
in the matter of Kuldeep Singh Vs State of Haryana and Ors.
li. Action taken report filed in the Honble MNational Green Tribunal in O& no. 132 of 2020
in the matter of Rakesh Dalal Vs State of Haryanz and Ors.
The said documents may be submitted before 20.8.2021.
It was further decided by the subcommitiee to visit Dadam mining site on 20.8.2021 and
accordingly, the mining site at village Dadam, Tehsil Tosham was visited on 20.8.2021. A copy
of the report of the subcommittee containing recommendations w.r.t each action paint Is
annexed as per Annexure=- 2,
The subcommittee held its next meeting with District level officers of District Bhiwanl on
4.9.2021, whergin, the observations/recommendations w.r.t each action point were made and
the same have been mentioned in the minutes of the mesting, a copy of which is enclosed as
per Annexure — 3
Theresfter, based on the observations of the Joint Committee, who had visited the site on
5.10.2020 and further documents submitted by the Department of Miring, Forest Department
and Department of Irrigation on 3.11.2020, 17.11.2020 & 20.12,2020, 4.11.2020 and
20.11.2020, paint-wise issues w.r.t. fllegal mining in forest area, mining done upto the depth of
200 ft, ilegal abstraction of ground water, unscientific mining in the mining area and using
pathways for llegal mining and damaging of Dadam distributory at village Dadam, Tehsil
Tasham, Distt. Bhiwani were discussed and deliberated as under.
1) Pathways constructed in forest area and illegal mining in 300 m’ area.

It was informed that District Forest Officer (DFO), Bhiwani vide his officer letter MNao.

2009 dated 24.12.2018, addressed to Chief Conservator of Forests, Hisar has reported

that on the receipt of information about lllegal mining in Aravali Plantation ares on

22.12.2019 at 9:00 PM, the officers of Forest Department and Police [nspected the area

and 3 trucks, 01 poclain and 01 drill machine were found engaged in doing Megal mining

in Aravali Plantation area. The truck owner and his other companions ran away from the

spot and only 01 person was caught and FIR was lodged in the police station, Tosnam.

The area, where the illegal mining was found, was near to 06 m wide road for passage

Pik of vehicles and the permission for the diversion of 0.504 hactare of forest land in favour
of M/s Gavardhan Mines and Minerals for access to mining area bearing Khasra No. 132
in village Dadam for use of forest land was granted by Ministry of Environment, Forest
and Climate Change vide number SHREOGD/2015 CHA dated 25,9.2019 but lllegal mining
was found in Aravali plantation area (forest area) between approach road line marked as
AB and BC.

Further, the subcommittee during its visit to Dadam mining site on 20.8.2021, yisited
E;-R/ the pathway, which has been constructed in the forest area with the permission of the

department of forest, as Informed by District Forest Officer, Bhiwani. The width of
pathway as approved by Forest Departrment is 6m, whereas, pathway has b=en constructed
beyond the width of 6 m for which the present proponent (M/S Goverdhan Mines and

Minerals) accepted their fault on the site. Moreower, deep drill holes were found
canstructed within and beyond 6 m width of the path, which leads to apprehension that
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the present project propanant namely M/s Govardhan Mines and Minerals had intention
to conduct illegal mining in the forest area. However, due to catching of the persons on
the spot for doing such illegal activity w.r.t mining on 22.12.2019, filing FIR against the
persons and seizer of vehicles, found indulged in illagal mining, the work of mining in
forest area was stopped and the pathway in forest area remained unconstructed at the
site, However, illegal mining has been done in an area about 300 m*® as informed and
the map shown by the department of Tarest,

The Joint Committee has also perused the record and it was observed that information
regarding illegal mining in Aravall plantation area was received by the Department of
Forest on 22.12.2019 and the officers of Forest Department and police inspected the
area an 22.12.2019 and 03 trucks, 01 Poclain and 01 drill machine were found engaged
in doing ilegal mining in Aravali plantation area and FIR was lodged vide Mo. 587 dated
23.12.2019 at Police Station, Tasham.

The arsa, where the illegal mining was found, was near to & m wide road for passage of
vehicles and permission for use of & m wide road has been granted by MOEF & CC vide
Mo, OHRBOG0/2015 CHA dated 25.9.2018 but illegal mining was found in plantation area
between approach road line marked as AB & BC and a report in this regard was sent Dy
the Dept. of Forest to Deputy Commissioner, Bhiwani, Superintendent of Police, SDO
{Civil), Tosham, Mining Officer, Tehsildar Tosham and 5HO, Tosham stating that illegal
mining was found in the plantation area between AB & BC and FIR of the same hias
been lodged vide No.5B7 dated 23.12,.201% in the police station, Taosham.,

The record also indicate that Administrative officer, Thana Tosham has prepared
progress report dated 19.8.2021 regarding theft of stone mined material from Dadam
mining site and the facts mentioned in the report are given as under:

The officials of forest department and police, Tosham visited the mining site at Dadam
based on telephonic message received at 9.00 PM on 22.12.2019 and It was observed
that 01 truck bearing Mo. HROG1C 4044 loaded with stones and 02 trucks Mo. HROGLD
1411, and HR 061D 6014, 01 poclain and drill machine were found engaged in deing
llegal mining in forest area. The persons who were deing illegal mining ran away from
the spot and D1 person was caught. FIR No. 587 dated 23.12.2019 vu/s 379 IPC and
section 21{1} of Mines & Minerals {Development & Reguiztion) Act, 1957 was lodged.
The vehicles No. HR 61C 4044, No. HR 61D 1411 and No. HR 61D 6014, respectively,
were released on 6.1.2020, 7.1.2020 and 7.1.2020 on Superdari on the directions of
Han'ble Court of S0IM, Tosham. Poclain maching and drill machines were released on
18.1.2021 and 8,4.2021, respectively, on Superdari on the directions af Honoie Court of
S[0JM, Tosham. The detailed progress report, prepared by Administrative Officer, Palice
Thana, Tosham on 19.8.2021 is annexed as per Annexure-4. The case is still pending
in the court of S00M, Tosham as per order dated 7.9.2021 and case has been adjourned
to 1.11.2021.

Based on the record as mentioned above and visit of mining site done by
subcommittes on 20,8.2021, it is evident that M/s Govardhan Mines and
Minerals has done illegal mining in Aravali plantation area (non-minable area)
in 300 m® area.
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2)

3)

Illegal mining having an estimated area of 0.8 hectare in forest area

It was informed that officials of the Forest department were reporting from time to time
about llegal mining by the mining lease holder in Aravall plantation area (outside lease
area), The reports in this regard were submitted by the officlals of forest department on
29.07.2019, 31.07.2019, 14.08.2019, ietter dated 23.9.2019, 4.11.20159, 20.11.2013 and
report dated 10.9.2019 of Mining Officer of the department, but nothing is clear about
llegal mining done In an area (forest area).

As per the record available, District Forest Officer has informed that the matter has been
reported to Mining Officer many times that the GPS readings of Pillar I and ] are not
matching and there is lilegal mining in front of pillar B between Pillars A and C, which
could not be verified due to mismatching of GPS coordinates.

The Mining Inspector has stated n his report that joint inspection of the mining area
was carrled out on 10.8.2019 and illegal mining was found between Pillar B and C
having an area with length and depth of 20-25 ft.

In the meeting, District Forest Officer shown google earth images showing 0.8 hectares
of forast area illegal mined in the year, 2019, whereas, Dr. Sultan Singh, Principal
Scientist, HARSAC was of view that images of google earth cannot De considered for
establishing the actual time of period of ilegal mining in 0.8 hectares of farest area.
There is nead to get the satellite imageries of the area.

During the meeting, Dr, Sultan Singh, Principal Scientist, HARSAC also informed that
GPFS coordinates provided to HARSAC by the Departmeant of Forest, are not accurate and
for satallite imageries of the area, where llegal mining has been done in 0.8 hectare of
the ares, Mational Remote Sensing Center, Hyderabad has been requeskted to provide
satellite imageries.

Col Kunal Borkar, Director, Punjab and Haryana GDC, Survey of Indla, Chandigarh has
informed that no such old data/satellite imageries are available with their department.
After detailed discussion of the issue, the Chairman of the Joint Committee
directed as under.

i,  HARSAC, Hisar shall conduct survey of the area, get the GPS
coordinates and satellite imageries for the period December, 2017 to
December 2018, Dr. Sultan Singh, Principal Scientist, HARSAC, Hisar
shall get the satellite imageries for the said period, interpret the data
and prepare report in the matter at the ecarliest so that the report in
this regard may be submitted to the Ho n’'ble National Green Tribunal.

ii. Al the expenditure incurred during survey of Dadam Mine, getting
satellite imageries of the area, interpretation of the data and
preparation of report in the matter shall be made by Deputy
Commissioner, Bhiwani under the District Mining Fund Scheme,

Site at which mining has been done upto depth of 200 ft in mining area.

In compliance Lo order dated 21.7.2020 in OA No. 169 of 2020 in the matter of Kuldeep
Singh Vs State of Haryana, a Joint team headed by Additional Deputy Commissioner,
Bhiwani visited the mining site on 6.10.2020 and during the inspection the concerned
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mining officer stated that said mining project has dimensions of the minlng pit as 336 m
¥ 528 m x 78 mv as per the approved mining plan.

Further, on the directiocns of Director General, Mines and Geology, Harvana, Panchkula,
a team consisting of Senior Geologist, Head Office, Panchkula, Mining Officer Bhiwani,
Senior Serveyor and officials of HARSAC inspected the mining lease area on 3.11.2020.
The detalled survey of mining area was carried out with the help of DGPS instrument in
the presence of concerned Revenue officials and observed that the maximum depth of
mining pits was found to be 109 m from the surface level at the time of inspection.

The Department of Mines & Gealogy vide its letter No, 718 dated 5.8.2020 has stated
that the mining in Eastern, Northern and South Eastern area of mine situated alang the
boundary plllars No, 13 to 19 has gone deep to a depth of 300 ft.

M/s Govardhan Mines and Minerals has submitted a document w.r.t. digital survey of
Dadam Stona Mine at village Dadam, Tosham, done by M/s Shivom Engineers Associates
Pvt, Ltd, on the reguest of Sh. Ved Pal Tanwar, Hisar on 16.4.201B with DGPS
instrument alongwith qualified survey team, The conclusion of the study was as under.
After study of the map prepared, it was observed that the mine depth at places is more
than 100 mts, @s per contours shown in drawing that is much below the ground water
level which is 18.65 mts. The mining operations being undertaken are haphazard,
unsystematic and unsclentific without following the provisions laid down under the Mines
Act 1952 and Rule and Requlations made thereunder.

The members of the Jaint Committes observed that no such study was submitted by the
project proponent (M/s Govardhan Mines and Minerals) earlier and it has submitted only
after the ﬁl-'ll'lg the cese by the applicant before the Hon'ble National Green Tribunzl,
Moreover, the study conducted by the private agency cannot be relied upon as the
project proponent has got the study done on its own with its own vested interest.

The above reports indicate that the depth of mining has gene upto 108 m against the
permitted depth of 78 m and hence has violated the conditions of the mining plan.

While asking by the Chairman of the Joint Committee to the Mining Department
regarding statutory inspections of the mining site by the department, it was informed by
the Mining Officer that the consclidated reports in compliance to order dated 11.8.2017
of Hon'ble Supreme Court of India passed In special leave appeal € No. 19166 of 2017
regarding Dadam Stone Mine of Distt, Bhiwani, are prepared after every 15 days and
consolidated reports in this regard have been prepared vide number 4412/MB dated
1.5.2017, No. 86 dated 16.9.2017, No. 5900 dated 13.10.2017, No. 6343 dated
3.11.2017, number 6703 dated 17.11.2017 and number 7107 dated 30.11.2017. The
perusal of these consolidated reports submitted by the wvarious departments to the
Deputy Commissioner, Bhiwanl and further to the Director, Mines and Geology
Department, Haryana indicates that in these reports nothing has been mentioned about
depth of any mining pit in the area upto which the mining has been dane, Moreover, the
compliance of Ervironment clearance has not been checked by the concemed regulatory
guthorities,

Therefore, there is need to identify the project proponent whao has dane mining upto the
depth of 109 m against the permissible depth of 78 m as mentiened in Mining Plan..
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In view of the above, the Joint Committee recommends as under.

i. That HARSAC, Hisar shall get the satellite imageries for the period 2015
to 2020, interpret the data and shall prepare report. The said study
report may be completed within 01 month.

ii. District Mining Officer shall provide order of Hon'ble Punjab and Haryana
High Court and Hon'ble Supreme Court of India in the matter of illegal
mining within 7 days.

4) Abandoned/damaged Dadam Distributory/ minor constructed by the
Department of Irrigation.

It was submitted that the Executive Engineer, Jul W/S Division has informed to
Additional Deputy Commissioner vide letter MNo. 10181-93 dated 20.11.2020 that
regarding use of canal land as carriage way, FIR was sent to SHO, Tasham vide lethar
dated 22.5.2012 and reminders dated 31.10.2019 and 3.1.2020 were issued. As per
record available in the case of OM Parkash & others Vs Raman and others in the court
of AC] (SO}, Tosham, as directed by Hon'ble Court, Tehsildar, Taosham has reported that
1700 ft of canal has been damaged since last 10 years.
The Department of Irrigation has further informed that on 06,10.2020, during the joint
inspection, SDO, Nigana W/S stated that the said mining project s using the land of
Dadam distributory/minor lllegally for mining purposes and the land of distributory/minor
was being used as carriage way by the vehicles of mining company and the same was
also reported by the Executive Engineer Jui 'W/S, Division, Bhiwani in his report dated
20,11.2020.
The Executive Engineer, Jui Wy'S Division, Bhiwani has informed that Dadam distribulory
was ronstructed in the year 1976-77 from RD 0 to RD 20500. Later, It was extendad
upto RD 23500 during the year 1987-88. Its total length Is 23500 feet and it passes
through the mining area from RD 20500 to 23300, Its water carrying capacity is 19
Cusecs. As per the report of local Commissloner on dated 06.01.2016, Dacam
distributory was damaged since last 10 years.
It was further informed that demarcation of Dadam distributory has been done by the
department of revenue except its small portion having deep area of 200-250 ft. The
h width of the Dadam distributory has been found 49.5 ft. from RD 20500 to 21300 and
= RD 22700 to 23500 and 143 from RD 21300 o 22700,
During the last meeting of the subcommittee held on 4,5,2021, the subcommittee has
desired that the Department of Irrigation and Department of Mining shall measure the
dimensions (length % breadth % depth) of the portion of length 200-250 ft. of Dadam
distributory for which no demarcation has been done by the Department of Revenue
within 7 days but no such measurements have been made by these two departments s0
far for which, the Chairman of the Joint Committee took a serious view.
During the discussion, Dr. Sultan Singh, Principal Scientist, HARSAC, Hisar was of the
view that over burden along the Dadam distributory was found accumulated at various
places and it was alsa being used as pathway for the wvehicles.,
The Joint Committee apprehends that the area, where deep digging of 200-250 ft. has
been created, possibility of illegal mining dene In distn butar/minor area may be there.

o3
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5)

After detailed discussion of the issue, the Joint Committee decided as under:

i

HARSAC, Hisar shall get satellite imageries of Dadam distributory for
the year 2015 to 2020, interpret the data and prepare report regarding
illegal mining and using the damaged distributory as pathway for the
movement of the vehicles of the mining lease holder in Dadam Mine Hill
area.

The Department of Irrigation, Bhiwani shall provide the record
regarding existence of Dadam distributory in khasra No. 132 and record
mentioning that the Dadam area, in which Dadam distributory passes, is
also is a part of Dadam Mine Hill area, within 7 days.

The Department of Irrigation and Mining shall jointly measure the
dimensions (length x breadth x depth ) of the Dadam
distributory/mined area where deep pit of depth between 200-250 ft.
has been observed, within 3 days.

Unscientific mining in the mining area by the project proponent.

It was submitted that Deputy Director of Mines Safety, Ghaziabad vide his report dated
04.01.2021" which was based on the inspection made on 28.12.2020, has submitted his
repart, which is briefly mentioned as under.

There were 25-30 no. of mining pits dug within mining lease area.

The pits have different sizes and height of the benches have been found
between 5-9 m, 5-7 m, 5-10 m etc,

Three portable fogger machines were found installed near the pits which are
maved to different pits. Besides, three water tankers, with water spraying
arrangements on the top, have been provided for wetting the haul reads and
benches.

The danger zone was found demarcated by means of red flag., The lease
boundary wall was fenced with barbed wire. During inspection, It was observed
that all the staff and work persons were wearing safely gadgets like helmets and
shoes.

The deep hole drilling and blasting was carried out under the personal
supervision of Assistant Manager and Foreman The blasting time was reported
ta be between 1-4 PM and a signage of blasting time was displayed on the board
at 7 places.

High mast tower consisting of clusters of bulb was found instalied on the haul
roads.

Simplified mining scheme for working the mine in a scientific way by methoa of
opencast mining has been approved by the department of Mines and Geology,
Harvana,

However, It has also been mentioned that scientific study is not carried out by
the Directorate and Department of Mine and Geology may engage recognized
scientific organisation or institution to carry out sclentific study of the Mine area.
From the above report, submitted by the Deputy Director of Mines
safety Gaziabad, it is concluded that is no unscientific mining has been
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done in Dadam Mine area and based on the recommendations/report
submitted by the said department, the project proponent shall
continue to conduct scientific mining at all the times.

The Joint Committee further recommends that the Department of
Mines and Geology may engage recognized scientific organization or
institutions to carry out scientific study of the mine within 01 month as
per the observation of Deputy Director of Mining Safety, Gaziabad,

6) Mo borewell for abstraction of ground water in mining area.

The Assistant Geologist, Ground Water Cell informed that the depth of mine pit is 109 m
from ground level as measured by the offidals of mining department, which is having
hard compact quartzite formation with some cracks and fissures, The ground water
occurs in permeable geological formation known as aquifer, The agulfer Is the water
bearing Formation having structure that permits appreciable water to move through it
under ordinary feld conditions. The ground water existence depends upon porosity,
permeability and saturation with in any formation. During investigation, the water
accumulated in mining pit was only seepage of ground water through cracks
and fissures. The cracks and fissures were developed due to palectectonics actmity
and blasting during mining. The exact water table could not be established in Dadam hill
as no such studies and survey has been conducted by the department in Dadam hill
region.

Besides, Central Ground water Board, Chandigarh submitied a report of visit of Dadam
hill on 05.02,2021 and it was mentioned that water accumulated in mining pits
is the seepage of ground water from Quarzitic formation. Quartizes are
forming low yield aquifer and tubewell constructed in quartzite generally
yields 100-150 Ipm of water only, thus, the seepage found in pit is very minor and
during rainy season, they may yield good quantity of water resulting In filling of mining
pits, As the water table in the alluvial formation in surrounding areas of mines is 941 m
to 18.52 m, the fracture in quartzite might be hydrologically connected to water 1ables

of alluvial areas,

Based on the reports submitted by Assistant Geologist Ground Water Cell and
Central Ground Water Board and literature study conducted by them, it is
evident that no ground water abstraction has been done by the mining lease
holder and water accumulated in mining pit is only seepage of groundwater
through cracks and fissures.

The Chairman of the Joint committee further directed as under.

(i) All the expenditure incurred on preparation of satellite imageries, data

interpretation and preparation of report on the activities No. 2, 3 and 4 as

mentioned above, shall be paid by the Deputy Commissioner, Bhiwani from
the District Mining Fund scheme.

(ii)The Director, Punjab and Haryana GDC, Survey of India, Chandigarh may

submit satellite imageries of any of the above activities/action areas as

mentioned above along with report on any of the point, if the same is
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available with them and data required for the same from the concerned
departments may be mentioned.

(iii) The Joint Committee shall visit Eg_d{m mining site at Village Dadam, Tehsil
Tosham, District Bhiwani on 1.10.2021 and report may be prepared
accordingly.

(iv) The Joint Committee may submit interim report to the Hon'ble National Green
Tribunal, an the points where the Joint Committee is satisfied on the record
based reports/data and inspection carried out by the subcommittee on

mlﬂilp Final report in the matter shall be submitted only after the receipt
of the report along with recommendations by the HARSAC, Hisar/any other

departmeant.
Dr. Narender Sharma, Dr. K.K Garg, DOr. Bi}ﬁgﬁjﬁ'ﬁﬁ-’?'ﬁ'ﬂ
Additional Director, CPCH Seiantist-C/Deputy Director, Technical Expert,

QEF Monitaring Commitbes

H.5/Khola,

ICAR-TISWC, Ional Statlon,
Chandigarh
(_/“/I/u L ; {}__
Ms. Urvashi Gulati, Justir:ﬂr‘i?zm Pal

Eﬂ ﬂ,.:qu.,g Former Judge, Punjab and Haryana High Court,
TadkAvtn [-' x"!l- ?&n‘_‘ Mow as Chairman of Monitoring Committes
A &2 Maankeh
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Frmexue - L

OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal
in OA No. 380 of 2018 in the matter Shree Nath Sharma Vs Union of India &
Ors and other Environmental issues.
[Official Address: Tower No.5, $* Floor, Forest Complex,

Bector 68, SAS Nagar) Tel. No, 01T2-2209809]
Ermall: cecswmb0&mgmall.com

The Deputy Comrissioner,
Bniwani

No. CMC/2021/ Joe
Dated: 4.10.2021

Subject: Report on visit to the mining site, Village Dadam, Tehsil Tosham,
District, Bhiwani by the Joint Committee under the Chairmanship of
Justice Pritam Pal Former Judge, Punjab and Haryana High Court and
now as Chairman of the Monitoring Committee, constituted by the
Hon'ble National Green Tribunal, regarding verification of facts w.r.t
illegal mining in forest area and unscientific mining outside forest area
by M/s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham
District Bhiwani in compliance to order dated 20.07.2021 in OA NO. 169
of 2020 in the matter of Kuldeep Singh v/s State of Haryana & others
on 01.10.2021.

Please find enclosed herewith 2 report on visit to the mining site, Village Dadam, Tehsil
Tosham, District, Bhiwani by the Joint Committee under the Chairmanship of Justice Pritam Pal
Former Judge, Punjab and Haryana High Court and now as Chalrman of the Maonitoring
Committee, constitited by the Hon'ble National Green Tribunal, regarding verification of facts
w.r.t iflegal mining in forest area and unsclentific minlng outside forest area by M/s Govardhan
Mines and Minerals, Hisar at Dadam Hills, Tosham District Bhlwani in compliance to order datad
20.07.2021 in DA NO. 169 of 2020 in the matter of Kuldeep singh wfs State of Haryana &
athers on 01.10.2021 for your kind Information and necessary action.

It is requested that an officer/official of district Administration may be directed to convey the
repart of the Joint Committes to all the concerned departments of District for Information and
necessary action. Tha departmens may be asked to send action taken report on the points
relating to them within O7 days.

DA/-as above

(Dr. Bahu Ramf |0 2oy

Techaical Expart,
Monitoring Comemittes

Endst. Mo. CMC/2021) Ya | Dated: 4.10.2021
A copy of the above is forwarded to the District Forest Officer, Forest Department, Bhiwani for

Imfarmation and necessary action pleasa.

DA/-as above
(Dr. Babu RIE]I ki
Technical Expert,
Monitoeing Cammiittse
Endst, Mo, CMC/2021/ _}g& Dated: 4.10.2021

A copy of the above i forwerded 1o the Mining Officer, Department of Mines and Geclogy,
Bhiwani for infarmation and necessary action please,

DAS-as above
{Dr. Babu Rarm]?

Techmical Expert,
Manitoring Commitiea
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Endst. No. CMC/2021/ 3=} Dated: 4.10.2021
A copy of the above is forwarded to the Environmental Engineer, Regional Office, Bhiwanl for
information and necessary action please,

DA/-as abowve
{Dr. Babu ME&';' Hramy
Technical Expert,
Monitoring Committee
Endst. No. CMC/2021/ 3= Dated: 4,10.2021

A copy of the above is forwarded to the Executive Englneer, JUIL, Irrigation department, Bhiwani
for information and necessary action please.

DA/-a5 above
(Dr. nulRi‘;-hﬁ" Wiy
Technical Expart,
Maoritoring Commithes
Endst, Mo, CMC/2021/ Aok Dated: 4.10.2021

A copy of the above is forwarded to the Assistant Geglogist, Ground Water Cell, Bhiwani for
information and necessary action please.

Di/-as abave
{Dr. HIE F.'nm}LbTM
Tachrical Expiert,
Manitoring Commitize
Endst. Mo, CMC/2021/ def Dated: 4.113!.11321
A copy of the above is forwarded to the Director, HARSAC, Hisar for Information and necessary
action pleass.
Da/-as abave
{Dr. BaEu Ram) 'V
Technical Expert,
Maonitaring Committes
Endst. No. CMC/2021/ Mo F Dated: 4.10.2021

A copy of the above is forwarded to the Dr. Sultan Singh, Principal Scientist, HARSAC, Hisar for
information and necessary action please, He is requested to get the scientific study completed
on the points as mentioned in the report of the Joint Committee, prepare satellite imgaries and
repert on the various points of the area may be prepared and same may be submitted at the
aarliest s that the Joint Committee may submit its final report in the matter before the Hon'ble

Matianal Green Tribunal.
(Dv. Babu RIFEFM

Technical Expart,
Manitering Commiltes
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Report on visit to the mining site, Village Dadam, Tehsil Tosham, District, Bhiwani by the
Joint Committee under the Chairmanship of Justice Pritam Pal Former Judge, Punjab
and Haryana High Court and now as Chairman of the Monitoring Committee, constituted
by the Hon'ble National Green Tribunal, regarding verification of facts w.r.t illegal
mining in forest area and unscientific mining outside forest area by M/s Govardhan
Mines and Minerals, Hisar at Dadam Hills, Tosham District Bhiwani in compliance to
order dated 20.07.2021 in DA NO. 169 of 2020 in the matter of Kuldeep Singh v/s State
of Haryana & others on 01.10.2021.

The following were present during the visit.

A. Members of the Joint Committee.

'Sr, No. | Name of the Officers and designation in the Designation in the

| department e Committes
1 Justice Pritam Pal, Former judge, Punjab and | Chairman
| Haryana High Court, Chandlgarh _ i
2z Sh. R.K Sapra, [F5 {Retlred] Member
Member, State Expert Appraisal Committes, Haryzna
3 Dr. OPS Khola, Principal Sclentist & Head of the | Member
centre, ICAR- Indian Institute of Scil & Water
Conservation, Research centre, Chandigarh 4
4 | Dr. Narender Sharma, A-:Ir:lmunal Director, CPCB Member
2 EN }': H Garg, Scientist C,-"Depl.lt'f Director, MGEF | Member
6 | Dr. r. Babu Ram , former Member Secretary, PPCB | Technical Expert,
ULH Ve 1=t . | Monitoring Committee
(7| Dr.Suitan Singh, Principal Scientist, HARSAC, Hisar | Special invitee

B. Officers of the Various Departments of District Bhiwani.
1. Sh. Jitender Ahlawat, DFQ, Bhiwani
2. Sh. Bhupinder Singh, Mining Officer, Bhiwani
1. Sh. Rohkit Sharmas, Executive Engineer, Jul Water Services, Irrigation Cepartment,
Bhiwar
. &h. Chander Parkash, Assistant Gaplogist Ground Water Cell, Bhiwani
Sh, Rakesh Kumar Bhonsle, Regional officer, HSPCE, Bhiwani
6. Sh. Apamesh Kumar, SC-B, HSPCB, Bhiwzni

L

The background of the case is as under.
1.0 Background
Mining area of 55.50 Hectares of village Dadam, Tehsil Tosham, District Bhiwanl was eariier
B‘_._, alliotted by the Mining and Geology Department, State of Haryana vide letter No. 181 dated
02.01.2014 to Mfs KISL Sunder (JV) and the Ervironmental Clearance {EC) was granted by
"j/ MoEF & CC vide letter dated 3.7,2015 for an area of 55.50 Hectares to the said firm. Further,
mining lease was transferred from KISL Sunder (JV) to M/s sunder Marketing Associate by
Q}\ . Mining & Geology Department, State of Haryana vide letter No. 3854 dated 17.6.2015.
Consent to Establish (CTE} under the provisions of Water Act, 1974 and Alr Act, 1981 was
granted by Haryana State Pollution Control Board (HSPCE) to M/s Sunder Marketing
Associate vide letter No. 281191SBHICTE2Z179882 dated 24.7.2015 and consent Lo operate
(CTOY under the provisions of Water Act, 1674 and Air Act, 1981 was granted to the said
frm vide letter No. 313100417 BHI CTQ 4578505 dated 28.11.2017 for the period

01.10.2017 to 30.11.2017.

M/S Sunder Marketing Associates filed a petition befare the Hon'ble Supreme Court of India
as special leave to appeal (C) No.19166 of 2017 with an appeal to the Hon'ble Apex Court for
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allowing it to surrender the mining lease at Dadam mine site granted to it. The Hon'ble
Supreme Court of Indla vide order dated 11.8.2017 permitted the petitioner to continue its
mining operation Gl 30.11.2017 and on and before that date, it shall ensure the
implementation of mine dosure plen to the satisfaction of the concerned authorities in the
State of Haryana induding clearing of all the dues. Accordingly, the mining activity by Mys
Sunder Marketing project had been closed on 1.12.2017 in compliance of order dated
11.8.2017 of the Hon'ble Supreme Court of India.

The Hon'ble Punjab 8 Haryana High Court vide order dated 4.12.2018 has permitted to M/s
Govardhan Mines and Minesals, 51, Urban Estate-11, Hisar for mining on the same EC
previously granted to M/s KISL- Sunder (V)Y M/fs Sunder Marketing Associate subject to final
appraisal by the State [n this regard. Thersafter, in compliance of Hon'ble Punjab and
Haryana High Court order dated 4.12.2018, the Director General, Mines B Geology
Department, Haryana vide their letter No. 6009 dated 21.12.2018 allowed the said firm
{Govardhan Miines and Minerals) to operate mining activity at Dadam mining site having an
area of 48.87 hectares falling im khasra Mo, 132 on the basis of environmental clearance
already granted to M/s KJ5L Sunder (V] by MoEF & CC vide leftter dated 3.7,.2015.

The consent to establish and consent to operate under the provisions of the Water Act, 1974
and Air Act, 1981 was granted to M/s Gowvardhan Mines & Minerals by HSPCB vide letter No.
313100419BHICTERZE7995 dated 10.2.2019 and fetter No. 313100419BHICTOG3S56744
dated 25.2.2019, respectively, M/s Govardhan Mines B Minerals started mining operation at
Dadam mine hill, Dadam, Tehsil Tosham on 25.2.20159. The SEIAA, Haryana was constifuted
by MoEF&CC on 30.1.2019, The public hearing for the said mining project was held on
28.7.2020 and environment clearance was granted o the said project by SEIAA vide letter

No. 638 dated 21.12.2020.

1.1 Filing application by 5h, Kuldeep Singh, village Dadam, Tehsil Tosham
before the Hon'ble National Green Tribunal and taking into record by
Hon'ble Tribunal in terms of OA No. 162 of 2020.

The application, regarding illegal mining in forest area, unscientific mining in minable area,

deep mining done in mining area and withdrawal of ground water in mining area without

permission by M/S Govardhan Mines and Minerals, was submitted by Sh. kuideep Singh
tefore the Hon'ole National Green Tribunal and the same was taken into record in terms of

OA Mo. 169 of 2020 and the issue was considered by the Hon'ble Tribunal on 20.8.2020 and

ohzerved as undar,

The Grievance in this application is against alleged illegal mining in forest area by
M/s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, District
Bhiwani., The applicant has relied upon FIR, complaints and letters in support of
the allegation. Before considering the matter, we find it necessary to require a
factual and action taken report from a joint committee comprising the State PCB,
Divisional Forest Officer, Bhiwanl and the Additional District Magistrate, B hiveami
within two months by e-mail at judicialngtfaov.in preferable in the form of
searchable PDF/OCR suppart PDF and not in the form of image PDF.

2
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In compliance to said order, six members committee, made joint inspection of the area on
6£.10.2020 in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana and DA
Mo. 132 of 2020 in the matter of Rakesh Dalal Vs State of Haryana and Ors and submitted
separate reports. Based on these reports, HSPCB issued show cause notice to the project
oroponent {M/s Govardhan mines & Minerals, Village Dadam, Tehsil, Tosham, Bhiwani) under
section 5 of EP Act, 1586 vide letter no. 2633 dated 08.10.2020. The reply of show cause notice
was submitted by the proiect proponent an 22,10.2020. Also, HSPCE, RO, Bhiwani vide [etter
rn. 5235 dated 06.11,2020 recommended closure action against the firm under section 5 of EP
Act, 1986, In the meantime, the project proponent also gave representation to the Chairman of
Haryana State Pollution Control Board, which was sent to the concerned departments through
Deputy Commissioner, Bhiwani with the request to submil their comments an the reply of the

show cause notlce submitted by the project proponent,

The Department of Mining B Geology, Department of Forest, Geology Ground Water Cell,
Department of irrigation submitted their report on 03.11.2020, 17.11.2020 8 21.12.2020,
04.11.2020 and 20.11.2020, respectively. Based on these reports, HSPCB, Regional office,
8hiwani submitted the action taken report to the Hon'ble Mational Green Tribunal vide |etter no.
538 dated 16.07.2021 duly signed by ADC, Bhiwani, DFO, Bhiwanl and RO, HSPCH, Bhiwanl.
The said acton taken report was considered by the Hon'ble NGT in its order dated 20.07.2021,
the gperating paras no. 3, 10 and 12 are reproduced as under.

Fara 3
Accordingly, the joint Committee has filed its report dated 16.07.2021 inter alia
stating that another application on the same subject being OA No. 132/2020,
Rakesh Dalal v. State of Haryana, has been dealt with by this Tribunal vide order
dated 02.06.2021. Therein, report was similar to the report now furnished that
damage was found but the present project proponent (PP) was not responsible but
it was the predecessor of this PP who had caused the damage. The raport now filed
states that inspection was first conducted by the Ccommittee on 06.10.2020 finding
violations by the PP. Based thereon, show cause notice dated 08.10.2020 was issued
by the State PCB under Section 5 of the Environment (Protection) Act, 1986 and
after considering the reply, the Regional Officer, State PCB recommended closure on
06.11.2020. However, the scenario underwent change after the meeting convened
by the Deputy Commissioner; Bhiwani en 01.12.2020. Therein differing stands were
presented by the mining, forest and ground water departments at variance with the
findings in the site inspection report of the joint Committee. Such differing stands
were noted by the Deputy Commissioner, Bhiwani, who directed the stakeholder
Departments to examine the presentation of the project proponent fer sending a
report to the Chairman, State PCB. Accordingly, the Forest Department vide report
dated 21.12.2020 and the Mining Department vide report dated 31.12.2020 sent
their observations to the Deputy Commissioner, contrary to the findings In the site
ingpaction report dated 6.10.2020. Based on Iater reports, the present report has
been filed to the effect that no illegal mining has been done by the present FP.
1llegal mining had been done by the predecessor of the project proponent.

) |0




Para 10

After referring to the above, it is pointed out on behalf of the applicant that the

conclusion in the report that no illegal mining has been done by the PP is perverse

for the following reasons:

On inspection of the site on 06.10.2020 by a six-member Committee, encroachment

of the protected forast arca has been found. Further, mining has been found to hawve

been done even beyond depth of 150 meters. Closure plan has not been given by the
predecessor of the PP which was the responsibility of the Chief Secretary of the
State. If mining closure plan has not been filed, the Chief Secretary of the State
must explain or the successor |.e the PP must be held responsible in terms of the EC
conditions and as required in terms of order of the Hon'ble Supreme Court in order
dated 11.08.2017 in SLP (C) No. 19166/2017, M/s. Sunder Marketing Associates v.

State of Haryana & Ors. inter alia directing:

"33. Keeping in view the prayer made:

i} We permit the petitioner to continue its mining operations till 30th November,
2017 in accordance with the Mining Plan. On or before that date, it shall ensure
implementation of the mining closure plan to the satisfaction of the concerned
autharities in the State of Haryana.
AKX inimnaunnis §aEEEd LA WA o errsrmsnanarnna il esrssnansan

(iv) All the laws applicable to the petitioner shall be strictly enforced by the State
Government regardless of its apparent influence in high places. We make it
clear that we will hold the Chief Secretary of the State of Haryana responsible
for any lapse in this regard.”

Mining was not being done in scientific manner. Ground water was being illegally

extracted. Mining equipments were found in the non-mineable forest area. In 1A

Mo. 76,2021, which has been allowed by a separate order today, the applicant has

inter alia filed 12 a copy of order of Mining Department dated 05.08.2020 directing

the project proponent to close deep mining pits along the Eastern Boundary of the

Mine, which also contradicts the report that the PP is not responsible for the

violations. Further, report of the Assistant Geologist, Ground Water Cell, Bhiwani is

to the aeffect that water table data of selected wells available on record in
surrounding alluvial fermation is from 9.41 mtrs to 18.52 mtrs., whereas the depth
of mining pits is approx. 60 mtrs, as told by mining officer at the site.

The report of the investigating officer in the FIR, exonerating the PP is

unacceptable as equipments were seized on the spot in the mining area during the

currency of the mining operations by the present project proponent.

Para 12

Accordingly, while issuing notice to the PP - M/s. Govardhan Mines and Minerals,

Hisar, we direct further inspection by gight-member joint Committee to be headed
by Justice Fritam Pal*, former Judge of Punjab and Haryana High Court and
comprising Ms. Urvashi Gulati,* 1former Chief Secretary, Haryana, Regional Officer,

MoEF&CC, Chandigarh, nominees of CPCB, Indian Institute of Soil and Water

Conservation, Research Centre, Chandigarh, Haryana State PCB, SEIAA Haryana and

(2]




District Magistrate, Bhiwani. The CPCB and State PCE will act as nodal agency for
coordination and compliance. The first meeting of the Committee may be convened
within two weeks. The Committee may peruse the record, undertake visit to the site
{by such of the members as may be decided by the Chairman) and conduct other
proceedings online, The Committee may interact with the stakeholders and take
assistance from any other individual finstitution. The Committee may also study the
satellite imagery maps, in coordination with the concerned authorities, The report of
the Committee may be furnished within two months by email at judicial-ngt&gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF with a copy to the Chief Secretary, Haryana for remedial action in the
light of the said report following due process of law.

2.0 Visit to the mining site at Village Dadam, Tehsil Tosham, Bhiwani by the Joint

Committee on 01.10.2021

In compliance to order datec 20.07.2021 as mentioned para No. 12, the eight membess Joint
Committee under the Chairmanship of Justice Pritam Pal, former Judge, Punjab and Haryana
High Court and now as Chairman of the Manitoring Commitee, constituted by the Hon'ble
Mational Green Tribunal, along with officers of concerned departments visited the mining Site at
Village Dadam, Tehsil Tosham on 01.10.2021. The report af the Joint Committee on various
lssues s submittad as under.

2.1 Abandoned/damaged Dadam distributary/Minor constructed by department of

Irrigation, Haryana and area around it
The joint committee visited the Dadam distributary/Minor, which has been constructed by the

Department of Irrigation before for the year 1350. During the visit, the joint commitiee has

made the following observations.

1. A Dadam distributary/Minor was corstructed to supply the water for irrgation af the
agriculture figlds of the area. Howewver, the farmers of nearby village, present at site,
infarmed that the water was never seen in the distributary/Minor since its construction.

i The distributary/Minor is In existence at some places, whareas, it has been either broken or
hag been eliminated at various locations.

1L The farmers claimed that mining lease holder has damaged the Dadam distributary/Minor
and has canstructed pathways for movement of vehicles.

n. At some places, overburden extacted from  the roads constructed along  the
distributary/Minor, was found dumped at various places on the bank of distributary/Minar
and distributary/Minor nas come undermeath the gverburdened material.

v, The total length of Dadam distributary is 7.164 km, oul of which about 01 km of Dadam
distributory is passing through village Dadam and e part aof same has been damaged.

vi. The department of Irrigation informed that during tha vigit to the Dadam distributary by the
department on  05.10.2020, the said mining project was using the land of Dadam
distrioutary/miner lllegally or mining purposes and the land of Dadam distributary/minor was
baing used as pathway by the venides of mining company and the same was also reported

by the Executive Engineer, Jul Water Services Division, Bhiwani in his report dated

20.11.2020.

122




vil. The Executive Engineer, Jui W/S Division, Bhiwani has informed that Dadam distributzry v

2.2

constructed in the year 1976-77 from RD 0 to RD 20500. Later, it was extended upto RD
23500 during the year 1987-88, Its total length is 23500 feet and it passes through the
mining area from RD 20500 to 23500. Its water carrying capacity ts 19 Cusecs. As per the
report of local Commissioner on dated 06.01.2016, Dadam distributary was damaged for the
last 10 years.

During wisit, it was observed that in another area almost parallel to the Dadam distributs
and near to previously constructed weigh bridge, which is presently, not in operat

area was there which was being filled with earth/over-burden for which, the Joint Committe:
raised apprehension about digging of the area then filling it with earthjover-burden withou
any reason,

The photograph showing abandoned Dadam distributary as per Plate 1, which is mentioned
as under,

[

Plate-1 : Photograph showing damaged Dadam, Distributary at its tail end.

After detailed discussion on the issue at the site, the Chairman of the Joi
Committee directed that the Department of Mines & Geology shall investigo .
issue regarding digging and filling of the area parallel to the Dadam
distributary/minor and near weigh bridge, which is presently not in operation
with an objective to check as to whether any illegal mining in that area was done
by the project proponent. The said department shall submit the report within 07
days.

Illegal mining having an estimated area of 0.8 hectares in the forest area.

The Joint Committee has visited the area where illegal mining in forest area was found done
in an area of about 0.8 hectare as reported by the Department of Forast, DFC, BEhiva

was present during the visit, informed that the illegal mining in front of pdliar B o

and C has been done. The Google earth images show that the lllegal mining in an area of U
hectare was done in the year 2019, whereas, Principle Scientist, HARSAC was of the wiew
that the images of Google earth cannot be relied upon for establishing the actual time period

af lllegal mining in 0.8 hectares of forest area. Therefore, there is need to get the satellite
imageries of the area, for which the sunvey of the area has been started by the sdentists of

HARSALC, as per the directions issued during the last mesting of the joint committee held on
17.09.2021.
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The photographs showing illegal mining done in front of pillar B between pillars A
and C (0.8 hectares of area) are mentioned as per plates 2 & 3, are mentioned &s

-

Plates 2 & 3 : Ph phs showing illegal mining done in 0.8 hectares of area

After inspection of the site, the Chairman of the Joint Committee directed that
HARSAC, Hisar shall complete the study and submit the report based on satellite
imageries so as to sort  out the issue with regard to illegal mining in an area of
0.8 hectares at the earliest.

Pathway constructed in the forest area and illegal mining of 300 m® of area

During the visit to the site on 1,10.2021, District Forest Officer {DFD), Bhiwani informed that
on the receipt of information about lllegal mining In Aravali Plantation area on 22.12.2019 at
9:00 PM, the officers of Forest Department and Palice inspected the area and 3 trucks, D1
poclain and 01 drill machine were found engaged in doing lllegal mining in Aravali Plantation
area. The truck owner and his other companions ran away from the spot and only 01 person
was caught and FIR was lodged in the police station, Tosham. The area, where the |llegal
mining was found, was near to 06 m wide road for passage of vehicles and the permission
for the diversion of 0.504 hectares of forest land in favour of M/s Govardhan Mines and
Minerals for access to mining area bearing Khasra No. 132 in village Dadam for use of fores!
land was granted by Ministry of Emvironment, Forest and Climate Change vide No.
9HRBOG0/2019 CHA dated 25.9.2019 but illegal mining was found in Aravali plantation area
(forest area) between approach road line marked as AB and BC.

The subcommittes during its last visit to Dadam mining site on 20.8.2021, visited the
pathway, which has been constructed in the forest area with the permission of the
department of forest, as informed by District Forest Officer, Bhiwanl. The width of pathway as
approved by Forest Department s 6 m, whereas, pathway has besn constructed beyond the
width of & m for which the present proponent (M/S Goverdhan Mines and Minerals) accopted
their fault on the site. Mareover, deep drill holes were found constructed within and beyond
6 m width of the path, which lead to apprebension that the present project proponent
namely M/s Govardhan Mines and Minerals had intention to conduct illegal mining in the
forest area. However, due to catching of the persons on the spot for doing such ilegal
activity w.r.t mining on 22.12.2019, filing FIR against the persons and seizure of vehicles,
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found Indulged in illegs mining, the work of mining in forest area was stopped and the
pathway in forest area remained unconstructed at the <ite. However, illegal mining has been
done in an area about 300 m* as informed and the map shown by the department of forest,

During the last meeting held an 17.9.2021, the Joint Committee has perused the record and
it was observed that information regarding llegal mining in Aravall plantation area was
received by the Department of Forest on 22.12.2019 and the officers of Forest Depariment
and police inspected the area on 22,12.2019 and 03 trucks, 01 Poclain and 01 drill machine
were found engaged in deing illegal mining in Aravall plantation area and FIR was |lodged
vide Mo, 587 dated 23.12.2019 at Palice station, Tosham. The area, where the lllegal mining
was found, was near to 6 m wide road for passage of vehicles and permission for use of & m
wide road has been granted by MOEF & CC vide No. OHRBOED/2019 CHA dated 25.9.201%
but illegal mining was found in plantation area betwaen approach road line marked as AB &
BC and a report in this regard was sent by the Dept. of Forest to Deputy Commissioner,
Bhiwanl, Superintendent of Police, SDO (Civil), Tesham, Mining Officer, Tehclidar Tosham
and 5HO, Tosham stating that ilegal mining was found in the plantation area between AB &
BC and FIR of the same has been lodged vide No.587 dated 23.12.2018 in the police station,
Tosham. The record also indicated that Administrative officer, Thana Tosham has prepared
progréss report dated 19.8.2021 regarding theft of stone mined material fram Dadam mining
site and the facts mentionead in the report are given as under:

The officials of forest department and poiice, Tosham visited the mining site at Dadam based
0n telephonic message received at 9.00 PM on 22.12.2019 and it was observed that 01 truck
bearing Mo, HROG1C 4044 loaded with stones and 02 trucks Mo, HROG1D 1411, and HR 0610
6014, 01 pociain and drill machine were found engaged in doing illegal mining in forest ares,
The persons who were daoing egal mining ran away from the spot and 01 person was
caught. FIR Ng. 587 deted 23.12.2019 ufs 379 IPC and section 21(1) af Mines & Minerals
{Development & Regulation) Act, 1957 was indged.

IMIC, Bhiwani vide his order dated 27,12,2019 appointed Shri Vinod Kaushik, Advocate as
Local Commissicner to bring the existing position of vehicles bearing No. HR=51D-1411, HR-
610-6014 B HR-610-4044, for which appfications of superdari of vehicles were made by the
applicants. The Local Commissioner made an enquiry on 1.1.2020 In the presence of
applicants, Mining Irspector and Investigation officor and observed that all the vehicles
baaring No. HR 61D 6014, HR 61D 1411 and HR 61D 4044 were empty and no mined stone
was found loaded in these trucks. Local Commissioner submitted his report to the Hon'ble
Court on 3.1.2020. Based on report of Local Commissioner the vehicles No. HR 510 <044,
Mo. HR B1D 1411 and No. HR 61D 6014, respectively, were released on 6.1.2020, 7.1.2020
and 7.1.2020 on Superdari on the directions of Hon'ble Court of SDIM, Tesham, Podain
machine and drill machines were released on 18.1.2021 and 8.4.2021, respectively, on
Superdari on the directions of Hon'tle Court of SDIM, Tosham.

The case is still pending In the court of SDJM, Tosham s per groer dated 7.9.2021 and case
nas been adjoumed o 1,11.2021.
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Now, during the visit on 01.10.2021, it was observed by Joint Committee that illegal mining
in Aravall plantation area has been done between the approach road line marked as AB and
BC. Moreover, deap drill holes were found constructed within and beyond 06 m width of the
path, which indicated that illegal mining has been done in the area. It was further informed
that the area, where the illegal mining was found, was near to & m wide road for passage of
vehicles and pemmission for the same has been granted by MOEF & CC vide No.
SHRBOG0, 2019 CHA dated 25.9.2019 but illegal mining was found in plantation area between
approach road line marked as AB & BC and a report in this regard was sent by the Dop
Forest to Deputy Commissioner, Bhiwani, Superintendent of Polica, SDO (Civil), Tosham,
Mining Officer, Tehsildar Tosham and SHO, Tosham stating that illegal mining was found in
the plantation area between AE & BC and FIR of the same has been lodged vide No.587
dated 23.12.2019 in the police station, Tosham.

The photographs showing illegal mining in an area of 300 m* are mentioned as
per pl-u'hu 4 & 5, given below.

PIBH.- 485: thtunmphs showing illegal mining in an El}l} m’ nfaﬂ!l

After detailed discussion on the issue on the site and as concluded in the last
meeting of the Joint Committee held on 17.9.2021 based on the
record/documents, it is evident that M/s Govardhan Mines and Minerals has dona
illegal mining in Aravali plantation area (non-minable area) in 300 m* area and
the Joint Committee decided that it may be mentioned in the interim report to be
submitted before the Hon'ble National Green Tribunal.

2.4 Site at which mining has been done up to depth of 109 m in mining area
It was informed by the department of Mining that on the directions of Director Genera
Mines and Geology, Haryana, Panchkula, a team consisting of Senior Geologist, Head Uffice,
Panchkula, Mining Officer Bhiwani, Senior Surveyor and officlals of HARSAC inspected the
mining lease area on 3.11.2020. The detailed survey of mining area was carried out with the
heip of DGPS instrument in the presence of concerned Revenue officials and observed that
the maximum depth of mining pits was found to be 109 m from the surface level at the time
of inspection.
The Department of Mines & Geology vide its letter No. 718 dated 5.8.2020 has stated that
the mining in Eastern, Morthern and South Eastern area of mine situated along the boundary
plilars MNo. 13 to 19 has gone deep to a depth of 300 fi.
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M/s Govardhan Mines and Minerals has submitted a document w.r.t. digital survey of Dadam
Stone Mine at village Dadam, Tosham, done by Mfs Shivom Engineers Assoclates Pvt. Ltd. on
the request of Sh. Vied Pal Tanwar, Hisar on 16.4.2018 with DGPS instrument alongwith
qualified survey team. The conclusion of the study was as under.

After study of the map prepared, it was observed that the mine depth at places is more than
100 mis, as per contours shown In drawing that is much below the ground water level whic
15 18.65 mts. The mining operations being undertaken are haphazard, unsystematic and
unscientific without following the provisicns laid down under the Mines Act 1952 and Rule
and Regulations made there under.

Mfs Govardhan Mines and Minerals was reguested vide letter No. CMC/2021/270 dated
20.9.2021 to submit a documentary proof with receipt of the department for submission of
said document in the year, 2018 but no such reporty receipt has been received from the
project proponent.

Tha Joint Committee also observed that deep mining upto level of 109 m has been done in
the mining area which is more than the permissible depth of 78 m as per Mining Plan
submitted by the project proponent .

However, there is need to identify the project proponent and time perfod during which deep
mining up to the depth of 109 m against the permissible depth of 78 m has been done,

The photographs showing deep mining done upto 109 m in the mining area are
mentioned as per plates 6 & 7.

Plate 6 & 7 : Photographs show
mining area

After detailed discussion and visit to the site, the Chairman of the Joint
Committee directed that that HARSAC, Hisar shall complete the study, which has
been started by the Scientists of HARSAC, Hisar and based on the study, satellite
imageries for the period 2015 to 2020 may be prepared and the data may be
interpreted, and report may be submitted at the earliest.

2.5 No bore well for abstraction of ground water in mining area.

The Joint Committee was informed that the depth of mine pit is 109 m fram ground lewve| as
measured by the officials of mining department and as per the report dated 3.11.2020 of
Assistant Geologist, Ground Water Cell and wversion of OGWA&, there is hard compact
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quartzite formation with some cracks and fissures. The ground walter 0CCUrs in permeable
geological formation krown as aquifer. The aquifer |5 the water bearing formation having
structure that permits appreciable water to move through IT under ordinary field conditions,
The ground water existence depends upon poTosity, permeability 2nd saturation with in any
formation. During field investigation, it was concluded that water table data of
selected wells available in surrounding alluvial formation is from 9.41 m to 18.52
m, whereas, the depth of mining pit is approximately 109 m as measured by the
officials of Mining Department. This shows that oresently, the surrounding water
level is having no inter connectivity with mining pits, as the water table has not
been encountered up to the depth of 109 m and the water accumulated in mining
pit is seepage from the cracks and fissures of the quartzite rock of Aravali system.
The cracke and fissures were developed due to paleotectonics ackivity and blasting during
mining. The exact water tabée could nol be established in Dadam hill &8s na such studies and
survey has been conducted by the department in Dadam hill region.
Besides, Central Ground water Board, Chandigarh submitted a report of visit of Cadam hilt on
05.02.2021 and it was mentioned that water accumulated in mining pits is the
seepage of ground water from quarzitic formation. Quartizes are forming low
yleld agquifer and tubewell constructed in quartzite generally yields 100-150 lpm
of water only, thus, the seepage found in pit is very minor and during rainy season, they
may yield good guantity of water -esulting In Filling of miring pits, As the water table in the
Sliuvial farmation In surrounding areas of mines is 541 m to 18.52 m, the fracture in
guartzite might be hydrologically connected to water tables of alluvial areas.
Also, the literature study conducted by Ground Water Cell and Centre Ground \Water Board
Indicate that the water accumulated in mining pit is due to seepage of ground water through
cracks and fissures.
The joint committee noted the observations and decided that the report on the
said point may be mentioned in the interim report to be submitted bafore the
Hon'ble National Green Tribunal based on facts meantioned above.

3.0 Other issues.

}-Q During visit to the Dadam miring site, members of Baba Mungia Committee met the

e Chairman of the Jolnt Committee and gave representation stating that Baba Mungia

\.r'? Mandir, which is thousands years old, has besn broken by the management af M/5

E f Goverdnan Mines and Minerals. Baba Mungla Commiltes has requested that legai
action be taken against the said firm.

%\ After hearing the grievances of the members of Baba Mungia Committes,
the Chairman of the Joint Committee directed that the representation
made by the said committee may be sent to the Deputy Commissioner,
Bhiwani to take immediate action on the issue as per the provisions of the
law.

The Chairman of the eight members Joint Committee further decided that the Joint
Committee may submit its interim report based on icsues resolved in the meeting of
subcommittee held on 16.8.2021, 4.9.2021 and vigit to the Dadam mining site on
20.8.2021 and meeting of Joint Committee held on 3.8.2021 and visit to the Dadam
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mining site on 1.10.2021. It may be also be mentioned in interim report that final repart
in the matter shall be submitted after the raceipt of the satellite imageries of the area
and report from HARSAC, Hisar on the points, for which scientific study has been started
by scientists of HARSAC, Hisar.
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